MW19 B.A.C. Report

[Dr. Ram Subhag Singh]
“That this House agrecs with the
Fifteenth Report of the Business
Advisory Committee presented to
the House on the 6th March, 1968.”

SHRI S.M. BANERIJEE (Kanpur) : 1
have to make a submission onitem 6 of the

order paper.

You remember, apart from the Business
Advisory Committec’s job, whatever items
have been fixed, there was a discussion that
we should appoint a certain committec
to scrutinise the Budgets of West Bengal,
Haryana and Uttar Pradesh. I want to
know as to what has happened to that,
whether the committee has been appoin-
ted oris likely to be appointed.

MR. SPEAKER : I was also there at
that time. Committces are appointed for
all the places where there is President’s
rule; committees are appointed with the
Members of Parliament of the respective
Statc and some others also. Now the
Haryana Committee has been appointed.
About the other two States, the moment
the President’s Proclamation is taken up,
the Committces will be appointed, and
these Committees will naturally go into
these.

SHRI S. S. KOTHARI (Mandsaur)
On item 6, I have an important point to
make. So many no day yet-named motions
are admitted every session, but not even
one of them is taken up practically, For
this session, I have received a note from the
hon. Minister that till May, no no-day-
yet-named motion can be admitted.
Nearly 40 or 50 motions are thcre. ... ..

MR. SPEAKER
please sit down.

: No, no. He¢ may

SHRI S. S. KOTHARI : 1 only want 1o
submit this point. If half an hour can be
found for half-an-hour discussions, at
least 45 minutes should be found for thesc
no-day-yet-named motions. These are more
important than many of those issues.

MR. SPEAKER : He may sit down.
SHRI S. S. KOTHARI : 1 have suffercd
in al{ these things.

MR. SPEAKER : Maybe, it looks like
that. All thesc qQuestions are discussed in
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the Business Advisory Committee; persons

belonging to all parties raise the points.
Now I am putting 'the motion to the

vote of thc House.

The question is :

“That this House agrees with thc
Fifteenth Report of the Business
Advisory Committee presented to
the House on the 6th March, 1968.”

The motion was adopted.

12.09 hrs.

MOTION RE:REPORTS ON INDUS-
TRIAL PLANNING AND LICENSING
POLICY—contd.

MR. SPEAKER : Now we take up fur-
ther consideration of the motion moved by
Shri Fakhruddin Ali Ahmed on the 6th
March, 1968, on Dr. Hazari's Reports on
Industrial Planning and Licensing Policy.

We have taken 2 hours and 40 minutcs
and we have 4 hours and 50 minutes left.
1 think, we can ask the Minister to reply
at 5-30...Yes, at 5-30, the Minister will
reply.

Mr. Yogendra Sharma to continuc

his speech.

it QA TRE (FJ[ET) ;A
RIS, F9 A 79 3§ TR & qg
F T qAT @ AT | §7 fadew fparar
fF oo gEr F fax TR 8
AT I AR qoravsit 37 fae-
W §; a§ T, afw 3o I=ify-
FifE Y faei-we & o TomErd &
g ¥ war foelt 3| @@ angdg-
SqaEqT § WY OF T8 AT =T A )
FIFAT #Y fAel-wira, wis-Tis sl safae
TSEYT 1 I &, § 59 fawifas § fagan
F ygg ISAUEwIE) & A9 qw F<AT
argar g1 St B AT At grd TR #
TAYE IeA-AfaFTd § ar ot i gy
T ¥ Io7 Afuwrd § % Fodee
&1 9w AT TR F I afawifay
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# #T TR & 9% ¥ I57 Afaw-
foit § 2 axg Y gizwis Kl &y frx
Y T THA FT ST TR F
fog o ? o o faem & arfu-
FfcAl F1 A1 F o0 Feaw AE § A€
AR W AR E

“B. N. Saxena, Chief Executive of the
Birla group of industries in Delhi. Hec
is the brother-un-law of K.B. Lall, Secretary
to Ministry of Commerce.

Dharampal Singh, deputy to Saxena.
He retired as Dcputy Chief Controller
of Imports and Exports in November,
1966, and in March this year joincd
the Birlas.

Ananda Deva Tayal is the brother-in-law
-of the notorious Dharma Vira, now Gover-
nor of West Bengal, formerly Secretary
to the Union Cabinet.

M. P. Singh, closc relative of a recently
retired Chairman of the Board of Direct
Taxcs.

J. Dayal who retired as the Financial
Commiissioner of the Railway Board.

Prem Kumar, son of Y. J. Dcnnisson,
who is in service as Deputy Chief Control-
ler of Imports and Exports.

A. C. Bannerjec, relative of L. K. Jha,
formerly Secretary to the Primc Minister,
now Governor of thec Reserve Bank.

A. V. R, K. Shastari is related to a big
boss in the Board of Direct Taxcs.

A.S. Srivastauv, a relative of aJoint
‘Secretary to the Government of India.

H. C. Jain was sacked by the Birlas in
August last following the ‘priority call’
scandal. He is a rclative of L. C. Jain,
Secretary to the Ministry of Transport and
Communications.

He was sacked by Birlas after hc was
exposed in that scandal.”

& g g A faeen & a@-a¥ afuwrd
§ ag o @ TR FTHQ Afgwa
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% fodyae & ar wagd ey afewrdy
&1 @ & A 77 @vw  fF qoerh
fawri #1 T FTRr aTeET w1 -
I TREAR & 7% § fY? wafaw
HATIWEAT T8 a1 #Y ¢ e qg oY srafa
[ISMS § TaH! AT Y | o a% T¢
T dqrET AT AT AF T TR
T B TR @WE ¥ T O
Ty &) e wERw, AW §WW
difrm & 9 & warr qwg W& A
g £ Afwew & ag vy A §
YT FT F AT AR agT i & g
fr afs 7 A samRETd W T A
3 ¥ fou pa-awes § wa-wfaw at s
g afz sadrea M g A F
o ST fiF wered sl srgwg AT
21 fF 7w faa 53 @ € ¥fawe av-
FHE N gf ¢, OF wT e & g
2, av ag ar s Wiy wrf quear e @
A T FY TN & AT s R fasy
A § | A 7 ¢ 5 o wuA famrd
w7 =, 59 fope W, @ ot
TSEA #Y A9 T AR AN &
faafad & g7 T5 gaT 3T =Ry &)
TAR & A AR F =i 190 THo A4ff
q Y TEATT TAT & IEHT THYT FQ JT
# % GATE A0 FTAT AEATE |

(1) wafaai o3 sfada semar s
fF ag Tomfa® ZE1 &1 I=T A9 T
FiAA I FAE? AW aft ame-
T A Hg @TaT § R st weATet &
AT @ aF @ AW oy N g
T @Y, AT faTaT 7 ¥ar F@-
Hewm 1| WX afx a9 AT A w@v
A AN F A IEFW A EfF
FEAY T F AT TR FT F 2T
qz sfaama e #7177

(2) facar & sroaR A o & fao
oF FHA g NI s o ¥
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[sfr vt W]
FEIT | qET T T dEfw e
fe g SR FB AL L

(3) #Afomr oo & sar A &
AT 1+ 9 aF Faforr o ] wur
W A8 FW § T T AT TR
Y 59T Y T Qo aE |

(4) Ao Fr T i oma ¥ A
g o aF F g g [ F qwm
IgET G € A, T F A AW
for s gafere am 7 Afee fx oF
fofomer zriz aw w7 ffaw i a8
a7 FT Afow fF e T NT g 4
&Y, sy wrafagar aw afaw fe ==
afasar & 99 gw SR fawe
FW AR IF ITAAFAT F FEA, IAE
HTET AT KU &I, AZEE FT A
|IGAT FY FEC | AT ;T & 7 Y
F15 srafrar 78 &1 F w91 @O
AL T A | FE IR T @I E A
TGN | ATE AT F FW AT Je
& @ arfas STW & AEA A9 KO
®/, FTH, ATCHT | A1 qTUAT HT FT4TqT
FIT A Iq AT FT JARC ) a8 AT
oY 7EY AT @ | AFE aY qE
5 S® o #Y ama ¥ ggr T A )
afg grser #Y 3y A gF & @Y sy Teme-
T F7 J1T TE TFA | TART GqAS €
IY TGFATATRAE |

(5) wfasa & fom g5 TwwER
IR T IET TAREET & faw smy
T FT Qo) =i T ag aw T
F@ &7 afk s ol @1
T3 ¥ TR & ot g ot g ¥
o wt A a2 2 & ] afe e
&Y F7% 7 & Y g FE fF Iy qreE
FAWH | AW FEa & gw TomR-
Zrdr T AR & R WS § a9 Iy
g TR €1
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12.14 hrs,

[MR. DEPUTY-SPEAKER in the Chair)

(6) arzda A & 77 AR Ble AWM
&1 A9 grafasar af9e | T@-wE S
ug 97 €, § fass facem Y & am @
a1 &, faad W Awg §, 9w Wi
a9 yafggar W & ¢ oW qar
Fifau fF ag srafawar smg &1 a9
&1 A1 AF A 1 fae

(7) 98| 3§ weza foed
gn &ai w1 grafawar Fr oafam o
Arza" 37 %1 faed a9 a9t | S @ar
7T €, 399 qa1 Jaar ¢ fr I dai |7
afus-g-wfax aag ko am § @
e afas fawfaa § 14 wgre &,
T g1 oW @ Agr fasd gwogat
F1 G 9 € 1T A & wafEr
NI E ?

(8) weat gaE 7z & fa sanfae
AT FT FAUL q49 F faw da1 41
T Ffew | == fE § Sy
¢ fr 917 0% go AW AT F g |
ITNT oY T R A oY W o qw
TATRIN &1 agM § UF 8T aFad g |
THIfAT §F1 F TLIHI FT T I
ST AT TEEIAFOT &) 77 7Y Ifaa
HEFAE RIS CE R ErC R (uEs]
AT A IETH A a9 TG 49 & | qav G
AT RN AT ACE ? g Aoaw
q FgaT 937 & F e FY F9 A
& fa, FaeiR F30 & fau dai & Tdia-
w0 FY /T 3 ) wfafg ar #t @, swr
Afae earfoq T faar @ ST o &
IuF GawW fw F@ # fema
&) gt § o xfas o & Sfce &
gt faaaer & ara ox IaeT fady
FARE N W I F A & fF
ym IO Y R ® QWA
STEX & A AT JF qF Ad A% JHA &
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@ a% 5 %) &1 U @ A1
AR 77 17 F Aga TRy F fadrs
2 a1 99 IgET QAT A_T § @
WA & o oo dF w1 TS
W & a1 T amnfas fe 7g,
wF Gar 2fre s & faad fr G
A AW F WA T TR
&1 g faenr

arfaR # & FaE X @ 9K
TS FW §U qg FEN G E, &
I g aE-ae sRed ¥ fawnw
A I F FAT AT 9T T 2
299 g1 & fF o WrE weevE § fawen
F faeTs maTer IS A FIHG I
M § Iy Tow-ar F foFe & A&
s wr ¥R gw 7 g § fF gmrdy
St qum wAY §, S ot agt wiaw A
TR ¥ faemw F3w 9w, afz
IR faw@r & faoms Faw S At
FE Hll & 9% F 22T & I | quH
et F 92 ¥ TS Ivg TATRTA @1,
facar & faame waw Ss@ & ferma
T & W &1 9" o ;e T
A W F A9 ¥ for simavawar § fa
IqF 27 ATew &Y, fgwm & ok afe
g q1e" ¥R fgraa ) feamf, =
TARRRT F g 9 fawer & g
TEat F) axg @ a1 gy Mo §i)
W AT FY AT AT | zqfow F
mEF T ¥ Jf FE fF fgraa fam-
MG, T A g F FIC A, Ty
St fagia & qarer 9X F199 F1 9 BT
¥ a9 T AT, I FHG F) gIEGAT
o 81y &) At afg o 1 TITRETA
& ferems w133 & g 7g e Y T
% § TFET | AW IR KAl 9O
FETEAT TERT § a7 & fqw | 77
WAL & §T9 | gAY qrEf ¥ o uwo THo
Jff & wwama ® qwdw v g )
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SHRI SHANTILAL SHAH (Bombay-
North-West) : I am afraid that the discussion
which is being held is being diverted from the
main subject, namely, examination of the
licansing policy to a discussion of Birlas
only. The terms of refcrence were to -
review thc operation of the licensing under
the Industries Act broadly over the last two
plan periods and to consider and suggest
modifications. In the interim report, Dr.
Hazari has confessed on page 3 the dcfects
about the data on which he had based his -
conclusions :

“Briefly the data are partial, incom-
pletc and in some cases not fully
reliable.”

If an academic person were to deal with sub-
jectlike this, it would have been much better
if he held his hand till complete and reli-
ablc data was available rather than make
an interim report without full data. That
detracts from objectivity and the academic
value of the rcport. It is quite possible
that when Dr. Hazari was going through the
report. he found the name of a certain firm ?
was occurring rather too often and if it be
s0 it was also quite proper for him to look
into the activities of this firm or some other
firm. Hec had to sclect on¢ firm to which
he thought grcat attention was necessary
and thercfore, I would not make a grievance
if he examined only one firm rather than the
two or three which have becn mentioned.
Tatas. he says. did not undertake any acti-
vity; Martin Burns were not doing anything.
He says that Birlas were morc active i
these ficlds. On page 10 of the interim re-
port he mentions the activitics of the Birla
firms. These are of two types @ a very
large diversification of the various industries
in which they have gonc and the arcas.
Para 10 says:

“The large numbcr of Birla proposals
and the amount of investment con-
templated thercin are diffused over
the cntirc industrial structure.  Ex-
cept basic steel and power gencra-
tion, almost every kind of industrial
prcduct capable of domestic manu-
facturc is covered in the Birla pers-
pective plan. There is evidence of
interest in new and rapidly growing
industrics, particularly, aluminium,
electrical goods, chemicals, cement,
man-madec fibres and yarns, heavy
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[Shri Shantilal Shah)
engineering, alloy stecl, pig iron,
tools, timber products, newsprint,
and pipes and tubes but traditional
industries like cotton sugar, vanas-
pati and paper are by no means
ignored.”

About the geographical area, it has been
mentioned :

**While West Bengal and Maharashtra

continue to be their brime location,
Birlas have ventured on a large
scale in recent ycars into Madhya
Pradesh, Andhra, Rajasthan, U.P.
and Gujarat and are also developing
interest in Assam, Madras, Kerala,
Punjab, Orissa and Bihar. Therc
is one project in Kashmir (and the
blank in the Birla map in Mysore
has been filled up of late by the
acquisition of a cement company
and a machinc tool company).”

If this is the way in which they had been
dealing, what is wrong? Is scmething wrong
with the industrial Act or the licensing
policy or with Birlas? Any private entrc-
prencur will certainly do as much as he can
within that law. The implementation of the
licensing policy has gonc astray. Our*
duty, therefore, is to sec that the policy is set
right rather than blame some individual
or industrial housec. The licensing autho-
rities may have gonc wrong or may bc the
whole policy has gone astray. It would
not, therefore, be fair to make a scapegoat
- of some industrial housc and say that they
are wrong. The law permits them to apply
for liCences and this is still a free country.
Anyone can apply for an industrial licence
and he may get a licence or may not get
a licensc. The only gricvance that can be
made against them was that they were thus
able to pre-empt a large number of licences.
If they were able to pre-empt what the
licensing authoritics doing? If onc indus-
. trial house gets a number of licznces, it is
not the fault of that house; itis not the fault
of the applicants if they get a licence. 1If
there are too many people who apply, the
‘licensing authority has to see whether
there was any neccessity, who has the capa-
- city and who will be able to do it?

In the matter of starting ncw industrics.
it requires an active, imaginative policy and
«enterprise. In all these, what is wrong if
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out of three big firms mentioned onc of them
has shown imagination and enterprise? 1
do not see anything wrong about it. The
only way to check any wrong activity would
be by legislation. We can certainly curb
the monopolies by legislation, and if we
find that their industries are very profitable
we can certainly curb the profits by lcvying
excise duties and also by providing that
those excisc duties should not be passed on
to the customers. We can also levy income
tax. I am of the view, that at present the
country is in need of production. Anybody
who has the capacity to produce should be
allowed to do so. If he goes wrong, the
Government must have a hand which is
long enough and powerful enough 10 curb
him, whether it is profit or monopoly, but
cven in trying to do something, we have
madc mistakes. Thercfore, we want to
rap the monopolists. 1 think wc are trying
to hide our own mistake in trying to blamc
somebody else.
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If Mr. Birla or, say, mysclf, wanted to
start an industry, which bank would
give me that much credit which they can
command and which foreign collaborater
would look at me and which technician will
place histechnical know-how atmy disposal?
Thercfore, there are certain things at which
one may be good or onc may not be capabie.
Certain peoplc are capable for something
and certain people are not. 1 am a good
lawyer but 1 am not certain if I am a good
businessman or a good industrialist.

AN HON. MEMBER : You arc a good
advocate.

SHRI SHANTILAL SHAH : Yes. So,
Sir, if I think that the industry is in the
interests of my country, I will certainly say
so. That is not wrong, and in running any
industry there is nothing wrong about it.
Thercfore, my main point is this. In
such matters, let us not look at it from an
individual point of view. When the coun-
try is developing, the first thing is to pro-
duce goods, and unless the country pro-
duces goods, the question of distribution of
the goods, thc question of new wealth and
so on will not arise. 1 am afraid that
rather than encouraging production and
then thinking about distribution we arc
first thinking as to how the goods shall be
distributed before they are produced.
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There are certain defects which have
been pointed out in the recommendation.
They should be looked into, and Prof.
Hazari, both in the interim report and the
final report, has made a telling point which
I am afraid we have been overlooking.
That is with reference to the market me-
chanism. Market hanism is an el
in economics of which notice is now being
taken all over the world. It is a theory
which is developing, and unless we look
into the market mechanism more and
more and cease to rely on liccnsing less
.- and less, we will not succeed.

After all, what will licences do? It is a
negative policy. The licensing policy can
say, “‘this shall not be done,” but it can
never say that this shall be done. What
ought not to be done, onc can prevent.
“The necessity today is not to prevent things
but to see that things are done. For that
purpose we ought to make better use of the
market mechanism. That is rcferred to
at page 15, para 123 of the interim report
of Prof. Hazari from which I may quote :

*In a mixed economy, with a relatively
small but fast growing public sector
in industrial production, and a large
but not so fast growing private sector
subject to various administrative
controls, the allocation of resources
is guided by a combination of market
forces and administrative directions.
Since the private sector generates
the bulk of resources, which
arc a common pool upon which
both public and private sectors
draw and since economic activity
takes placc in a traditionally free
environment, it is obvious that the
market mcchanism is in fact of
greater import than administrative
fiat.”

What has heappened is that wc arc
ncglecting the market mechanism and we
have tried to go ahead with production with
licensing policies, and for all that, a licence
is not a thing which can produce; it can only
curtail and curb. Therefore it is high time
that rather than spending all our time on
this, let us see how we can have more pro-
duction and how by that production wc
can improve the country’s wealth. A
dong list of Birla applications bas been
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given at page 74. It is not necessary for
us to go into it. One thihg 'has been
mentioned that after making an application
and after a licence is given, they do not
follow it up. I would certainly say that
a person who applies for a licence ought
to follow it up when it is given. But it is
no use blaming them only. A man in the
private sector will do what suits him. But
if the licence was not followed up, could
it not be cancelled and given to somebody
else? Why were not these remedial
actions taken? Let us not go into indivi-
duals finding out who is at fault and so on.
The Government has appointed two com-
mittees—one under Prof. Thacker and an-
other Cabinet sub-committee to deal with
it. Lect us try a new experiment. Let us
give up putting in too many curbs and
controls by way of licensing. etc. Let us
attend more to thc market mechanitm,
both in the public and private scctors.
Before we come to distribution, if we sec
that the goods are produced and the country
becomes wealthy not in currercy rotes tutin
the sense of possessing goods and services,
then this discussion would be fruitful.
Otherwisc. it will be just a discussion with
some people saying that the capitalists arc
good and some others saying that capitalists
are bad. All capitalists are not bad and
all capitalists are not good. Good and
bad are cqually distributed amongst all of
us.

SHRI S. M. BANERJEE (Kanpur)
The Government is bad.

SHRI SHANTILAL SHAH Some
Governments are bad and some are good.
Bad governments like those in West Bengal
will go and good governments will conti-
nue.

My suggestion is that this report should
be seriously considered. Thc mistekes in
the licensing policy ought to be corrected
and market mechanism, which is a new
experiment suggested in the report. ought to
be developed. This is the way in which the
discussion will be fruitful.

SHRI J. B. KRIPALANI (Guna) : Sir,
1 have not much to say about this report.
1 do not believe that this professor had any
enmity with anybody. But there is no
doubt that he seems to have been taken
away by his own theorics and he has gone
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{Shri J. B. Kripalani]
far beyond his allocated tasks. He has
gone into the question, if 1 may say so,
whether our planning is right or wrong and
into financial and monetary questions. He
has gone into a variety of subjects and made
a variety of rccommendations.

I'do not understand why this report should
have come here. It should have gone to
those who appointed him to do this job.
Why appoint a committce urder Pro.
Thacker or somebody else or have a sub-
committee to consider this report? Did this
report go to those who had appointcd this
gentleman to do certain  investigations?

A lot has been said herc about the House
of Birlas, Birla brothers, cousins or bro-
thers-in-law. The reference to the Birlas
was by way of an example. 1 cannot blame
the Birlas. They know that every politi-
cian and administrator has a pricec.

They seem to know the pricc that anybecy,
whether in the administraticn or in the
political field, would think stfficiert to
induce him to do something for them. They
are clever people and they know their busi-
ness. They have expandcd their business
with the belp of the Government, with the
help of the administrators, with the help
of the politicians. If that help were not
given to them they would not foreclose the
licences and they would not have this big
business. They also know that thcy must
do somcthing to placate public opinicn.
So they ecstablished many philanthropic
institutions also. 1 really cannot scc hcw
they can be blamed for doing all these things.
They are done in every society. Dr. Hazari
was not an enemy to the Birla House, he
has given only that as an cxample to hang
many of his theories.

Somebody herc yesterday said that the
relatives of Birlas are doing nothing and they
are getting salaries and other advantages.
Let us look to ourselves. The relatives of
politicians, their widows, their scrs and
their children enjoy certain positions which
neither their education nor their ability nor
their experience justify., The Birlas at
least invest money and work. There are those
in India who doing nothing had amassed
great wealth. If a commercial man docs
the same thing I think we cannot throw the
first stone, Let those who have not sinned
in this matter throw the first stone. But |
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think today everybody would like to throw
a stone to prove that he is innocent. I think
this report should again be sent to the
Planning Committee and there is no need
of appointing a scparate committce for-
examining it.
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Further, Sir, he has talked of certain -
things. For instance, take the nationalisa-
tion of banks. Nationalisation of banks-
under a Government that is corrupt? 1
really wonder at my communist friends and
at my socialist friends. They blow hot
and cold in the samebrcath. They con-
demn this Government as corrupt. They
condemn that this Government does not
know its job. Then they want to put all the
economic life at the mercy of this Govern-
ment.  Let us be clear about that, Either
this Government is good and it must national
lise industrics, nationalisc all economic
lifc and everything else with it or let us
frankly admit that this Government is
rotten and the more things we put under
it the more will be our loss. While the
capitalist loscs the money of those who
trust himwith their money, the Government
loses our money without our consent. They
may incur any amount of losses. I have
heard that there is in Bangalere a public
undcrtaking whichis called the¢ Machinc
Tools Factory. 1 am informed that Rs.
3 crores worth of goods are lying there
unsold. Even if Birlas were to have Rs. 3-
crores worth of goods lying unsold they
might go into liquidation, though these
people do not mind going into  liquidation
because they can come up again and again.

Sa let us first make up our mind whether
we want to have a private sector or do we
want to have a public sector under this
Government. As long as this Government
lasts. whether it is private scctor or it is
public sector, it will go wrong. It is no usc
blaming the capitalists, 1t is their busi-
ncss to amass wealth, and as long as there
is a privatc scctor and the private sector is
in an economy which is arranged as the
cconomy is arranged on capitalist bases
then big fortunes will be made. It is true
that the public crcate all wealth, but when
wealth is in privatc hands some of the
public rely upon that'wealth for their main-
tenance, for their wages, for their salaries.
Once you allow a capitalist order to exist
where you rely upon those capitalists for -
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many things, many more things than you
like they will be masters.

I take it that we have discussed enough
about this report. The whole thing will
have to be reviewed. We will have to think
whether we have done well in our Plan-
ning. We will have to think whether we
have done well in issuing licences to pirivate
enterprise and not allowed the market
mechanism to function, We will have to
see whether our administrators are honest.
Above all, we have to sec whether our
politicians are honest, because as a Persian
proverb says, that when the political autho-
rity takes without payment one grain of salt
the administrators will loot the whole
country.

Let us find out whether we take grain of
salt without payment. Tknow very well,
those who are denouncing this firm of Birla
Brothers—or cousins—have received help
from that very source often enough, and if
they arc denouncing them today I think
they have an idca that thcy may be paid
more money to  keep their mouths shut.
Itisjust as it used to be, gold. money
was given by Britain to Dancs and the
Dancs came again in order to get morc
money. Iam afraid there may be some
people, some politicians who want more
money from the Birlas and denounce
them so that they may give more moncy.
1 have no great love for the Birlas or the
whole tribe of them.

oft fw <77 q@f (TR : AT =
mEIFTAR?

SHRI J. B. KRIPALANI : &7 98
¥¥ & they are not good people. ST
I femram 3% 4w A1 ey § 98
s Mg am Fa €

We arc cngaged in this hunt usclessly.
We arc all in the same boat; we arc all
sinners. Let us look to oursclves, and if
we behave properly, if all of us bchave
properly, others will also behave properly.

SHRI THIRUMALA RAO (Kakinada) :
Mr. Deputy-Speaker, Sir, I wish to offer a
few remarks in an objective way on the sub-
ject which is under discussion today, namely
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the Hazari Report. I assume he was appoin-
ted by the Planning Commission, with the
approval of the Government, for the ob-
jectives mentioned in the Report.

The areas of industrial planning and
licensing policy in which he had to work
was left to his discretion. He was given two
main topics with regard to the licensing
system but with regard to the other detalis
he was given a certain amount of discretion
and freedom to roam into the other areas
also. It scems that the Planning Commission
has selccted a gentleman of its own choice
to inquire into the performance of the Com-
mission itself. I understand that he is a
Professor and an academic cconomist and
also a Director of the Times of India group
of concerns, owncd by one of the biggest
industrial houscs. We know the history of
these industrial houscs. They are always
at loggerheads with one another, they pull
down each other, but tirey combine against
others when their own common selfish inte-
rest is affected.

1 undcrstand that he is a professor and
this is a one-man commission. 1 do not
know how far he was able to have his pre-
judices and pre-conceived notions about the
economy of the country excluded from his
report, but after perusing the report onc
gathers the impression that he is not able to
shed his shibboleths, ideas or ideals because
he has roamed far aficld from the terms of
refercnce and has suggested nationalisation
of banking also. Thisis a topic wich has got
its ideological tones, it has got its own ad-
ministrative and political implications and
the ruling party and the Government have
announced their policy decision about it
and they have already introduced a Bill in
the other Housc with regard to banking.
When matters have gone so far with regard
to Gover nment policy, this gentleman wants
to shed light and his intclligence on the
policy of the Government and advisc them
to retrace their steps.

1t is well-known that his preliminary
report or the interim report lcaked out in
the press. Within a month or two of his
appointment he gave a third report and
then another preliminary report. Before the
preliminary report has scen the light of day,
the letters he has wtitten to the Planning
Commission leaked out to the press and a
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controversy rose about it. Since the pre-
liminary report was published, a storm was
raised about it and a discussion was also
held in the other Housc. Now comes the
final report.

After the final report, or even before the
final report came, the Government of India
appointed the Thacker Committee. This
is not a one-man Commission but a Commi-
ttee consisting of several members. It has
started working and we have seen in the
newspapers that Shri Thacker has complain-
cd that all the leading industrial houses are
not co-operating with him by giving the
imformation which has been wanted from
them. We have not heard anything morc
about 1t but we presume that the committe
is working smoothly and is gathering ma-
terial to submit its report.

SHRI S. M. BANERIJEE : They have no
office.

SHRI THIRUMALA RAO : You can
supply the officc.

Then, there is a Cabinet sub-committce
consisting of ministers. How many ccmm-
ittees have gone into this matter? One a
preliminary lctter which is confidential:
then, an interim report which was published ;
then a final report and abovc all thesc
things there is the Thacker Committee and
the Cabinet sub-committee. That means,
the Government must have come¢ to the
conclusion that the material submitted by
Shri Hazari is not sufficient for them to go
about and formulate a comprchensive
policy of long standing about the industrial
development of the country.

When all these matters are before the
Government where is the hurry and the ne-
cessity for Government to bring this report
before this House or that House which is a
one-man report, which is a scrappy report
and which is also prejudiced. My sugges-
tion is that the discussion of this report
need not have been held in this House
or in the other Housc when Government
is thinking of a more comprehensive and
wide range of investigation before it comes
to a final decision on how industries must be
developed in this country and what were the
shortcomings not only with regard to the
licensing system but also with regard to
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banking and entrepreneur capacities and
other matters cc ted with industrial
development. Therefore I say that this is
a wholly unwarranted discussion,

SHRI AMRIT NAHATA (Barmer) :
Why are you participating in it then?

SHRI THIRUMALA RAO : I want to
tell them not to waste the time of the House.

I want to say one thing about the Planning
Commission. Tt is really the Planning
Commission which is partly responsible,
and for the rest of it the Government of India
in the concerncd departments, for the pre-
sent  difficulty in industrial development.
When the Planning Commission was set
up by the late Prime Minister, Shri Jawahar-
lal Nehru, he had great ideals and great
plans and he largely succeeded in implemen-
ting those plans about bringing up a public
scctor in industry in this country on a very
large scalc. But, as cverybody knows,.
before the end of the third year of the
Third Five Year Plan the Planning Com-
mission’s expectations had not been realis-
ced. It started sagging. Its plans have
gone away because it isa commission not
of industrial cxperts. entrepreneurs and
people with any business exp:rience but
only of people with academic qualifications
or high civilians, Therefore there is always
a snag. The Planning Commission has not
the capacity to implement its proposals.
Still, it was considerd a supcr-Cabinet in
this Government in thosc days. It wasa
suppernumerary Cabinet beforc whom
every Cabinet Minister had to run with files
in his armpit to get the okey of the Plann-
ing Commission. My complaint is that
they are only theoretical planners. If the
constant complaints from the Chief
Ministers in the States to satisfy the
Planning Commission. .. .(Interruption).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR.RAM SUBHAG SINGH) :
It is totally wrong that the Cabinet Mini-
ters run to anybody with files.

SHRI S. K. TAPURIAH (Pali) : He is
wrong. His bearers run with the files.

DR. RAM SUBHAG SINGH : That also
is totally incorrect.
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SHRI THIRUMALA RAO : 1 may tell
my hon. friend, Dr. Ram Subhag Singh,
that his advent into the Cabinet did not
coincide with the beginning of the Planning
Commission. By the time the Planning
Comnmission started fading out you have
risen as a minister. I know, several of my
friends in the Cabinet used to go and stand
before them. 1 was a member of the Esti-
mates Committee before whom Sir V.T.
Krishnamachari appeared as a witness.
I put a question to him, “You arc almost
an equal to the Prime Minister; that is the
impression; is it corrcct?” He laughed it
away and said, “No".

SHRI S. KANDAPPAN (Mettur) : He
was more than a Primc¢ Minister.

SHRI THIRUMALA RAO : The Plann-
ing Commission was set up with certain
ideas, but it has not fulfilled thosc ideas.
Two scnior Cabinet Ministers, one of them
an ex-Home Minister, werc vice-chairmen
of the Planning Ccmmission. The late
and the present Prime Ministcr have seen
the futility of running the show as it was
running before. The highest in the country
has said that this Planning Commission has
developed into a great cmpirc wtith a
building costing Rs. 2 crores which has got
all the cquipment and paraphernalia of a
responsible Government. But the results
are not commensurate with the importance
given to it nor the money spent on it.
Therefore, the present Prime Minister has
seen to it and has, with the assistance of the
Vice Chairman of the Planning Commis-
sion and the Cabinet Minister, liquidated
the Planning Commission and given a new
child wich is born now shorn of all its powers.

If there is anything wrong with the licen-
sing system, if so many liecences have been
issued, what was the Department doing
about it? What were they doing about it?
Wherever there is a control, corruption is
concomitant of it; it gives birth to corrup-
tion. Corruption is a child of controls.
1 would like to give you a piece of news
published in the National Herald in the
first issue of 5th March which gives the
following information, as to how the Central
Investigation Bureau has tracked down so
many officials as well as licence-holders.
Misuse of licences is the heading of thc
news.
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I would like to give a few statistics here.
A sum of Rs. 8 crores was involved in the
misuse of licences; Rs. 6 crores during the
last three years between 1962 and 1967.
The survey of the Home Ministry—it is not
of the Industry Ministry or that of thc Plann-
ing Commission—reveals that the number of
firms involved were 1100 and the number of
licences covered 2200. In 1967, the C.B.1.
took up 2090 cases against public servants
and 246 cases against others. In the pre-
vious ycars, there were 2,208 and 258 cases
respectively. 68-4 per cent of the cases
registered in 1967 arose from the information
gathered by the C.B.. (Interruptiom). It
is an interesting story as revealed by the Home
Ministry. Of these, 489 cases were sent to
court for trial and 1,730 for departmental
action. In 1967, 361 public servants, 42
gazetted officers and 319 non-gazetted and
628 others were sent up for trial in courts.
The number of public servants reported for
departmental action was 25,53.401 gazetted
officers and 252 non-gazetted staff. 452
cases against public servants were dropped
for want of evidence. Of the cases that
were sent to courts, 84 -2 per cent resulted
in convictions and 868 per cent resulted
in departmental punishments. The C.B.l.
laid about 200 traps involving 24 gazetted
officers during 3 yecars period. About
400 cases of possessionlof assets by public
servants disproportionate to their known
sources of incomc were investigated. Of
these, 133 involved gazetted officers.

MR. DEPUTY SPEAKER : The hon.
Member may conclude now.

SHRI THIRUMALA RAO : It is a ram-
pant thing. Can you fix the responsibility
on any individual person or any individual
firm about this matter? If you can prove it,
by all mecans, treat with them and punish
them. But until the Thackersay Committeo
and the Cabinet Sub-Committee sifts all
the matcrial that is before them, there is no
point in having this sort of half-hearted
discussion about this Report. ’

MR. DEPUTY SPEAKER : The hon..
Member should conclude now.

SHRI THIRUMALA RAO :
another S minutes.

MR. DEPUTY SPEAKER : We have to
adjourn for lunch.

I want
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SHRI THIRUMALA RAO : After lunch,
T will close.

Industrial and MARCH 7,

MR. DEPUTY SPEAKER : That is not
possible. 1 can give you a couple of minutes
now. You conclude now. We are
short of time.

13 brs.

SHRI THIRUMALA RAO : All right,
Sir.

The question of public sector is there.
There was only private scctor during the
British days. Therc were only public utility
services like the Railways, Posts and Tele-
graphs, etc. We have reoriented the industrics
sector only after the advent of Independence.
Nearly 60 per cent of our major industries
are in the public sector. A ot can be said
about the public sector. 1 have no time
nowto say about that. But the pri-
vate sector cannot be dispensed with in this
country. It is serving a useful purposc
and it is no use of talking out one indivi-
dual or onc concern like the Birlas who arc
the second biggest in the country.

They have brought an industrial regenc-
ration in this country. There may be corrupt
indiyiduals among them and they may be
cought hold of and punished. But you
cannot destroy the whole unit of the industry.
1 can tell you that, in Andhra, they have
revived certain industries like asbestos
Alwyn and Siripur Papers which werc lan-
guishing and were to be closed down; they
intervened and now they are flourishing.
They have done a lot in so many directions.
1 am not holding a brief for any of them,
nor am I a Birla-baiter. But ] want honcst
criticism in an objective way. Therc may be
wrongs and mistakes both in the public
sector and in the private sector but it is for
the Government to rectify them it is for the
departments concerned to rectify them, it
is for the Ministers conccrned to rectify
them, and these should not be used for
political purposes. Where a man in some
corner of the country was defeated, they
openly say that they arc going to make this
an issue. I was also defeated when I was
a Minister in 1952 by my own leader, Shri
Sri Prakasam, because 1 was following
Shri Jawaharlal Nehru. Then should 1 go
about abusing him?
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MR. DEPUTY-SPEAKER : That is all.
We have to adjourn.

si SHRI THIRUMALA RAO : Thank you,
ir.

The Lok Sabha Adjourned for lunch till
Fourtcen of the clock.

13.02 hrs.

The Lok Sabha rcassembled after lunch at
Jourteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]

MOTION RE. REPORTS ON INDUS-
TRIAL PLANNING AND LICENSING
POLICY—Contd.

MR. DEPUTY-SPEAKER : Now, Shri
Chintamani Panigrahi. 1 would request
hon. Members from the Congress Benches
to confinc their remarks to ten minutes
cach, because 1 have to accommodate
large number of them.

SHRI SHEO NARAIN (Basti) : For the
Opposition Mcmbers you give even 30
minutes but for us you are giving only ten
minutcs.

MR. DEPUTY-SPEAKER : They arc
taking their party time. So, that kind of
complaint cannot be madec.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 was listening to thc
speech or rather the short intervention
of Shri J. B. Kripalani. 1 thought that it
would be very interesting to hear the
confessions of an old man and an old woman
also. ] took it in that light because he
had said that he had not read the Hazari
report at all, and it is good that he has not
read it. For all questions, whether economic,
political or social or scientific, cynicism is the
only answer, so far as some people of this
country arc concerned.

1 do not want to deal with any personal
monopoly houses or names in particular but
I want to confine myself to some basic issues
which this report has opcned. During the
Jast 18 years, we have invested nearly
Rs. 30,000 crores in the planned develop-
ment of this country. Naturally, during
the early sixties when the members of the
Planning Commission gave the idea to the
Late Prime Minister Nehru— then I was also
Member of the second Lok Sabha—that the
national income had gonc up by 47 per
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cent and the per capita income by 20-per
cent, as Nchru was a man of the masses and
dlways moved with them, the question
naturally arose in his mind s to where this
rise in the national and per capita income
has gone. Since then he was trying to find
an answer to this question, In pursuance
of that, committee after committec has
been set up. Then the Monopolies Inquiry
Commission was constituted. Now we
have the Hazari Report.

Some hon. friends werc asking

why is it that one after another of
these committces are being appointed and
reports published ? It is because the roots of
thesc monopoly houses have become so deep
in these 20 ycars that after 20 years they have
not bece able to unearth all the mischiefs
and all tiw crimes that they have committed
on this country when they country has been
engaged in rapid industrialisation.

SHR! PILOO MODY (Godhra) : Like
the Bhurai Sewak Samaj.

SHR!{ CHINTAMANI PANIGRAHI :
T hope that the Thacker Committee which
has nov. been appointed will be able to
find a firal answer to this question.

In this connection, T would draw the
attention of the House to one significant
aspect. When it was appointed, it was
said that its report would be available in
six months. But I am surprised at the
way it is proceeding. It is not a question
of any particular monopoly house. It is
the burcaucracy also which involved. It
is'the combination of the monopoly houses
and the bureaucracy which is throttling the
progress of this country.

SHR! UMANATH (Pudukkottai) : And
the Munisters, and the Cabinet.

SHRI CHINTAMANI PANIGRAHI :
What is the basic problem which the Mono-
polies Commission and the Hazari Report
have revealed before the country ? It has
revealed that there is concentration of 27
per cent of the total assets and 28 per cent
of the total paid-up capital of the 75 busi-
ness groups in these two top groups, Tatas
and Birlas, They have thrown some light
on this.
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In this connection, I would like to ask
the hon. Minister to see that all the rele-
vant data and files should be made available
to the Thacker Committec. But it has
come to our notice that when it asked for
files relating to business houses, the Ministry
officials have replicd—they are in collusion
with these houses—asking for the numbers
of the files which the Committee wanted and
then they would find out. There are thou-
sands of thesc files; even with regard to onc
concern, there may be 50 to 70 files in
respect of one party. I hope no impediments
will be placed in the working of this Commi-
ttee, all co-operation will be given to it, all
facilitics and data supplied to it so that it
would be in a position to find the final
answer to all these questions which we are
discussing cvery now and then.

A recent survey of 40 companies has
revealed that the maximum shares held by
1/10th of the sharc-holders account for
82-5 per cent of the total shareholding, the
share-holding of 5/10th account for 953
per cent; 75 per cent of the investments in
the 40 government companies come from
the LIC and the banking institution.

In this connection, I am just mentioning—
sincc there is not cnough time to deal
exhaustively with—it the Vivian Bose Report
They also went into the working of certain
monopoly houses. What are their findings ?
They have said :

“These groups resorted to serious
irregularities in the management of
companies including manipulation
of , fraud, decoipt, cor-
nering of shares etc. with a view to
prompting the personal interests
of the group masters”.

Herc is the report of the Vivian Bose
Commission its findings arc clear. If it
applies to one monopoly house, it applies
to other monopoly houses also.

I am sorry that some of the hon. Mem-
bers spoke in this House in a way

which might have created an impression
among the galaxy of Birla executives that

they have a strong lobby here. Do not
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have this mistaken idea as if Birla is supreme:
Parliament is supreme and it can go into
the affairs of any of the monopoly houses
in this country. So that was not the true
voice of the Congress of the voice of the
people of this country.

It has been argued that with their huge
incomes the big business houses will have
enough surpluses for re-investment. I cal-
culated how far they have invested and
what investments have been made. A
survey was made by the National Council
of Applied Economic Research and they
pointed out that virtually all saving in India
is eflected by just fifteen per.cent of the
household whose income is Rs. 3,000 and that
corporate savings have not played a sub-
stantial role in the Indian economy; in fact
they account for just two or three per cent
of the national savings.

It is said that these monopoly houscs
re-invest their profits for the prosperity of
the country. The figures that I quoted
belie those observations. On the other
hand they act as a stranglehold on capita
formation. What is the capital formation?
The investment in private sector is nearly
Rs. 9,000 crores and the 19 per cent return of
this investment which is claimed by the
Forum of Free enterprises gives them
annually about Rs. 1,000 crores. There-
fore, within the last ten years the return on
investment in the private sector has given
them Rs. 10,000 crores. Where is the re-
investment ?

There is then the question of capital
formation. 1 agree that they are being
invested: Where ? You can find this answer;
the Finance Minister has answered to one
of our questions. The income-tax arrears
of thesc big monopoly houses come to Rs.
528 crores. You sce how capital is formed.
Tax evasion at the rate of about Rs. 200
crores a year during the last decade comes to
Rs 2,000 crores : (An Hon Member .. Where
did you get it?) You check your accounts.
Thus the total comes to Rs 2,528 crores.
That is the capital formation of the big
monopoly houses and this forms part of the
extremely effective, unorganised money
market that operates from one end of India
to. the other end. A parallel Government
is being run; it becomes not a question of
a big business house but one of paralle
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Intelligence Agency of America, with these
2528 crores of black money, this parallel
Government topples the Governments in
States—Congress or non-Congress—when a
Government goes against the principles
which are beneficial to the monopoly houses
so they are in fact ruling this country for the
last twenty years. It is a conspiracy of the
bureaucracy and the big monopolists to
deprive the common people the fruit of
their twenty years of toil. This is the sort
of capital formation that we have.

Therefore, what happens?

The burden on the people is growing
every year. During the past 20 years, when
1 analyse all the plan expenditure, I find that
the burden has been growing because thesc
monopoly houses have been escaping from
tax—tax-evasion—and all kinds of faws.
We find that the common man has paid by
way of taxation Rs. 19,173 crores and the
non-tax revenue has been to thc tune of
Rs. 4,014 crores. The income-tax during the
last 20 years has been Rs. 3,209 crores.
This is how the monopoly houses, with so
much investment, have helped the national
economy to grow.

Sir, I see you are rather very impatient.
With only one or two instances, I shall con-
clude. I wish to quote from a statement
made by Mr. L.N, Birla. He said it not
in India but in America. In welcoming
the joint ventures of Indian and foreign
businessmen, he said:

“The foreign business investments in
India went up to nearly 1,333
million dollars in 1966 from 333
million dollars in 1948 : a 300 per
cent increase in less than two decades.
American investment during this
period had gone up by 2,000 per cent
from the comparatively small order
of 13 million dollars in 1948. The
total number of collaboration
amounted to 2,560 in 1957-58 and
it has increased by now.”

Now the question comes as to how the
foreign exchange is used, and how the colla-
boration of Indian big monopoly and
foreign collaborator has worked. There
is no time to go into that question. With
on¢ more instance, I shall conclude wmy
speech, They say that they are helping to
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develop the technical knowhow. This is
how the big business nonopoly houses do
it. May I tell you that from 1956-57 to
1965-66, by way of royalty, we have paid
Rs. 1747 crores to the foreigners? Techni-
-cal and service fees come to Rs. 78 -4 crores
other professional fees come to Rs. 133 -4
crores. Altogether, Rs. 229 -5 crores have
been paid in this respect. What is the tech-
nical know-how they have developed?

I have no time to go into the question of
the banking institutions. I would only point
out that almost all the credit during the
last 15 to 20 years has been taken from the
private banking institutions as well as
from the LIC. The LIC has invested from
1957 to 1967, Rs. 1,414 crorcs in the pri-
vate sector and this is the LIC which is
directing the investment policy of this coun-
try. The maintenance imports were increas-
ing. When it is said that wc must nation-
lise the banking institutions, it is not becausc
we are so much enamoured of nationalisa-
tion. Shri J.B. Kripalani said it is a cor-
rupt government and therefore do not
nationalise the banks. But what do wec
find? Unless you nationalise and have
effective control on the credit institutions,
both on banks and general insurance, it is
not possible, by whatever methods you
apply, to go ahead. You say social con-
trol and all that, You cannot check the rise
of these monopoly houses. Therefore I
submit that the Government should come
forward with more effective measures,
and this Committec which has been appoin-
ted must first work satisfactorily and come
out with a report very soon, and all facj-
lities should be given to it.

=t frg oo (a%fr) ST
R, TR aeE # o foe §, &4
IEE! T 3G &, 98 N faar & fawga
FAITERE & | A fad F7 I N o
& a1 | 4, a7 § g3 7 ao7 7,
o IR facar St #Y @@ mfaar
& #, A A ¥ oF A ot
19 39 I F1 ¢ A, g e ax-
&a € f6d 1 St g EeHe A A
B TR § o aEEw §g FW A
Ffewrd §, TTw i awey €1 wiE oY
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faorg 47 S T 3w &7 AW §, TR
ag $if faomg swmar @, @ & I
Aoww Fem, Afew & fadfey
oew w0 ¥ fod o A g, & fdw
AT IAAFT H 3T F & 673 dae
TF AAATG Gaeq : A1 ATAT 3 7

st foa aromor @ |TEAT WO
Afew § s 3w F feelr o ol Y
feom s & fad a7 FET 0
ST Fo FATA ¥ faan grew #¥ fi-
arzre o, Y § 99 qear g e o
v AR 99 #1 [ 6 far ?
@ R frey gz fafrex gagrwaw
TR TR AT Gfowd THISq FRdr
AR, A A0  qaw 98 4, §
I 7t 9T fede A w ww g
Fifw ¥ 12 faarax & @A A o9 AR
A

R fafrees ama & g7 & g faan
2 fr 7 Fale F=-Ave T & & 39
AT 3, W 7 IFN e o
TN Fo1 @ §, uF Ffaae wRE ofy Y
g & 1 =u fo F gyt e AYE e age
T FHTET AG HCT AR g, Afe
fogiv o & fed, oy
I F, T 79 a8-a@ A, AN g
AT &, & g7 9T I8 AT qEY AT
AETE. ..

SHRI S. KANDAPPAN : Shall we
hang them ? (Interruptions).

it fre ATTraor : SUTEE WEYET,
& 7 & 1 28w AT F @
# @@ 2w & wfqur # favare w3 g,
R faa N Sod fawaw aff & &
IR AT Agan § fF F qw qew v
& 9 fardy § aR A &
T 6 WY I A S T g E,
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ogr ax i waie Y oft 7 e g,
oY a<g ¥ for-fag & am Al F
argar g | srow 23w el oy s
%' ﬂ'l% ﬁm @: e @: W‘ﬁ"f @.
TR AW FT A AT &, 999 g4
HAAT TG TGl qAAar g, At fawi
¥ /T T QAT A 2. . (SwEw)
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T G AT F AT S
o R g1, 7@ ot w6
tfed—% @1 W g 7o ot
M T @ ATET-ANT T, g
W 9T FAGHEA a7 g, FHEEd
AR & Y 7@ T @ fear o9 @,
THHT T AMGH | § AR T
& of T W g g wmew
#fae giw 2—az 7@ F1 F1 T
TFAT §—

FE FAIX 99 ¥ T, a9 F qEY,

aE, # g g g A o
N et g &), e s 9
facem argw &, av o+ &, & fan
qET ¥ afiw §TA ATRAT g A G
AT O T FT XY 2, I TATRE Y
2, WifF N-Ewwe fgrse b,
X ¥ TR A o & it o el
& a1 S e WY N F@,
T AW AR B, IR Nz fod
7 At § 5 g w9 & o foqe
g...

oft gow w7 woATT  (INT) ¢ S
W N g B A g ¥ A
o (e L

it o e ¢ 9g &Y A A
TR

‘ MR. DEPUTY-SPEAKER : Ignore the
intcrruptions and address the Chair.
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ot fermmoaw ;. IuTeRy wEREd,
# 29 0 A qAFTAT B A% T AT
faaz @@ g o s g R Am Ay
AT .. (EEA) | F e
¥ 7 Ten TEAE f A9 AR
A =® g FEEr FY foOl #1 amg
& | fafmey aeg o1 R w aw
T qIA 3T TEA &Y ST AIew I
FUE UErzE Y 2, Aot Sfqwe A ofr
TF FAL FATE 7T 57 @ W GAA
% f vz 1 93 T favam g &)
=g fad g FHEY A a9g GE-gaTy
FE AFR A A™, IAT I T ]
WAT BN 1§ AVEIY § o9 FEw R
Z9 ZISH %1 2128 a%E 7 feqr o, ==
FrqiE ¥ A19R A 17 AT A FHRET TS
%, 93 TT THET ¥ A IH TR F
Fe-a2 gefafai 7 i quw Av oA
o7 R A qEAi A oW qw A
FEATOT F91 | HAT IAAT §F FT ATAT
a7 7 I9F a% T2 g7 9T FfEa @
T AT | § TEAERZ F I FEAT
STEAT E, ZAA 200 T TATHT FT FAL
¥ R € 9§ AAE g A —A
FIRA-TFTIT FT AT T 30 T A=
TAAAE I TE |

Fart o THo Fo ¥ W S agr
9% qgF IAAATT &, § IR W qrEE
FEMARATE | 1857 W TITEF TS
FIRA TR AT AL E . . .
SHRI S. KANDAPPAN : Sir, I do not

knowhow all these are relcvant to the
present] know discussion.
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MR. DEPUTY SPEAKER : Let him have
his way. Let him not be interrupted.,

w7t fire wrrw ;& TR ¥ wEW
fr auy usfafrdea #1 =" F9,
HF 7, FifF g * fag sna fae-
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TR €1 & e s AR amge o
THo §, @ it ¥ oo ol g #X
® € FAR-aE € f e,
? R 91 E favam ovs e 0 3
fewm @7 & o 957 aw | mied
# qTHTR § FgAT =R ¢ FF syt weh-
T Y ZrET FA, TR FAT | TqRI
S AgE ¥ qadw frar av fe 10 709
T HATIHT T =BT FTH F GHaT e |
Y 9% g9 qHeT F1 qfeq s oHI-
IZH FHA A 2@ g, WY dT F AT
& ST AT T S T aqAT gHar g—
18 FAT TYAT JIATT T4 FT I
IFAT 8, AR T F F-OET TETHE
I IS, TgdA A fag ag faar f&
IR I T G FT A AT G (AT
Uil

cafad, St wgRg, § 78 g9
FAZT F FOE F1 fadrg F7ar 7 o
arean g f ag amma 21

SHRI UMANATH (Pudukkottai) : Mr,
Deputy-Speaker, Sir, many of my friends
on the other side who have been attacking
Dr. Hazari for the Report I think they have
not read the last portion of thc report.
if they have carefully rcad it, I am sure
they would not be attacking it, because in
the last portion Dr. Hazari basically stands
with them. Hec has clcarly stated that he
docs not recommend the dissolution of the
monopoly; he wants thc rctention of the
monopolies but without the monopolistic
abuscs, just like a socialistic socicty without
socialism. So, basically, he has rccommended
the rctention of monopolies; just some
monopolistic abuses to be removed. When
that is the position, why should they get
angry? :

But there is a reason for it. 1 do under-
stand why they arc attacking the Hazari
Report, because that report is onc more
addition to the armoury exposing the fraudu-
lent professions of the Congress Party.
1 would not say that his contribution was
the cxposure of concentration of wcalth
and growth of monopoly. 1 do not say
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that was his contribution. The concen-
tration of wealth and growth of monopoly
has been there for the past so many years
for everyone to see. But what Dr. Hazaj
has exposed is that planning and licensing
procedures and the machineries of govern-

ment acted as the very instruments which

reared concentration of wealth and growth

of monopolies by showering benefits of pets

and god-fathers of thc Congress Party.

That is what he has exposed.

If the Government were to dare tell us
that these were developments behind their
backs, I would say that they are trying to
befool this Housc, befool the people and
befool the country at large. Take, for
cxample, the break-up figures of licences
approved between 1964 and 1966. Of the
total investments approved, the share in
favour of companics with more than Rs. 1
crore capital is 69 per cent, whereas the
share in favour of companics with lcss than
Rs. 10 lakhs capital was a merc 2 per cent,
Then, of the total import components
approved, the share in favour of companies
with more than Rs. 1 crorc capital each
was 68 per cent, whereas the share in favour
of companics with Icss than Rs. 10 lakhs
capital each was a mere 1.7 per cent. Yet
if the Government tell us that they could
not detect this earlier, arc we to take it that
the Congress Party do not have members
who arc qualificd enough to make even
these simplc arithmetical deductions? Let
us take another aspect—short-circuiting of
licensing proccdures in regard to appli-
cations in favour of forcign collaboration.

Government says that this is done to
attract foreign investments. The Govern-
ment says that it is the country’s interests.
Take alkaline and Chemical Corporation of
India Limited, which is started in collabo-
ration with ICI, which is a foreign concern.
A share of Rs. 100 in 1059 has earned Rs.
241 by 1966. Does this benefit go to India?
Onc may say, “‘All right, it is good; it is
a fine company that gives profits”. But
does this difference go to our country
substantially? No, becausc 87 -25 per cent
of the shares belong to foreigners and as
such the major portion of the wealth is
looted out of thc country. And bere is
a government which so moulds its licensing
policy as to attract loot by forcigners; just
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because the Indian counterparts get a few
crumbs, this treachery is paraded as pat-
riotism.

Let us take another aspect of the licensing
policy, namely, issuing newer and newer
licenses even while the installed capacity
is lying idle. Here is what the Chairman of
the Indian Engineering Association, Indus-
trial Furnaces Division, says—I quote from
the Economic Times of 6th September,

1967.

“The present idle capacity in the
industrial furnance industry is
approximately 60 per cent and it is
apprehended the situation will wor-
sen further, . . .. Despite the existence
of a licensed and established furnace
industry, several companies who are
not in this industry have been import-
ing parts, drawings and designs for
furnaces from abroad and getting
them fabricated in India.”

This policy leads to increasing the existing
unutilised capacity, on the onc hand, and
waste of foreign exchange on the new
licences, on the other. By this, the nation
is made to pay just to oblige certain patrons
of the Congress Party. That is the reason,
1 say.

On this particular point I give the example
of the scooter manufacture. Lambretta was
given a licence but even while its installed
capacity, a substantial part of it, remained
unutilised, VESPA, another company, was
given the licence. Why was it done? Be-
cause the owner of VESPA was none other
than the godfather of the Congress Party,
Shri Ramakrishna Bajaj.

Sir, at first sight I was elated to notice
that a company with Rs. 5,000 capital was
_granted a licence involving crores of
rupees investment. I thought, here was
at least one instance where a small entre-
prencur was favoured with a big licence.
But I was shocked to find that the Rs. 5,000
company was floated by none other than
Shri Birla, the great. There is an English
saying that one must cut the coat according
to the size of the cloth. In Birla’s casc
he cuts himself according to the size stipu-
lated by the Government to shower benefits
on him.
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Much surprise was expressed even by
certain Members of the ruling party about
the vertical growth of Shri Birla through
the licensing process. But they conve-
niently forget that this very growth had the
blessings of their own Government as
clarified by Shri T.T. Krishnamachari in his
Budgetspeechin 1964-65. 1quote :—

“I am not here to disprove that
concentration has taken place to
some extent. In a developing eco-
nomy, a certain amount of proli-
feration in industrial activity on
vertical lines can be premitted”.

This is what Shri Krishnamachari has
said. Having permitted the same, what
is the usc of expressing surprise at the results
of their own Government’s conduct?

Sir, T found that the 13th in rank in the
amount of investment approved was a per-
son who did not find a place in the 75 big
business houses. One would think that
here is another instance of the Government’s
attempt to diversify industrial expansion
with a view to covering non-monopoly
sections as well. But that was not to be,
The person suddenly promoted to that
rank was nonc other than Shri Aminchand
Pyarclal. A person who is a non-entity in
the industrial field is sanctioncd overnight
an investment cqual to half as much as that
sanctioncd to the Tatas in 1959-60, in onc
year alone. The fact of his having found
a place in the blacklisted firms is perhaps
the qualification for his promotion in the
industrial field!

SHRI S. KANDAPPAN : That shows.
the advantage of siding with the Congress.

SHRI UMANATH : Thus, by now it
must be clear that the Congress Govern-
ment in the name of capturing the com-
manding heights of the nation’s economy
was actually carrying on their shoulders the
bigbusinessand financialcrooks,bothIndian
and foreign, to the commanding hcights of
the nation’s cconomy.

What arc the remedies ? Dr. Hazari says
that apart from crcdit planning etc. the
following should be done. I quote :

“The Government should declare
that certain traditional industrial arti--
cles shall be closed in future to the
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specified 10 or 15 largest industrial
houses already established in these
articles ; they shall not be permitted
to expand in these areas”

How ridiculous it is to expect that mono-
polies can be curbed by changes in licensing
procedures, credit planning etc. by this
Government. It is as ridiculous as to rely
on the customs officials of a country to
resist armed invasion | Let us not forget
that it is the monopolies who control the
licensing procedure, the machinery and
this very Government and not vice versa.
Dr. Hazari has just forgotten the important
and most clementary truth. That is why,
cven though the Cabinet Sub-Committee
took over the functions of scrutinising
Birla applications after the intcrim report
was published, the Cabinet Sub-Committce
approved newer licences to Birlas knowing
fully well that he had still about 50 per cent
of the approved licences unutilised.

Sir, world history and economics teach
that growth of capitalism inevitably leads
(o monopoly. This is law of develop-
ment of capitalism threughout the world
(Interruption) 1 am proving from thes
things. Hcre, in this House, it may be like
that. But outside people have started
rcalising it. That is why despite the so-
called anti-Trust laws and anti-monopoly
laws enacted in U.S.A., U.K., Canada,
ctc., monopolies have continued in those
countrics to grow to the detriment of inde-
pendence and sovereignty of other nations.

The latc Prime Minister Nehru challenged
and said that he will build capitalism without
allowing concentration of wealth in this
country and towards this end, the Industrial
Policy Resolution, the Tariff Act, the Indus-
tries (Development and Regulation) Act,
the Capital Issues (Control) Act, the Com-
panies Act and a host of other Acts were
cnacted to prevent the formation of mono-
poly. But the state of affairs today shows
that Indian economy under this so-called
nationalistic rule of the Congress is no
exception to the world law of development
of capitalism and all these Acts to prevent
mo-opoly were only meant as window
dressings to cover the process of develop-
ment of monopoly.
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Here, I would like to say that unless
the line of building capitalism is given up,
unless the monopolies are broken up, unless
the means of production are taken over
from Indian and foreign looters, the direc-
tion cannot be changed. These are possible
only if the present Government who are
the servitors of these looters are removed
from power.

Finally, I would like to mention onc point.
Ithink it was yesterday that Acharaya-
ji got up, when the question of big com-
panies financing the Congress Party came
up, and said that the Congress Party, when
hc was there as the General Secretary, never
received a single pie from the coffers of big
business but got only from the four-anna
membership of the ordinary Congress Mem-
bers. Now, I would like to bring to the
notice of this House the following. This
is from Louis Fisher’s book “Life of
Mahatma Gandhi”, edition 1951, pp. 401-
403. I quote

“Talking in May 1942 to Louis
Fisher Gandhi is reported to have
said that “practically all of thc Con-
gress budget camc from rich capitalists’
and although “actually we are very
little influenced by the thinking cf the

9

rich, it creates a silent debt”.

All these are the words of Mahatma Gandhi.
The other part is given by Mr. G. D. Birla
himself. . (Interruptions) 1 am now quoting
Mr. G. D. Birla; I am giving the con-
firmation . .(Interruptions)

MR. DEPUTY-SPEAKER : No inter-
ruptions please. He is quoting from a book
. .(Interruptions)

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : On a point of order, Sir.
This is what foreign writer has said..
(Interruptions)

MR. DEPUTY SPEAKER : Order,
order. This is not fair. He is quoting
from a book. What is the objection ?

SHRIMATI SHARDA MUKERIJEE:
My point of order is this. Some foreign
author has written something. Mr. Umanath
says that this a fact. Anybody can say
anything. (Interruptions)
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SHR1 UMANATH : I know the Con
gress Party is receiving money from big
business. (Interruptions) The Congress
Party is the agent of the big business.
(Interruptions

MR. DEPUTY-SPEAKER :
resume your seats.

SHRI UMANATH : 1 know you arc
taking money from Birlas. What arc you
talking ? Pure nonscnse. (Interruptions)
You are the agents of Birlas. .

MR. DEPUTY.-SPEAKER : Order,
order. You are losing your own timc.
T would like to point out to Shrimati Sharda
Mukerjee . .(Interruptions)

Mrs. Sharda Mukherjcc rajsed a point.
The book is in circulation for so long a
time. ] have read it and most of the members
have read it. He is quoting from it giving
a reference. It was ncver contradicted.
Therc is no point of order.

Kindly

The hon. Member may continue.

SHRIMATI SHARDA MUKERIE
rose—

MR. DEPUTY-SPEAKER : She will
have to resume her seat.

SHRIMATI SHARDA MUKERIJEE :
Let me explain.

MR. DEPUTY-SPEAKER :
planation now,

SHRIMATI SHARDA MUKERJEE :
You must give me an opportunity. .

MR. DEPUTY SPEAKER : There is
no right of reply .I have disposed of thc
point of order. 1 will not permit her.

1 will point out another thing. On the
basis of thc same book, or some other
book by the same author Mahatma Gandhi's
film is being prepared and relcased. There-
fore, there is no point of order. The hon.
Member may continue.

SHRI UMANATH : If the hon. mem-
bers had been patient, I would have giver
the quotation from thc other side also con-
firming the position. The other side is a
book written by Mr. G. D. Birla entitled
“In the Shadow of Mahatma”, Edition
1952, where there are frequent refercnces
like this. 1 am giving the quotation.

No cx-
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‘““Bapu, to whom I could refuse pothing
and who was accustomed to turn to
me for help in all his plans..”

While coming to the question of financial
help, this reference off and on comes. Iam
giving quotation from Mr. Louis Fischer,
1 am also giving quotation from Mr. G. D.
Birla, who has been financing. This is the
thing. . . .(Interruptions)

SHRIMATI SHARDA
It cannot be tolerated.

MUKERIJEE :

SHRI UMANATH : You have got ano-
ther person to say that. You contradict it.
You cannot deny. This is as clear as broad
daylight . .(Interruptions) You cannot deny.
It is as clear as broad daylight that allalong
the Congress Party has been taking. 1
will give you the latest instance. This has
been stated in the other Housw by your
own Minister, Shri Fakhruddin Ay Ahmed.
When cement decontro) was done. the ex-
cess moncy out of decontrol wi:e entrusted
to a Cement Manufacturers ind Owners
Committce. The Minister himself has re-
vealed that CACO paid Rs. 10 lakhs out of
these to the Congress coffers for (he clection
fund . .(Interruptions) Why arc you getting
angry ? You cannot hide this. The fact is
there that as long as. .(Interruptiors) Don’t
worry. When your things gct exposed,
naturally you get upset..(Jnzerruptions)
Non-scnse. Don't talk non-scnse.  You
are getting money {rom Birla. You are get-
ting money from big business. Indian and
foreign. You are getting all sorts of money.
The Congress Party is getting moncy from
foreign capitalists and Indian capitalists.
You arc getting angry because of that..

MR. DEPUTY-SPEAKER :
order. .

Order,

SHRIMATI TARKESHWAR! SINHA
(Barh) : He attacks me personally. How
can he say this ? I challenge him..

SHR1 UMANATH : There are charges
against you. There arc charges against
you. The country knows that charges
are against you. What is the use of your
challengingit ?

SHRIMATI TARKESHWARI] SINHA :
I am challenging Mr. Umanath..
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SHRI UMANATH : Already money
has been taken by the Congress Party..
- (Interruptions) Your own Minister has said
this. Money has been taken . .(Interruptions)
I am on my legs. | am not yielding. I
.am on my legs..(Interruptions)

SHRI S. KANDAPPAN : This is a
deliberate attempt to prevent Shri Umanath
from speaking. This is not fair.

MR. DEPUTY-SPEAKER : I would
like to point out to Shrimati Tarkeshwari
Sinha that she will be getting an opportuniy
10 speak later, and shc can contradict the
hon. Member. From what I could hcar,
Shri Umanath has quoted something. .

SHRI S. M. BANERIJEE : Lady Mem-
bers generally interrupt Shri Umanath.

MR. DEPUTY SPEAKER : Order.
order. This is not fair. I shall have to take
serious note of this.

If Shri Umanath has made any incorrect
statement, then Shrimati Tarkcshwari Sinha
will later have an opportunity to contradict
it when she speaks. If he has made any
personal allegation, ccrtainly it is objec-
tionable. But when he is quoting from a
statement made on the floor of the other
Housc, she cannot take any objection to it.
Now, Shri Umanath should try to conclude.
(Interruptions)

st Qo o i (Frawier) : g ITTHT
€. .. (srwm)
SHRIMATI TARKESHWARI SINHA :

After Shri Umanath finishes, kindly call
me so that I could reply.

SHRI UMANATH : Guilty conscience
is shouting.

SHRIMATI TARKESHWARI SINHA :
I have not taken any money . .(Interruptions)

SHRI SONAVANE (Pandharpur) : On
a point or order. .

MR. DEPUTY-SPEAKER: Hon.
Members are taking away their own time
by these things. I shall not be able to
accommodate all those who want to speak.
1 must tell them this very plainly.
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SHRI SONAVANE : On a point of
order. I would like to know how.an hon.
Member can quote from the proceedings
of the other House. That is not allowed.

MR. DEPUTY-SPEAKER: Do we
not quotc Minister’s statcments here ? It is
not a qucstion of the other Housc. It is the
Minister’s statement which has becn quoted.
Has he norightto quoteit ? Ifitis wrong,
the hon. Member can contradict it later.

SHRI SONAVANE : He cannot quote
from the proceedings of the other House.

MR. DEPUTY-SPEAKER : Hon. Mem-
bers are losing their time now. I shall not
be able to accommodate all of them. So, let
them not interrupt unnecessarily.

Now, Shri Umanath should try 10 con-
clude.

SHRI UMANATH : In conclusion,
1 would like to submit that all this kind
of legislation to curb monopolies ctc. is not
going to work. As mosquitoes and scor-
pions arc produced out of garbage, if you
g0 on just gassing them, lcaving the gar-
bage, the mosquitoes will go on multiplying
in a continuous process. Similarly, capi-
talism is the garbage..

SHR1 PILOO MODY : What nonscnse |

SHRI UMANATH : Lcaving capitalism
in this country intact, if you go on with
legislation then the legislation will be just
like gassing. Unless this linc of develop-
ment of capitalism is given up, and unless
the monopolies are broken up it is not
possible to check their growth.

Thesc can be checked only if this Govern-
ment which consists of the scrvitors of big
businessmen is thrown out. Unless that
happens, nothing can be done to check
monopolies.

MR. DEPUTY-SPEAKER : Now, Shri-
mati Sucheta Kripalani.

SHRI RANDHIR SINGH: What
about my name¢ ? I was No. 3 in the list.

MR. DEPUTY-SPEAKER : 1 cannot
be dictated to in this manner.

SHRI RANDHIR SINGH (Rohtak) :
Yesterday, | was No. 3 in the list. How
is it that 1 have not been called ?
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MR. DEPUTY-SPEAKER :1 have called
Shrimati Sucheta Kripalani. She should try
to conclude in ten minutes.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : 1 shall try my best, but I cannot
promise.

SHRI RANDHIR SINGH : I was No.
3 in the list yesterday. How is it that you
are not calling me ?

MR. DEPUTY-SPEAKER : The hon.
Member may ask his Chief Whip and the
Minister of Parliamentary Affairs.

DR. RAM SUBHAG SINGH : Mr
Deputy Speaker, Sir......

MR. DEPUTY-SPEAKER : I am not
blaming him. If four Members get up in
this manner and start spcakingsimultanc-
ously, howisit possible to accommodate ?

DR. RAM SUBHAG SINGH : As Shri
Randhir Singh has stated, his name was
third in the list yesterday. Today also, his
name was there. If you ask me, then I
wouldsay that you should go by the list.

SHRI SONAVANE: My name was
fifth in the list. But you have called the
Member whose name was seventh in the list.

MR. DEPUTY SPEAKER : He will
get his time latcr. I have to see that all
States are represented an all sections are
represented. If I were not to call senior
Members, then it does not look proper.

SHRI RANDHIR SINGH: I was
the first to have bgen called today. Why
haYc I not been called ?

SHR1 SONAVANE : Have we to catch
your eye ? Or are you going by the list ?
I suggest that you go by the list or call
Members according to your discretion.

MR. DEPUTY-SPEAKER : 1 am not
bound to go by the list. I have to sec that
cvery section of opinion and region is re-
presented. There is also scme scniority to
be taken into account. Shrimati Sucheta
Kripalani is a senior Member of this
House.

Shrimati Sucheta Kripalani.

MARCH 7, 1968  Licensing Policy Reports 2260
(M.)
SHRI RANDHIR SINGH: You go

according to the list prepared by Birla..
(Interruptions).
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MR. DEPUTY-SPEAKER : Mr. Randhir
Singh, if you arc casting any aspersion on
the Chair, you will have to withdraw it.
T am not influenced by Birla or anyone for
that matter.

SHRI DATTATRAYA KUNTE
(Kolaba) : On a point of order. This is a
very serious situation. An hon. Mcmber
of the Congress Party, and a very responsible
member at that, has cast aspersions on the
Chair. Ishould rcally think that he should
withdraw it beforec we can prccecd.

MR. DEPUTY-SPEAKER : It is for
Members to uphcld the dignity of the Chair.
1 entirely agrec with the hon. Member,
Shri Kunte. I have warned Shri Randhir
Singh.

SHRI RABI RAY (Puri):
apologise.

MR. DEPUTY-SPEAKER : If this
method is followed, we cannot proceed
at all. It is not a qucstion of A or B sitting
in the Chair ; it is a question of upholding
the dignity of the Chair.

SHRI RANDHIR SINGH : 1 have got
the utmost respect for vou. But I must
eXpress my sentiment. My name was third
on the list ycsterday. 1 was the first today.
Still I have not been called (Interruptions).

He must

SHRI H. N. MUKERJEE : (Calcutta
North East) : Can’t you stop that nonsense
what is that fellow doing there, the
Minister ?
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Can he not regulate these things on their
side ?

SHRI SEZPIYAN (Kumbakonam)
These words that he has uscd that the
list is prepared by Birlas must be withdrawn
or expunged.

. SHRI BAL RAJ MADHOK (South
Declhi) : Here we have the ruling Party.
Here is a leader of that Party, the Minister
of Parliamentary Affairs, sitting there. I
expect that they should control their own
Party. If they cannot control their party in
the House, how can they control the
country ? (Interruptions). This is not fair to
the Congress Party, not fair to us, not
fair to the country.

DR. RAM SUBHAG SINGH : There is
no lack of control here in this Party. If the
bhon. Member, Shri Madhok, suggests that
I should impose some control over this
Party, hc had better start with his own
Party. (Interruptions).

SHRI H. N. MUKERJEE : Is this
kind of nonsense to pass muster in this
House ? 1 want your ruling. Herc the
Minister of Parliamentary Affairs cannot
do something about it. Hc has not got
the dccency to apologisc on behalf of his
Party to the Housc. So many times the
Leader of the Jan Sangh has apologised on
behalf of members of his Party to the
Chair. But here they have not got the
gumptionto do so, thesc egregious fools
who know nothing about Parliament.
(Interruptions).

DR. RAM SUBHAG SINGH : Shri
Mukerjee wants to teach sense tothe House.
He should go to China and learn sense.

(Interruptions).

MR. DEPUTY-SPEAKER : 1
already indicated. . . .(Interruptions).

DR. RAM SUBHAG SINGH: Mr.
Mukerjee had been rcprimanded by the
wholc House for his non-sensical
behaviour.

SHRIH.N.MUKERJEE : You should
be sent out.

have

SHRI S. M. BANERJEE : On a point
«©f order......(Interruptions). Yesterday I
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used certain expressions which were not at

all unparliamentary but then I was hooted

and heckled. . . (An Hon. Member: rightly)

rightly or wrongly by the group and I

withdrew them in all obedience to you and

to this House.

SHRI RANDHIR SINGH I have
already withdrawn it. What is this ?
(Interruptions)

SHRI S. M. BANERJEE : My point of
order is whether the remarks of the Haryana
acrobat or Dr. Ram Subhag Singh, Bhim
club leader should remain on the record.
Hec has said that my leader prof. Hire
Mukerjee should go to China. These
words should be expunged.

MR.DEPUTY-SPEAKER : Shri Randhir
Singh had alrcady withdrawn his remarks;
this need not be pursued further......
(Interruptions).

SHRI S. M. BANERJEE: Dr. Ram
Subhag Singh has accused my deputy
leader Mr. Mukerjee who has never been
accused of bad manners ; Dr. Ram Subhag
Singh, in his wisdom which is always mis-
sing, said that hc should go to China to
lcarn better manners. Such remarks do not
add to the dignity of the House and the
Congressmcn arc today very angry because
some members arc attacking their leader
in this Housc....(Interruptions.)

MR. DEPUTY-SPEAKER : I request
all sections of thc House to co-operate
with the Chair in conducting the proceedings
with dignity and decorum. No harsh ex-
pressions need be used.

SHRI TULSHIDAS JADHAV rose—

15 Hrs.

MR. DEPUTY-SPEAKER Order,
order. Mr. Jadhav, it is all over. Do not
rake it up. If time permits, I am going to
accommodate everyone, not othcrwise.

SHRI A. SREEDHARAN (Badagara) :
Sir, on a point of order.

MR. DEPUTY-SPEAKER What is
the point of order ? There is nothing before
the Housc on which you can raise & point
of order.
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SHR1 A, SREEDHARAN : The point
of order is this. Under rule 4 of the Rules
of Procedure and Conduct of Business in
Lok Sabha—

MR. DEPUTY-SPFAKER : What is
the number ?
SHR1 A. SREEDHARAN : No. 4—-

F.O.U.R. It says :

“The members shall sit in such order
as the Speaker may determine.”

Some Members on the Congress side arc
not sitting in their own scats. 1 submit,
therefore, that they may be asked to go back
to their scats,

MR. DEPUTY-SPEAKER : 1 would
request all the Members 1o occupy  their
seats.

st gl T oA (FTEET)
JYTEAET JEIA, W1 ATTH AR 29 A

MR. DEPUTY-SPEAKER : Mr.
Jadhav. please resume your seat. If T
permit You to raise any point of order. then
10 Mcembers will ris¢ from this side. 1t is
not nccessary now.

SHRIMATI SUCHETA KRIPALANI :
Mr. Deputy-Speaker, Sir. may I just appeal
to all the Members from the other side of
the Housc to allow the proceedings of the
House to go on in a normal and peaceful
manner ?

SHRI SONAVANE : Sir, I rise on a
point of order. I invite your attention to
direction No, 115A of the Directions by the
Speaker. This is in relation to the calling
of Membcrs to speak. There are three sub-
-olauses in this direction. The procedurc
has been set out here, indicating how they
have to submit the names to you for
being called. In sub-rule (2), it is stated as
follows:

“Unless a member riscs in his seat
and catches the Speaker's eye, he shall
not be called upon by the Speaker to
speak, irrespective of whether he has
sent his name through his party or group
or written direct to the Speaker.”
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This is what the rule says. Nobody catches
your eye. You simply go on%alling them,
This is not the procedure to be followed.
Thisis after all your own direction. (Interrup-
tion) One of these methods is to be fol-
lowed: by a Member catching the eye of the
Speaker or by rising in his seat. Only then
you can call the Member. Or, you can go
by your list. But what you follow is not
according to the rules.

MR. DEPUTY-SPEAKER : This is a
serious matter. You have not rcad the
last portion. For the benefit of the House,
I shall read the last portion. It is clearly
stated there.

“The Speaker shall not be bound by
the lists or order in which names have
been given by partics or groups or indi-
viduals directly....”

Shall I read the whole thing ?
SHR1 SONAVANE : What about sub-
rule (2) ?

MR. DEPUTY-SPEAKER :
resume your scat.

Pleasc

SHR1 SONAVANE :
rule.

1 rely on that

MR. DEPUTY-SPEAKER : I vou are
going to raise this in this manner 1 do not
think therc is any substance in your point
of order. Pleasc resume your scat. You
are losing your chance.

Regarding calling of names of persoris,
as I have alrcady said, this Housc is re-
presenting the wholc country, all the regions,
and all sections of opinion are therc, and it
is my responsibility, for a fair dcbate, to
see that all sections are properly repre-
sented.

SHRIMATI SUCHETA KRIPALANI :
Mr. Deputy-Speaker, Sir, since yesterday
this very important discussion on the
Hazari report is going on more or less im-
a manner as if it is a pro-Birla or anti-Birla
discussion.  Sir, this is a unique report
of its kind because for the first time since
we became independent, an assessment of
the working of the industrial policy has been
attempted. The objective of our policy was
to foster industrial growth, which is most
important for this country, which has been
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suffering from abject poverty and lack of
dewelopment.  Therefore, it would have
been proper for us to discuss it with greater
dispassion and with a proper perspective.

Let us see why was it at all necessary
to appomnt this committee. For the last 20
years, we have been trying to accentuate
our industrial growth by all possible means
through the public sector, private sector
and coopcrative sector. Each of thesc
sectors has a place in our cconomy. Each
sector is not in exclusion or in suppression
of the other sectors, but cach is supplement-
ing the other sectors. That is why we
say ours is a “‘mixed economy.” We have
alse said that small industry will have a
place in our industrial growth., because we
censider it is a labour-intensive, involves less
capital viclds, quicker return and regional
dispersal also is easier, We want a very fast
rate i growth and our resources are very
limited. To achieve all these things within
a measurable time, it is necessary that we
hav. a dcfinite and clear industrial policy.
It i» also necessary to regulate, control
and channclise our limited resources, finan-
cial. material and otherwise,

Bricfly, the objectives o “the industrial
policy which we have adopted are to regu-
late industrial development, to channelise
resources according to the planned targets,
to check, prevent or avoid growth of mono-
polies and concentration of wealth, to pro-
tect small industries from competition from
big industries, to encourage new entrepre-
neurs, to have rcgional distributiqn to give
technological help and advice and also to
help entrepreneurs adopt modern economic
processcs, ctc. To achieve these objectives,
our main instrument is the Industrial Licen-
sing Act of 195t. From 1951, this policy
was being followed and regulation was

ought to be made under this Act. Itis
thereforc, very surprising that though we
have had a planned economy for 16 years,
till 1966 nobody thought that a review was
neccssary. I should think that planning
implies time to time, periodical reviews,
asscssment and re-assessment, because un-
less therc is a review they cannot know
wherc they are lagging behind and rectify
the mistakes. Planners have not merely to
fix targets. They should also know whore
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we have lagged behind the targets:
Unless they know wherc we have

lagged behind the targets, how arc they to
make perspective planning ? Perspective
planning requires all these things. Therefore,
to that extent, our working was very de-
fective. In 1966 we found that the indus-
trial growth has come about in an un-
regulated way ; growth we werc certainly
having, but pattern of growth was distor-
tions from our objective. Seeing all this,
Shri Barve, who was a member of the
Planning Commission at that time, thought
that it was time to have a review and Shri
Hazari was appointed an honorary consul-
tant and was asked to review the licensing
policy. I am going into it in a little detail
and I hope you understand why I am doing
it. His terms of reference were “‘review the
operation of licensing during the first and
sccond Plan, particularly during the last
six or seven ycars, also including orderly
phasing of licences with reference to capa-
city and targets.” Sccondly, hc was to
suggest any modifications in the policy or
exccution,

It was a very big task ; it was not a small
task. He had to make a review of the
dcvelopment for the Jast 16 ycars which,
in spite of planning, in spitc of direction,
has taken place in a rather chaotic manner.
I do not know, what facilities were given to
him. As far as 1 know, the facilitics given to
him were very limited. He was assisted by
his own rescarch students. He was asked to
submit his report within six months. The
work that has been done by this gentleman,

Ishould consider. is rather stupendous
good work. His documentation is good.
The kind of criticism that was levelled
against Dr. Hazari by Shri Amin, I think
was most uncharitable and uncalled for.
He said that it was a "‘conspiracy” that the
report was made, “not out of consideration
for proper economic development but with
some ulterior motive.” What is the ulterior
motive ? He is a professor, an academi-
cian. He was asked to go into the question
of industrial licensing. He had limited re-
sources and he was given a limited time.
He has tried to make as good a job out of it
as he could. Yet, thc man himself is more
than modest. What does he say ? He is
an honest scientific thinker., He has stated
that the rcsources at his disposal were not
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full. Hc has himself stated that he had
seen only files of the Licensing Committee,
Capital Goods Committec and some inter-
Government correspondence. So, it was
not possible for him to go into the whole
matter in a comprehensive way. He says
so. He says: “my data is limited.” His
assessment has suffered from the limitation
of data and he has stated it not once but
again and again. Therefore, it is quite possi-
ble that when a comprehensive survey has
not been made, when recommendations
have been made or conclusions arrived at
from partial information, there is a possi-
bility of a percentage of crror. He himself
admits it. But, at the samc¢ time, on that
account alone, the report cannot also be
brushed aside, as some of the Members
seem to have done. The report gives us
very valuable information.

He has analysed the defects in planning
and also in execution. He has gone into the
functioning of the DGTD, hc has gone into
the functioning of the other agencies ; he
has pointed out the defects at the govern-
mental and also the cntreprencurial level ;
he has also directed our attention to the
fact that the development has not following
the objectives we arc secking, that it is
being diverted. He has made very many
valuable recommendations. Maybe, in
some of the reccommendations he may have
gone slightly beyond what he was expected
to do. But, if he has done so, he has done
it with the object of the betterment of the
country. His object is that the industrial
development should be on proper lines and
if it is going off the rails, these are the ways
in which it can be pulled back.

What are the implications of a compre-
hensive survey, that also 1 want to place
before the House. How is a licence granted ?
Whatis the procedure? The licence is not
granted by one complex of institutions.
It has to pass through a whole complex
of institutions. When an application
is made to the Ministry, eight copies
of that application are made and these
8 copies go to 8 agencies including the
Planning Commission, State Govern-
ments, Ministry of Economic Affairs, DGTD,
Transport etc. Then it goes to the Licensing
Committee, where it is sifted. After sifting,
the Licensing Committee merely issues a
Letter of Intent. The Letter of Intent merely
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says : we think that you are qualified for a

licence ; but go and get the other necessi-

ties for your licence so that we can see

whether you are capable of doing so. So,

he has to create suitable conditions for get-

ting a licence.

When he gets a Letter of Intent, he has to
get the okay from the Capital Goods Com-
mittee, the Foreign Agreements Committee,
the Project Report from DGTD, finance
accommodation from the bank and also
what are known as “Effective steps™ which
are very voluminous. I need not go into
them,

After doing all this, he again goes to
the Licensing Committee. Then the licence
is issued. The matter does not end there.
After the licence has been issued the Re-
viewing Agency, depending upon the indus-
try concerned, may be, the Controller of
Textiles, the Commissioner of Iron and
Steel or some other authority, has to nurse
and look after the licence ; it has to watch
the licence to see that the licensee is taking
adequate steps. If the liccnsee does not
take the steps, they have to revoke the
licence.

So, the licensee is not such a frec agent
that he can just function in any way. The
whole thing has been organised with checks
and balances. Therefore, a proper assess-
ment means that we must look into the
working of these organizations and institu-
tions and after scrutinising thc entire process
we have to say where the blame lics and
for what reasons the liccnce has not been
executed.

I want to ask a question from thc Ministry
concecrned. In 20 years why did they not
think it necessary to have a comprehensive
survey ? We are spending crores of rupces.
Wc are a backward country and we are
trying to develop at a fast pace. We want
to go far. But from time to time wc have to
check and see wherc we are going and
what we should do in order to go on the
correct road. Why was this not donc for two
decades ?

Now what does the report reveal ? The
report has revealed that in spite of plan-
ning, in spite of control and rcgulation, in
spite of all this the picture is chaotic.
Industrial growth has taken place but our
objective has not been fulfilled. 1 cannot
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go into all the details but I shall just touch
upon a few points. First of all, take some
of the failure of planning to which he has
drawn our attention. He hassaid that
**planning has failed to set up list of priority
‘industries which should rcceive preferential
priority for foreign exchange and scarce
goods.” He has also said that “it has failed
to synchronise or adjust the pace of licensing
and revocation to actual trend in capacity
and output in relation to cmerging demand.”
Then he has said that “‘planning did not take
proper notice of effcct of lags in fulfilment”
and so on and so forth; that planning
did not indicate proper guidelines; that
no indication of precise areas whether
industry has to be cncouraged was given ;
that there was no ‘‘well-ordered” prioritics
and flexibility in intcr-related programmes ;
that licensing covered too wide an area.
Here he describes that thousands of licences
‘have been given and they have accumulated
and that it is impossible for an adminis-
trative department to look into this mess
of licences.

SHRI PILOO MODY :
also not to look into.

Very lucrative

SHRIMATI SUCHETA KRIPALANI :
Planning involves calculation of many
factors but it is very difficult to assess
correct capacity. Supposc, a capacity is
calculated as the production of 10,000
cycles in a particular factory. Does that
mean that this capacity is 10,000 for one
shift, for two shifts or for three shifts ?
There are so many lacunae. As early as
1958 a note on Capacity Concept was pre-
pared - by the Planning Commission. 1
would like to know what has happened to
that note ? I think, the note is slumbering
in one of the pigenholes of the Planning
Commission since 1958. A most important
factor is assessment of the capacity. We
do not even know the quantum of capacity
required or available. If we do not know
the volume of the capacity, how are we
going to make plans and then execute
them ?

As I mentioned before, perspective plan-
ning is necessary and perspective planning
has to take account of the shortfalls and lags.
Unless it is taken care of and unless it is
treated in the strategy of the Plan itself
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the Plan gets distorted ; planning gets
out of focus. Therefcre the conclusion is :

“Licenses have not performed their
functions of regulation and control
and for the licensee it was mercly
a formal passport.”

These are his words. The licensce had to
get help from the Government. That the
licensee did not get bccause hundreds of
licences were issued. It was a passport
with which people were roaming about.
He goes on to say :

““The deficiencies are fundamental and
they indicate the need for better and
more effective planning by Government
and the entrepreneurs and recasting
scope and working of the licensing me-
chanism."’

Then DGTD’s functioning also is very
defective. The DGTD has functioned, as
he describes, for *‘scrutinising amorphous
proposals,”

The DGTD should have been more
effective. It should gride ; it should give
technical advice to regulate the things.

The other objective before us is the
avoidance of concentration of wealth and
monopoly. That has not becen fulfilled.
The Report is an eloquent testimony to that.

Another objective was to develop small-
scalc industries. The cther objective was
that new entrepreneurs should get the help.
That has not taken place because whenever
a new entrepreneur comes, the main consi-
deration has been of finance and when the
main consideration is of finance, naturally,
the big houses who have financial backing
and experience, will ccme in.  Then, to
pick out a particular industry and to blame
it is not fair and proper.

As far as fore closing is concerned, we
have to see whether the licensee tock a
licence with the object of foreclosing, or
after he took a licence he could not imple-
ment it, at what stage and how he could
not implement it. That can only be cleared
through the kind of survey ; 1 have men-
tioned. What he has, in few words, tried to
do is to focus the dangcrous tendencies in
which we are moving. In all fairness, the
interpretation that we have tried to lend to
his statement is not there. He has himself
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sajd, 1 have based my conclusions on
limited information.”  Thercfore, therc
may be a certain amount of defects.

What are we supposed to do at this stage ?
At this stage, we have to take the indus-
trial situation of the country and decide
our coursc. We are suffering from reces-
sion ; we are suffering from unemployment ;
we are suffering from lack of purchasing
power ; we are suffering from all the ills
that the industry can suffer. At this stage,
we have to think how we have to develop
the country. Wec¢ must develop our public
sector as well as the private sector, We
cannQt move by raising only slogans. The
Government thought that it was necessary
to have a more comprehensive survey and
so the Thacker Committec was appointed.

1 just want to say about the Thacker
Committec.  That was appointed on the
22nd July with the stupendous task of secing
whether the big houses have got all these
monopolies. cte.  How has the Thacker
Committee been treated by the Govern-
ment 7 They have no cffice to work ;
their budget was sanctioned on the 22nd
December ; their staff is not yet in position
and they arc asked to give the Report of a
comprchensive nature within six months
which are nearly over. What about their
letters 7 For two months, the Chairman
of the Commission has not got a reply to
his letter addressed to the Minister. The
Minister may have good intentions. But the
Department may be out of his control. He
may be riding a horse which is so powerful
that though he has the reins in his hands,
he does not know where the horse is going.
I would like to tell the Minister that this
kind of laconic way of dealing with this
will not do. Onc has to be more serious
with it. Now, we have invited the whole
world, spending crores of rupees for the
UNCTAD here. Instead of that, we would
have done better if we had seen to the proper
implementation of the Industrial Policy
Resolution, proper regulation of the con-
trols and better fulfilment of the objectives.

What I want to say is that there is no
point in blaming this man or that man,
in indulging in witch-hunting, by the private
sector against the public scctor or by the
public sector against thc private sector.
That will not do. It is time we thought
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of getting together and putting our heads
together to work for the betterment of the
country.

SHRI J. B. KRIPALANI : Sir,
1 did not want to interrupt the lady hon.
Member ; 1 did not want to break the
thread of her argument. But the argument
comes to this that the Planning Commission
is wrong, the Government is wrong, every-
thing is wrong in this wretched land.

SHRIMAT] SUCHETA KRIPALANI :
May I say....

MR. DEPUTY-SPEAKER : No, no.
That is all. If 1 allow, there will be no ¢nd
to it.  Shri Bal Raj Madhok.

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Deputy-Speaker, Sir, 1
have read the Report of Di. Hazari
with the care it deserves and 1 have also
listened with patience to the firc-works that
the comments of the hon. lady Mcember
on it causcd in this honouruble House.
One thing which becomes clear immediately
onee you go through the Report is that Dr.
Hazari allowed the political and idcological
considerations to take the better of him
as an academician,

If he had not gone beyond the terms of
reference, it would have becn alright. The
terms of rcference were very clearly given
by him in his own Report. They were

“@) To 1evicew the operation of
licensing undcr the Industrics Act
broadly over the last two Plan
periods and more closcly over the
last six-seven years, including the
orderly phasing of licensing with
reference to targets of capacity.

(i) To consider and suggest in the
light of thc present stage of eco-
nomic development where and .in
what direction modifications may
be madc in the licensing policy.”

This was the task cntrusted to him and
this was, in itsclf, quite a big task, and if he
had applicd his mind to it—he did apply
his mind to some ¢xtent and some of the
suggestions that hc has madc are really
thought-provoking and they should be
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Jooked into—it would have been useful.
But he has brought in so many extraneous
things in his Report which has made it a
subject of controversy not only in the
country but in the Congress Party itsell
because the Congress Party, as everybody
knows, is as much divided into camps as
the Opposition is, and their division has
become very clear from how people have
rcacted to this Report.

15.27 Hrs.
[SHR1 C. K. BHATTACHARYA in the Chair.]

Now the wider question is how is the
industrial policy of this country to grow and
how we are going to increase production.
Bcfore the British lcft, there was very little
industry in this country and that was in
private hands ; mainly in the hands of two
or thrce business houses which had taken
the initiative in those mattcrs. When the
British left, we naturally wanted that we
should develop our cconomy, develop our
industry, at a very fast pace. For that
purpose, the Government of India passed
some Resolutions, passed the Industries
Development Act also, in which it was
clearly laid down that we were going to
‘have a mixed economy, i.e., that the private
cnterprise will be allowed to proceed but
the Statc also will come ini. In a develepirg
cconomy, that is quite natural and neces-
sary too. There are certain fields in which
private capital and private enterprise is not
available and so, the state should come in.
That was in the beginning. But in course
of time, as the late Prime Minister, Pandit
Jawaharlal Nehru, began to get infatuated
with the so-called socialism, then the balance
that had been properly struck began to be
given up and more and more stress began to
be laid on the public sector, and for that
purpose, attempts were made to drive out
the private enterprisc from the ficld for that
purpose, @ number of administrative
methods were adopted and one of them
was this licensing. As things have moved,
the public sector is growing very fast, and
of the total public investment available
in this country, about 60 per cent is going
to the public sector, and out of thc 40
per cent that is left, about 20 to 25 per cent
goes to agriculture and small industries and
only 15 to 20 per cent is left for the medium
scale industry which is run by the so-called
business houses and other industrialists.
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In this matter too, the thing which is
really important is whether these private
cntrepreneurs and private industrialists and
the publicsector industries can work together
or not. Actually we have so much leeway
to make, that there is enough scope for both
the public sector and the private sector and
they should co-operate to develop the coun-
try. But instead of collaborating and co-
opcrating, they arc trying to pull each
other’s legs. Since the public sector has
the advantage of being the State sector,
bcing the pet-wife, the private sector is
being victimised in every possible way and
things are being done or said which, I do
not think, are fair to anybody. There arc
defects and thosc defects should be removed.
But onc thing, we must rcmember, and
that is that these two have to go together.
Ours is a democracy and democracy
bascd on free thinking. Where there is no
frec thinking, there can be no free expres-
sion, there can be no free association.
Therefore, we must have free thinking.
There can be no frec thinking without free
living. If I am dependent for my living
on somebody else, then 1 cannot have free
thinking; if anyone is living in such a way
that he is in the hands of the State or some-
body eclse, then he cannot think frecly.
Thercfore, a free cconomy is a necessary
concomitant of democracy.

Some people talk very glibly about de-
mocraticsocialism. I wonder what they mecan
by this term. If they mean social justice
by this term, just as there is in Western
Europe, 1 have no quarrel with it, and
I stand for it. But if they think, as my hon.
friends from the Communist Party think,
that socialism is what prevails in China
or in Russia, then 1 would say that demo-
cracy and socialism are incompatiblc ;
they cannot go together. 1 can understand
their anxiety that private scctor and private
enterprise should be completely ruled out
and everything should come under State
control because they want that cverything
should be under State control and the Statc
should be run by a party and that will be
the only party and no other party will beal- -
towed to exist. Actually, when everybody is
under State control, there will be no scope
for any other party. That is why there is
no opposition party in Russia or in China;
or othcr communist countries. There can be
only one party in such countries. I can
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understand their thinking that way. But I
ask those who do believe in democracy how
they reconcile democracy on the onc side
with socialism on the other. The two are
irrcconcilable. I agrec that in a developing
cconomy, you cannot rule out the State
coming inlaissez-faire isan outmodedthing;
it cannot come back. But the State must
come in only when itmust and where private
enterprisc is not available and when it comes
it must come as a competitor and not as a
monopolist. Monopoly is bad. Tatas’
monopoly is bad. Birlas’ monopoly is bad.
But State monopoly is worse. Wherever
there is concentration of economic power
it is bad. But when there is concentration
of economic and political powerin the same
hands, then itbecomes the grcatest monster.
We know what is happening in China and
Russia. Thercfore, we must prevent poli-
tical and economic power getting concen-
trated in the hands of the State. 1 am
opposed to political and economic power
getting concentrated in the hands of some
individuals. But if thc nations vigilant,
if we are really a democracy then we can
check it. But if the State gets all the power,
who is going to check the Statc because the
State will finish cverybody ?

So, the basic qucstion is whether we are
going to remain a democracy or whether
we are going to deteriorate into a dictator-
ship of one party which controls all the
means of production and distribution.
We are not going to allow the latter. 1
think the Congress Party also under-
stands this thing barring a few fcllow-
travellers who arc there in that party.

If we have to reserve a big section or a
big part of industry for the public sector,
then it means that a small part remains
with private industry or private enterprise.
This has been given effect to through the
system of licensing. Naturally, some cs-
tablished houscs, some who had technical
know-how and managerial skill with them
and who hands moncy with them had a
superiority over the others. 1 do agree with
my hon. fricnds that they might have abused
their position also. In this country, as
things are, a man with a long purse and a
man with a long pull has an advantage over
others, and naturally, the big busincss-
houses which have a long purse and a long
pull have somc¢ advantages over others.

MARCH 7, 1968

Licensing Policy 2276.
Reports (M.)

But for that the Government are more to
blame. It is the system that we hav: es-
tablished and it is the bureaucracy that we
have established and it is the system of Hi-
censing that we have established that have
helped such people with big purses ¢r as
could afford to corrupt the cfficials. There~
fore, if the blame has to be put anywhere,.
it has to be put on Government. It was
the Government which gave the licences
and which had the control over the system..
Why had they not simplified the process >
Why did they not see that the process had
helped some and put a premium on cerrup-
tion and put some pcople to a disadvantage 2
Thercfore, if anybody is to be charged, then
itis the G vernment which has to be charged.

An attack has been made on certain
business-houses. I do not hold brief for
anybody. But onc thing is clear that it is
these business-houses which have put India
on the industrial map of the world. Think
of this country what it was when the British
left. It was the Tatas and it was the Birlas
and it was some othcr industrialists who
had done yeoman service. Even now thcy
are doing it, with technological advance,
there is a need for bigger industries, and
there is a need for bigger concerns which.
can spend money on research and technical
know-how and which can compete with the
latest technical developments in other parts
of the world. We are not living in isola-
tion. Therefore, we cannot completely
do away with large concerns. When we
admit the need of large concerns, then
certainly some business-houses or some
business concerns have to be large. But
they are not large compared to the business~
houses that are there in other parts of the
world. The other day 1 had read in the
papers that the two big electrical concerns,
namely the GEC and AEI had combined
together even though each ome of them
was a very big concern by itself, because
they felt that if they could come together,
their cost of production would become less,
and their sales organisation would become
better and they could spend more on im-
provement.

When you condemn these big houscs,
I would ask you to remember one thing.
You say they are corrupt. I agree they may
be corrupt. You say agencies have been
given to relatives. May be correct. You
say that they are making use of their money
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to get licences. May be true. But after
spending all this money, are they not show-
ing some profits ? They are not becoming
a burden on the public exchequer. On the
other hand, what is happening to our
public sector concerns ? We have invested
so much money in these undertakings. But
their cost of production is not cheaper,
rather it is more costly. Every year we,
the tax-payers, have to pay for their losses.
The Finance Minister in his budget speech
told us the other day that the public sector
plants have incurred a loss of Rs. 41 crores
in one year.

Compare these two things. May be the
private sector people are bad. Even though
they are bad, they are developing the
country. At the samec time, they are not
putting any unnecessary burden on the tax-
payer while in the public sector, due to
their corruption, incfficiency and high cost
of production, the wholc burden has to be
borne by the people, the tax-payers.

Therefore, in this matter, we have to take
a balanced view. What is that view ? I
think in this respect, Dr. Hazari has some
good suggestions. He has suggested that
we must reserve some sector for small in-
dustries. He has suggested that small
entrepreneurs who want to start a small
industry in some town or provincial capital
should not be forced to come to the Centre
and run from pillar to post for getting foreign
exchange. The foreign cxchange needed by
them should be given to them on the spot
by the Director of Industries. This is a good
suggestion.

Our experience, however, is that wherever
you put authority in onc man, there is
chance of corruption. So instead of giving
that power solely to the Director of In-
dustries, there should be a committec which
should include somc industrialists, some
economists and some officials. They should
disburse the foreign exchange, according to
the needs of each individual case.

In this matter, we have to reserve a definite
field of production for small industry. If
in the same field there is a small man and
a big industrialist, thc latter will drive the
former out of the field. It is not a question
of production alone. What we need is
more employment also. This aspect cannot
be overlooked. Therefore, while we have to
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produce more, we have to do it in such a
way that more hands are needed and more
hands are put to produce it. This em-
ployment aspect is very very important.

Hence we must reserve a section for them.
For example, we did something in this
direction by saying that dkories should be
produced only in the handloom sector.
But even there, the mills have come in.
Such production should be reserved for
small sector, for which licensing is not need-
ed and foreign exchange also is not much
needed. These industries should grow .in
small towns and rural areas so that the
employment potential may also grow there.

The second suggestion he has made—
again a good one—is that the big industrial
houses should not be given licences for the
traditional type of industries ; they should
use their technical know-how and resources
for developing new lines. There is a lot of
scope for them. Why should Tatas and
Birlas be allowed to open soap or textile
factories ? Let the smaller people do it.
Let the big houses use their know-how and
resources for tapping new lines for which
we still depend on imports from abroad.

Thirdly, Dr. Hazari has suggested that in
the matter of imports, we should be liberal,
that those things which are most costly to
produce here should be imported. For
example, if we could get an item for one
dollar from abroad whereas to produce it
here costs 2 dollars or more it is better
we import that item, because we need not
make the common man suffer for our ineffi-
ciency or failure to run industry in the
proper way at the right time. Therefore, for
items in which indigenous cost of production
is much more, we should be liberal in the
matter of imports.

Fourthly, he has said that the limit for
getting licence should be raised. Licences
may not be needed for industries requir-
ing capital of a crore or less. Again,
for industries which nced no foreign ex-
change, there need be no licence. We may
lay down priorities and capacities and
within these priorities, if anybody wants to
set up an industry, he should be allowed.
Instead of discouraging them, we should
encourage them. If foreign exchange which
is scarce, is involved, if considerations of
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national security are involved, these mattcrs
can be properly regulated.

A suggestion has been made that banks
should be nationalised. Apart from the
merits and demerits of that suggestion, you
say that you stand for mixed economy ;
so, some industries will be in the public
sector and some in the private sector. How
on earth can you take away the means of
investment from the hands of private sector ?
This cannot happen. Those who say that
they want nationalisation of banks are those
who want a totalitarian regime and com-
plete state control of all economic activity.
Most Congressmen do not want it becausc
that cuts at the root of democracy. By
making this suggestion Dr. Hazari has not
only transgressed his terms of reference ;
he has shown his ideological predilections
which make him suspect. He should not
have done so. Had he confined himself
to the terms of reference, there would not
be any grouse against him.

Then, what is our experience of nationali-
sation of other industries ? Take insurance,
for instance. There is more corruption,
more inefficiency—all at the cost of the
tax-payer. So far our industries and our
economic activities have been controlled
by two groups, the organised capital through
its power of money and organised labour
through its power of blackmail. Somebody
controls the former ; and somebody else the
latter. We represent neither of them but
the common man, the consumer, who is
the real sufferer. 95 per cent of the peoplc
are consumers. It is they who ultimately
suffer. I say that the economic policy and
the industrial policy of this country must
neither be capital oriented nor labour ori-
ented but above all consumer orieated ; it
should look after the interests of consumecrs.
The controversies about left and right and
isms and other things are all irrelevant.
Actually there should be one ism ; that is
Indianism. We should look at these things
from the Indian point of view. We must
look into the conditions under which we
are living and formulate our policies accord-
ingly. Whether these policies affect adver-
sely capitalism, communism or socialism—
is irrelevant ; what is relevant is whether
these policies serve our country. A national
and rational approach is needed and ideo-
logical considerations and political consi-
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derations should be kept in the background.
We should not find scapegoats nor go
witch-hunting.  These industrial houses
have done a great service to the country.
If there is any corruption or weakness, re-
move them. They are mainly in the system
in your bureaucracy. Simplify the licensing
system and improve the administration and
remove the defects. Finding  scapegoats
will serve nobody. I think this country
and this House owe it to Birlas and Tatas
for putting this country on the industriaj
map of the world. Today, while we arc
begging cverywhere, we can also be proud
that there are some countrics which come
to us, to Birlas and Tatas inviting them to
come and open industrics in their countrics.
That raiscs our prestige. Do not tar every-
body with onc brush. If there are mistakes
and shortcomings and failures, remove
them with a strong hand but do not indulge
in witch-hunting. That is my request.

=it Toreie fog (Teaw) - IqTET
TgIey, & garQ fE &1 2w & fag
TF arOY 31 U TheATe) 39 THAIT
g1 g fore 7o 3w & anfas grama o%,
aw ¥ ufeefaaa o) ow asfaa @)
Sy fF w1 A A Fgfve afeer
ferar ar @Y & =@ MwaT T fege
#Y tfefaara & fau, Zfegm owmr-
fas gfagee foram g | A 38 9 sme
&Y faar SO &Y ST ST ST
T AT AT, ITHT AT AT | 39
AW &, MG | X 2@ A, o 7 o
ivfram # 39 A9 1| TR SEET
foriRe ¢ | 78 aER WU 8-
qF 9@ T 2, TAS THAT FH
IEA A qT FT & Afp IAET TFAY-
ez 7Y FEAT | & FEAET G gU AT @2
W) ¥ 59 a1 # fA=T FLATE | FH
FiHT FAET T A 27 QTR W T9147
IR i & o Ao 7 fowat aIw
am feomar SEer aga-dt @ ™
fr 7 o § | 7€ A & i sEnfaw
aTF ¥ TAR v 9 feew A agAa
AR FIT T & |
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@ Y R @ W F q@¥ AR
F1¢ Trrerar aief § oY fam 3w &1 W
T & R S 3w F e AT
ar Iz FHg & &1 JTEA qrEE, ]
| & 0 A FEAT 9T g 5 IS
1YY 7 3w #¥ 7w, 2w Y e fawe F
€ T 21 9 e At quER w/Y
w@ ¢ I Iy A g, 30 TFT ¥
SqTRT T TG TG T | TR g-
TR fHaq wgT F wET AN AWRE G
FhY §, T-AEE FE@H W@ T €,
7, TR PO, g1 foara @
qHY &, 96 FU F1% i T F
29 76 aaeerg fRAmT Jgar § =9
TG FY W AT Iq a6 ST FIAT
T &, Aafesy Y, ITET I | Tg
SIS SUTET T III9T AGY T ST ¥
z 2w | T SART gAY AT @Y L,
T AR T FqF 97 @ & A A
T 93 T & St 9g oot 4 ¥ F03-
qeft g1 7T, ST FUTTAT 4 F T &Y
T HT AY AT F F LT g1 0 |
afea o ag a1 agivd A A 7 FFdT |
AT qFTS, FADAI, A A faer
F1 3G A qg AT AL AW FH
ag 0T 2w &1 AFFT HF T A
e A F 09 gfo # /ed W
3, IF A7 qg AT A% g Aafeat
1 3G, At qgT q AT § ITHY A,
Y fgy & 99 agr a9 gU & 9T 34,
STET IX FYE a¥F ALY, T ALY, AT
G AR IFe Y FE agT W@y
g < AT AW § T fa T € a%-
T E) AT AT Fg J W 7 A
At A AT A g woar fAwremT @ S
foF arga woaT FAE § T gfrar WA
el FQ &, FOT FAE |

& g N favars faenan g f6 amme
Y EF F K1 AL HIO0 aY Ig T
a9 @Y, NE @A FIM | F@FH N

Licensing Policy 2282
Reports (M.)

AT | @AW F gAY WAt &
g § Qe gY@, IR gy
& Y, ST S WK A
TE T 1 T TR A 3g 3w Qe
T 2, ¥ THOE FC 35 | gEfaq F
T & a9 Fgm wmEan § fv s
qaw fram & sl A difer el
FT g ar w99 SIRA AR AMAL-
qifeeed & fag o fifew &1 s
a3t ot wgT 7 faferaa @, e
qME WA GTEf 1 SHTIR FTE@EL
Fr difqw H qFR 0 @M, 2@,
fawar i zrafiwn i @iferr o @
FE AT | AT T A€ TEATE BT
T T AATE q7 24T, AT H<WST FIH
foam | a@ad efiart Y TN F off
ag JTT H9ST T fHar AfeT IR
T I -] AT AT FY I qQA
frelt o & foerar & 9 FOT 44T W@
¥ A< HATT § 39 9T W gEHX Y
@fea FET 92 | G99 TG
faa i, X & faud @ @
a3 T WA faw FF N WA F
50 FAF T Ivarfadi I 7
IATY AT AR § IIHT A 7@ SqTET
aira 7t fFar s ag foe o
ATH TH AT | Mo ZaTdY 7 faegar
q% J0% ¥ g% & qY 99 qH
qEA FT SATH T & AT ghHa T8
2 FQA AT AQ AN a9 7@ FNE v
gt &1 e 9 fre & fawifant
F FAT TEHR T 9 ot ame T
T AT & A FE W AW HF SATRT
o % foreT 78 W@ g | § I
& T Y g TG g W E A g
TR F AT I F QE | A
9 T Y AT Ag F T frwrAv
AT i #Y g sraeaT 3w w AW
Fur Agder g 81 F o &
q&AT Tga § i w7y g s
TR A gw 2w o fge AR W



2283  Industrial and

[t T fg)
oo 7 & N I W 5w a@ A
et a<ft o W@y g ?

THo ArEo HYo EIU A 1000 FUS
TT q2-qE TR, TE, FAFQ AT I
fEsfrarsm @1 a8 1000 FIS
Ty 3gmEt § 0w feami o1 gfomt
FY v arfe gfaund s w3 F o
i 78 @ e S & 7 AT 2W-
Frfy T 7FE F § I (U @ EW
¥ @R TFE T AG qqary g ?
TR WAYE &ifa 7O Jel Y e
AT AgE T A1 39 F g grad
T 9 3T I T I I AT &
7 gEg W=y uFe fraver f5 o 3
A N@ AN N TF WA T
o faea e 1 TS W Y @ad
gT 20 g § it wfas & @ § AfFA
I T FY U AR A § WNE
2\ T ghor ¥ AR wEE A E
R I I Y T T F geN T FA
HEHT FEY ITE T a9 FY AAGL AT
qIATE | WG | AWM FT AHE q9 F
T to aSo Hio ®T ETT 80—80
AT 3R 1-1 1@ w7 fqur o @
Afr At § F8q arer 70T gt 1
1000 &7 +t &t fear smaw & w4
Fg & f ag arsaTwr s faA T @
TeTwd FE A 97 qE @ W F =gm
fr ueo arfo WMo 1000 FAT TAT
Rrat § W= fFaEt ) gfom &
I AT Y [TET FW I TR
FL| FWR F I8 TAT ITH F0
IITA ¥ T TRAA FAT T | @AY
- AFOT AN ¥ FW T
arem 7Y & afew qE B foaar o
FAET g a0 AT { e D
g @ v fergeam & g SR At
F g @ 7O e e gt &y
g g F ¥ fog e w7
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XN ATAT 7 AW AT A A wEwd

N g & T @Y A g AR g
FET JEEIA THT A | FER B
91 A AT 7 e ) W
sart feq o o aw &0 g
T T % A Awdr § gwiow &
e g fF wE TR-A-oee daT
ATAHNT FT X | Ig T AR
A ¢ NfF 3 agat fi8 w1 78 g
FHATE | F A Forstrea & avam ot w0
=gt § i gd st & ofr fergemsw
FTAT T | T g famea # w-
ATy Y o &1 g Wrd 5w A A
FGT AfHT g 1T ST T

& st A e g o it are g
2 f5 aRF-a1. wErT A A g
AT 39 aTa FY TaTE & f AgrCrTd
# ot i v gu E NfF dwa A
FH @I HIEY T A § | T AR~
S TF AQIAAT 4 FifET g UF Tgd
T2 AMWET 9 MR Afed 4 | gy
qE F3T8 A1 FAEIR § I7H W 3%
=8 ITEHY § 1| TAAY T a8 ¥ FR
TR A= fog 9t #7343 97 fF @
AT AR TAAIR 89 F 99 U
& 3R 3 & faems € At 98 U T a1
g R F-3-%9 & ¢ refadl F
HIN Y WA TG FEMT AT8AT | §
I rafaa § & g < o fagar &Y <
FQ & # fagn A w7 wafag F@TE
f& 3T ag 1000 TF FH@I § AT
IGH A 9 10-15 T 20 T ¥=B
g SAERY F1 F faq o @9 Far

g1

ag & fF 10 wan SuT fem@T 90
TYAT AT AT 7 2T foram 317 g i
T AT F@T R | fagery ¥ ;O F
FTHr |y FumaT 2 AfeT SEw W F
FqAT A Wt F fow o 38 W=
17 fFd § 1 gfam & & fagem ¥ san
N work F w9 5 & feeh |
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faeer F ™ F1 L G A ATIHT
uiq g A F ST 3961 FW ag
TR FTEE? T A et
A &Y a9 1T &1 § e 6 9|
AT HTFTHT FT & TAAT T I9E IS5
T WY q==t AT &Y 37 T FF ) F 9w
T 1 FgAr A1g 5 ag sk fary
T ¢ AR FART A1E WE A I
fagam & s & AU Far & w5 5
gu &7 uw A, 450 av fagem A
AT & Fearor & fAv 1 gu & o) &
ITHY JQ AT § AfET awm v w2
vafF fagarag #3 fa Jog aY @ifeaw
HF AN I |

7O 7 AWiASH T 4T FIW IJTAT
THT Z AT ST FIW TF 74T A0 a8 THT
%, a7 OIS G 22 AT € | T FAF
39 Afq A7 a6 AT F QT FT AR A
S A gEd AfwerEr ofear g9
FARFAN | IZ FHEL A G
T | A TG A1 e et A1
# g @0 W O R 98 ST AL
FHAT | qg Fofasy &7 AT T AW F
50 FT 7O ZET F7 & HI Iq* (T
Tt 77 qEI WY ARSI F WY T
T A &, IA AT g7 T I 2

F FEAT O WY 9gT §S ATEAT 47
afe dfe gt aw g ¢ gafaT oAy
aa F1 § @A Fo0 | 79 QL § -
1 AT FEY TE § T TG AT IE A
g mafemd sm s fgg 7 o
50 FAT EHH W1 40 97 q9Q § IT6
feigamfFm O I #
TeT AHA AT AT | g g
g ¥ foet o o9 gAw A AT
FATA AT § A & a1 I Fg I g AfwT
FTTAGH I S T% 0T g FAT AfF
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T T R e o SEA gy @ e
FTH AL R | g, IR AR AT
I A F o AT AT QY FwE,
™ T fOE & qg¥ ot oy ot &
AR 7z w1 AFQ o or wf § ok
@ F g § fF ey Y aw gwe
Tq 9 W AN TG A | FRARE
M JZ Jq FgAT AT g f6 aw
FY < A F AT 1 T8 FOAGA SR T
T T TAFEY I304T T FL AR T
qora A1 f5T A I FoE 7 &Y 37 0
g ow= o Py 73 g dAEr
FI 97 fF 397 Fv6 F qR F v oY
FHOA T haar fFar & S9E A 9T
A1 E & Afe A o1 R s
& 3T O § 9% a7 9 qgY F
2 qHT W gE AD [@AT Tfgw
fF S arr 39F qe § A4 w8 8,
Aa qiEl AT AT TS & AT TS
qTet AT FEdt & IHHT a1 AW A werd
FT CIH | W@ FX qIE 57 3 & FASH
T T, AergR) &7 W g 5 e
9T AT FAA F ATIF AT W G-
T 21 1 gH gL Aot & qTAA ATHT
T e A 92 JR) g 7 g
T F A FT a0 AELE o o
qH FEA &7 gwg g
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SHRI J. B. KRIPALANI] (Guna) : Mr.
Chairman, before you call the next Member
to speak, 1 have to correct what was
stated by a  Communist Member.
1 had stated yesterday that the AICC did
not receive any moncy from any capitalist.
He has stated that Luis Fisher has written
that Gandhiji told him that he received
money from the capitalists. 1 myself stated
that Gandhiji reccived monecy from the
capitalists ; but not one single copper of
that was given to the AICC funds. He
received mongy for the philanthropic work
that he was doing. For him all the work
that he did was political work ; whether it
was the uplift of the harijans, or it was
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[Shri J.B. Kripalani]
Hindi prachar, or Hindu-Muslim unity or
charka, they were all, in his eyes, political
work. So, I think my hon. Communist
fricnd, Shri Umanath—he is neither Uma
nor Nath---he cannot contradict mc in
what I have said.

SHRI S. KUNDU : Your facts are all
right. But that is only for the period when
you werc the Secretary.

SHRI J. B. KRIPALANI : I was Sec-
rctary of the Congress Party for 12 years
before independence. The Congress has
become worse ; that may be a common
point between you and me, but I am saying
that in purely political work the AICC did
not reccive any money from any capitalist.

SHRI S. KUNDU : That was during
the period you were there.

MR. CHAIRMAN : I think Shri Kripa-
lani has made his position clear. I hope that
has served his purposc.

SHRI S. KUNDU : There is no doubt
about the national standing of Shri Kri-
palani. We all know his national position.

SHRI J. B. KRIPALANI: [ am not
talking of my national position. I am talk-
ing of the All India Congress Committec
and I can say that Gandhiji, from the
funds that he reccived from the capitalists,
did not contribute one paisa to the AICC.

I tell you how this impression has got about.

This was the cry raiscd by the British and it
was taken up by the capitalists themselves
that they helped the Congress. The Congress
funds came from the middle class and from
the fees that we got ; it did not come
from any capitalists.

16 Hrs.
SHRI S. KUNDU: Your Congress.

SHRI J. B. KRIPALANI : What do
you mean by “Your Congress 2" I am
talking of the Congress beforeindependence ;
I am not talking of the Congress after
independence.

MR. CHAIRMAN :
finished his statement.
Shri Amrit Nahata.

Acharayaji has
That is ¢nough.
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ot et el (T9%) : aw-
ofq gy, s a8 faw & fF o
I TUT ¥ AT AT € AR TEF U
) IWMIAJAMATERANTRE &
U7  gWT Iifgd AT UF I o

MR. CHAIRMAN : That much of
discretion the Chair has with it. Since the
time is allotted therc will be no harm in
that. Shri Nahata.

T qAT ATEET (IITAT) : qWAfT
#EIST, 39 989 § 39 989 A I8
T T fF gery A R s
FT-wmg & Frewr a2 foe fam @
w0 7 ATt & gl 1S wga
Hifeaardr fa=am<i & ey TG &1 qE
UF agd & At e ¥ spdvedy
£ R wF dFSfoae & 9 SeiA
ZAR AN FT ATSHTGT F4T FT eqqA
FT ¥ ol Tw A7 &1 7@ T B
gATT 0¥ & fome & aema A g, fee oy
# wrwan g F o G srdwedy | S R
fegam & s FERE dWRT &
FogA ¥ faawedy w@ar g, fagv oF
geqs foet 8, foraat #% amee ageat
7 g1 e A S aga & s
T &, GATE W FY ATAIGT AT FT
yegae fear &\ 99 wemmw § SN
wo fran & 6 ag o go Fg R E 999
fad g% q | R iwS W, R I
IAF U] IqAeY A3Y F, Afee oy A
ey I fad § SAET A 3] T
FTE ATET R AN G AT 1 K A
fafirma wrar g f fagar eyt & omr
o amaw € S g afe wrf qe
IR ¥ AT G AT SR IART GUEA
< foqr gar | I e aw R
HaE FT U G T, o ag fae &
fFrRN e ImiFT e, wr &t ag
A g, gk &, st &, afeT
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gz fad 1@ § 7€ o €, fafema & o
ITHY FH AT FT &Y AAT I |

T AR | FE fagAr awgen A
qega T fFar, s qemaw fear
AT ATSETERT 94T T, AfFA I
frgrer & ak g FqmaT & fF 39 aur
¥ #gt 9% weaw §, TRt AewAAT 2,
et Aot @, formay asrg & ot fawen
farT groaw & SAw T T Argaa A |
fazar Y 39 938 Uftwawr ATEEES
& for off, e & 228 77 snfesew 3
ferd off, 267 ufrefean Sz & Uad-
T & fax ff A7 443 77 sveEfEE
F a4 ag N g A aaemar g
FgI-§ Araaw & fag 5, AT
nfadoeg o | I 72 A6 TR
T & 3% et fAan & fad aga-w
AN R § W IEA UF-0F AR/ &
fa 2131, fA-dm ofemaew @
I T TZ WA F7 99 f5 U qrzaq
F fad sifmam 1 sfar FFf 9 =
T 718 AY AY srfwat &F A1 6w 94F 72
Ziar ¢ v 32 #09 100 FEHES &
3751 9T ag AASN fAFTET ST "
2 o fargem amuait & foer aTedreT wiy
IR FOFFaG v sfqem AzEw
) aE qu s R ¥ e

g

Fe1 T & fF 3= 3w & AnfE
o fFar & o7 zo% fad gaa1 97
fear o ifed, W= fr g Oe d,
A g ®E Fgd €, fF 400 arzdw
| F qIT ATH ATIEEA 9T, T 200
ATLRAS 9T, 92 §3 77 | ITHY IR
F¥1 gfreriie 78 fFar | 9 A fawr-
wefY 7Y oY f ag Aw v Shafirs farerer
F3, IAHY fea=ed 7@ I F o fr 01
FqU ATERE 7 F 7 wfaey F, £
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T BT IARART a7 FEHTY e qT 47
T AR 99 & # 7 o7 91T IqET
fr-we # & 63, Ade A7 BIE
FAFfad -

SHRI1J. B. KRIPALANI : Who granted
thosc licences and why did they do it ?

it wq 3 g : w4 e, feew fad,
ag WY 7 fA3ew #3aTg | UF W IeET
T ¢ fF Tad i fRET @ F @
HHEAT I AL AT AT A QAT E ¢
af oF frags F7ar @ § 1w
uF WS & 9% 9gT a7 Wie § 199w
Y ATHT F SIFE & 30 FSATT &94T IT FX
T GIAT FEAT AT TFE AT W4T
THRT WG AW 937 A1 g6 aEd
T R IR TFIT 1 AT G FT A
grt fr go #g7 fF ome (@ A Twey
AT N AT Y
#fga 5 araum ® | 98 I FaEH
2 fF Trede #9319 FFT AT § TEET
ITH! @7 AR & | T AE § AT qgi
7 g & 917 f 718 argdw & few
a® A fawen = e ATedw A1
A fegeaT § F1AH FIAT ITH
FTH §, TRid 379 §© 79 FEY, ) WY
Fogmaadig) § agamwarg fFgard
ATEEw 99T & @i §, § 48 A g
& agi o @ & weEw fad o €,
AT I T F7 & q17 F fors F&m,
it R A TERI AR T & W 2w
F ¥=T TG TANAR W A geafa
T g WTEN E, AW & @i A g
HIGA FT & F1 LT qeafa dav 47
IR F6 LAY W AT gTIAT A &,
STt 2T @ €, 79 ¥ s aew fan
A, IARY AT F_fgaqT A, T T &1
T |

=q ga & uF Fefegys qrfedt sem
qr firar T § 1 99 TR & qaEa
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U FAE aAET T SIS Gae |
I FIA F T Fgr v 5 A A |
srnfe @ifa 2rit saE awae 0
R IR G FTGATE
““(i) to rcgulatc industrial development;
(ii) to canalisc resources according to
plan priorities and targets ;

(iii) to avoid monopoly and concentra-
tion of wealth ;

«iv) to encourage ncw entrcprencurs ;
(v) to distributc industrial development
in diffcrent regions ; and
‘(vi) to foster technology and economic
improvements.”

qg AT HqeT 9T AT I F&T FT ATA
A & fod srgde uF Zfam AT &
I 97 | T e ¥ v A e
frrerar & & T3 gfae #1 s &7
& IR § HIE A&7 9oy A2 T @
ag @&y qufea & 13 € afew ==
T § fada Fm g g Aa@ A
TG FY NETEA A6 & 7 HE=T
Y QT AT §, T FASIH AT AeF 1
QT 1T § AT 7 &Y SFfAd AT uFT-
A gyaEde gam &1 F T S
st § 5 s gemd i &, W
Iq% qg ¥ fafqaw I foe @Y, =2
foqie &Y, o <t woee gy & f gare
g A ANoeraE WfT g SEH ew
TATETE Y a7 TE A €, g F
A Y 7 93 €, 7 TR ganars
N a9 F 7 Fo W-fw afamr
St § IR g 97 Feor L T
2

ag ¥|i g ! FA UF @wATAd
T | g fF AreEw A e e
&7 3G T foig F7A7 Tifgd | dfeade
F qrg THfAhe A1 3T AT 7Y, HrEA-
waret ficafieior € am Y, 7 d s d
feag s T aTa g A A | g
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fae Ewfaser wxelzs 1 19 Fadr
21 X EFfada TRIEET T a1 A
I At faeem #1 Fur-aAr ARdw GF
T F | HIIET A FT ATS@ LA
g Foie & e man & v

**The large numbcer of the Birla propo-
sals and the amount of investment contem-
plated therein arc diffused over the entire
industrial structurc. Except basic stcel and
power generation, almost ¢very kind of
industrial product capable of dcmestic
manufacture is covered in the Birla
prospective plan. There is evidence of
intcrest in new and rapidly growing indus-
tries, particularly aluminium, electrical
goods, chemicals, cement, man-made
fibre and varn, heavy cngincering, alloy
stecl, pig iron, tools, timber products.
news-print and  pipes  and tubes, but
traditional industrics like cotton, sugar,
vanaspati and papers are by no means
ignored.”

#T HAT $15 wIaH 21 1 fagawAt g1
a9 21 Ig* I AT SERfARA AT TS
21 [FAT & A7 98 FX AE F 3TN
T AFAT & | 7. GBI FHIE ATFEY o077
A1 98 WIE T AT AFaT &, LAaqT
HER g AT FIE SHRfAFA FFATEA &1 Al
g AT, AAT v we afEw ar
HAWIE 4T, afF1 zae g oy
T & 1 g 77 T TTHY { ST AT
%, 2 aTh g9 T £ | TW a%g F
Ffaee TRYZTZS a1 1% WEH g ar
faaat g1 SET F s AFAT | AT AT
Fxfarer wfafadt #v a@ fwd
**It is, perhaps, no accident that certain
Birla companics which appear repeatedly
among the ranks of applicants and some
of which do get approval for their propo-
sals have little to boast of in their balance
sheets and profit and loss accounts. A rough
sample check with data available in the
Company Law Board reveals that Aryavarta
Industries, Bikaner Commercial, Eastern
Equipment and Salcs, Manjushree Industrics

and Oricnt General Industries, which put
in a large number of applications for a



2293  Industrial and PHALGUNA 17, 1889 (SAKA)

wariety of products are either trading and/
or finance companics or, have very small
-assets to show against the licences issued to
them.”

IS 9 Gar WY TE 41, FwA A ar S
o 7 a1, e ar Feor @ R 3 A
TN ATEEG T FLAS T | TP F2 HTL0
gana g

oF aTq 7 Ty T & fF 07 7 a4
2 f& fod =i ad@e wim, T
av fastr o Sfw gt 7 AT A1 SR
& faer @F1 ) ATEAE [ F AW |
W fogara #1 Jwlw faar wm @y
Il # gFET § | T@F T
IRTEIW § ATIHT AT ATGAT § | &I-
IR TN fade srevew fafaes mw
TR FFAT E | TAR argaq faer
Te q e qT TEeR fade fafads
it f o gEd FEOAT &) TEwT S9-
Y& fagar Y w4y 7 MAfFH 7 709
T qIEe & FH 47 AfEA faey &Y I
FRA vHFEA AT 9 53,51,000
T #7 faer srafd gq gy F7 Fa
9,99,000 ¥IF FT T |

oF o F fawe Mg 0 0w
afde 93 e fafwde, swams &
£\ I8 T FY SFATT F FT TR
TFGIE F AT FT AT HY | TG FIIAT
T oY wrzdw faa ag aga afus w7
fa=m

o< faemagR 7 fageme # oF gw
FFAT 1 | T T AFAGET FT S
FY AFEY FTeA FT SF7 A8 faed @ran
Jfew faza Y Fvady 1 e T

oF fraeT FT g ) awi O
“FEA faT aTEdE & o A1 AN
wify T & | 39 9% w5
FRR 99 qH &, T/ W@ Y a1
E Ll
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uF qfses % afve &, fega
fafeamey fafaee | % 9w
TS A 1S 911 AfET Iaw! oE-
du #1 Toa 8 & 7 AT 4O
#fawew Nfs fagar 31 €, g+ fa=r
Tt | T AT F AV Y aga @) fas
AT | & AfeT qHaTE & ST F
IR AL AFATE |

gt aF fagar #9va F a9 FRA
FAGIRET FT TFaT £, FRA Fal-
T FT §Fa+9 g, ITHT H&qT 115 § |
AT &, T SF 1 A TaF= o (9 raT
2 §fgs & §9T 399 AF TN AT
A F AT TR 14 At 1 & fet
F7H & TADH 239 1, UFATRT §IL T
4T T EFT FT, VA THFAT -
AW FY IATE AL AT AT G |

S Q8T 9T g%aT & fF qar #41 gar
8 #¥ F3aT 21 a7 zafAw g & fF
T T AHIL AT A § A o fEmaw
I E AT T IUNNAT R
AVET A9 IS T T E | UF QY FTO
A THATE |

U ag N g g dn T
AT A ST ATEY TAT ALY G AMfed
4, FFwdET 3 37 Ffaw Ay 997 F
AR IATAT T ATEA HT Ko A ow
W T Tt Wi S & sfafafa
a4 g & gfafafa @ F#T =T
THTE T & AT AT TA g |

Hfew wa @ gz AT 7 & AT
T IR 17 3fff & 7 1A & AEdw
FY Y F2X § ZWTT 99 FIEATaw § 7
A E FE I AT T
¥ A €1 e & 9w A, -
A & Wegw a7 7 OF 0F dar 197 F7
67 & T FEETaT § X A 3500
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F9YT TAT ET 2 | oG A A 3500
FOT o1 & §F F mEaE
3 IANEfqAl F T A AR TG
FY TR FIA FT A1HG T 09 |
M YT I T TAFTEET FY TG
T 1 A A o g Ew E
IETO AwE F qrd TR Ay
W ET qHAT §, AT FT AT
ST FAT g | SferA Ffrardy Freor
TATA T SqAT4T T a9 9F @Y & T
21 3500 FUT ¥YAT TH qF1 § ST
FT 9T § R I EF E I O aveg A
2 72 qfear< & SaFT dfuF g, A
TAFT FoAT | IAF TG I qF T
FF T a9 qF FALIA ATH T 0
AT FESW ATH o4 I 7 AT T
Mo g A fawifowr #1 § 5 =7 =1
| 3 gefafaat #1 41 Fa94 48 FT
QAT & FTHY I JAT FT g AL W
Y 9T 9F IF T AW Y @A a9 qTH
HATEEY WOTAT FET o1 oy g AW
7 grfa 1 FE9F0 gom | gafag
2o g1 A fawrfen 1 2 &F J1 #1
TTgH T fRar o AifE & A wrEA-
fomer fefam sa% o € SAEr
fequrae 9T & TFT IAY BT AT TN
R T AT @ TEAfEN aF F,
TCEE a9 FL A7 39 fggw ¥ q@
T AT AE < |

I K & UF 19 1% FAT AR
g | JHE ¥ AqT WA qE ¥ qT|EA
97 9T T TGAR A AW T L
T AT | ag AT F AT FEd ¢ |
g FeY € 5 gF A oo wfed, @
g a1 TegAre wfed | FEY AR A€
a7l a% #g ¢ fF N N NS g™
F gy el §, A fadwl & awft awy
g iArgh 43w & e e,
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[y T TN FET A1fEF | F I
ST ATEa g R O #f e
ST gET g AT & 1 T /T AT TF
oo, gt 9T IUE e FY G TG
fear, st Ffaw & & W& T, Tefas
TRt F1 fresT g @ r @7 5| FIRT
gt ¥ w7 AT A9 aF fagmi
¥ ay a § 9 fergew § A
Y £ 1 qET § T J WO FT
I AT & RnfE fawa w1 QEar
o AR 3w A faRw & g frEv
TEHAT G | 3L THT AT AT qE -
e T, fagameae & afas grm

SHRI P. VISWAMBHARAN (Trivan-
drum) : Dr Haeari has donc a great ser-
vice to this country by bringing out these
two brilliant reports. But 1 think that this
Government is deliberately delaying deci-
sions and directions on these reports beca-
usc they want to sec that usefulness of the
recommendations is defcated. According to
me, there is no nced to appoint new com-
mittees to go into this question of licensing
and industrial policy. If it is a question of
monopoly, then it has been clearly brought
out by the Mcnopolics Inquiry Commis-
sion. Dr. Hazari has given very clear
decisions and recommcndations. I repeat
that a new committee has been appointed
deliberately to delay action on the recom-
mendations of Dr. Hazari.

The Thacker Committec was appointed
six months ago and at that time it was.
sugg:sted that that committee should submit
its report within six months. But that
period of six months has elapsed. It has.
been stated here that that committee was
not cven given facilitics to work. A few
months after the appointment of that co-
mmittee, the chairman Prof. Thacker had
to write to the Minister of Industrial De-
velopment and Company Affairs that the
officers of his Ministry were not co-opera--
ting with the committee and that the com-
mittec had not becn provided with even
accommodation and staff. So, this was a
deliberate attempt to dclay decisions. It is.
common knowledge that whenever Gove-
rnment want to shelve any issue, they
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appoint a committce, and the Thacker
Committee is also cne such. I do not
understand  the necessity fcr  that
«committee.

Some of the decisions and reccmmcnda-
tions of Dr. Hazari are very clcar, and they
-demand immediate implamenteticn. 1T am
sorry that a senior Member ¢f the Con-
gress likc Shri Thirumala Rao shculd have
attributed motives to Dr. Hazari. H: said
that there was no need for Dr. Hazari to
have submittcd his interim report in a
hurry, and he said that within a fow wedks
after the appointment of the Hazari Ccm-
mittce he had submitted the interim report.
“That is not correct. 1t was after the cxpiry
of six months, after the full term of the
committee had expired that Dr. Hazari had
submitted his interim report. He could
not submit his final report because he was
not provided with all the facilities and the
‘Ministry and the industrialists werc not
sufficiently co-operative, and, therefore, he
submitted his interim report. After six
months of appointment, he had submitted
his interim report because that interim re-
port was called for and some urgent action
was called for on the basis of that report.

16.18 Hrs.

[MR. DEPUTY-SPEAKER in the Chair.}

I would now refer to onc such impor-
tant action recquired. Hz had recommended
in his interim rcport that all unimplemented
Jlicences issucd before December 31, 1964

should be revoked. Fiftcen months
had passed, and 1 would ask the
Minister what action has been taken

on this reccommendation. Similarly, he has
recommended that steps should also be
taken to revoke the unimplimented CGC
approvals and licences if thc applicants
had failed to make an adequate rate of
progress. Should there be any new com-
mmittee to go into this question. These things
should have been inquired into, and these
recommendations should have been implc-
mented by the Ministry itself without
referring the matter to any other com-
mittee.

So my point is that appointment of a new
.committec or commission is only delaying
tactics, nothing more. What will happen
to the Thacker Committee report is also
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anybody’s guess; We all know what has
happened to the Monopolies Commission
report, the Mahalanobis Committee report,
the Swaminathan Committee report, the
Vivian Bose report and lately the Hazari
Report. So one need not be much hopeful
of these new committees.

My suggestion is that if at all a new com-
mittee is to function, it should be to fix
responsibility, not to go into matters already
gone into by Dr. Hazari. On the one side,
it was said that the big business houses were
at fault in securing licences by all foul
means. Somebody added the bureaucrats
to that category. But 1 charge these Minis-
ters with the same offence. They are the
main culprits in this whole muddle. This
Ministers-bureaucracy-big houses axis has
fostered monopolistic tendencies in this
country. There is no use excluding Minis-
ters from this axis ; there is no use Jeaving
out the bureaucrats from this. All these
three should be taken as a combination and
dcalt with accordingly. If a commission
is appointed for that, 1 would welcome it.
It should be a statutory commission under
the Commissions of Inquiry Act which
should go into the question of fixing respon-
sibility of the Ministers concerned, the
officers concerned and the business houses
concerned.

1 do not have any illusions that this
Government will appoint such a com-
mission or will implement the Hazari or
any other report of any such commission
because all thesc recommendations go against
them.

Much has been said about Birlas. 1 do
not discriminate between Birlas and other
business houses. I take all of them together.
1 do not think Dr. Hazari has cxcluded
any of the big business houses from his
report.

SHRI S. KANDAPPAN : He has given
an example.

SHRI P. VISWAMBHARAN: Not
cxactly example. From the information
available, he found that Birlas werc com-
paratively more guilty than some other
houses. It is up to the Government to
prove whether thc other business houses
are also guilty. But I do not think this
Government will probe further into this
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[Shri P. Viswambharan}

matter because the Congress Party’s main
source of income is big business house dona-
tions. There is no use hiding that fact.

Some heat was generated a little while
ago when Shri Umanath made some state-
ment. I should like to bring to the notice
of the House some more recent figures.
1 do not go to the Gandhian days. During
1961-64, the total declared donations to
political parties by business concerns was
Rs. 115 lakhs, out of which Rs. 98.13 lakhs
went to the Congress Party and Rs. 1569
Jakhs to the Swatantra Party. According to
the Minister in charge himself as disclosed
in the account year 1966, the Congress got
Rs. 15.89 lakhs from companies. The Swa-
tantra Party got Rs. 4 -43 lakhs. These are
the figures given out by the Minister of
Industrial Development. These figures are
collected from the accounts of the com-
panies. There are other large donations
which are not declared. I know that Rs.
10 lakhs which was mentioned by Mr.
Umanath is outside these figures becausc
that was not given by a particular company
but by a combination of manufacturcrs.
These figures show why this Government
hesitates to take any action against defaulting
businessmen and why the Swatantra Party
also comes to their rescuc. 1 do not waste my
time urging on this Government to usher in
the era of socialism and all that ; we have
no illusions about this Government. But I
should point out that it is this Govern-
ment that has appointed this Commission
and it has submitted its report and it is
their duty at lcast to take some decision
on that report. Even after fifteen months
of the submission of this report, when thc
House has bcen given an opportunity to
discuss that report, it is an utter disrespect
shown to this Housc to say that a
decision is still to bc taken. Much has
been said about the credit-worthness and
technical know-how of the Birlas. My
friend who had spoken just beforc me
has quoted from Hazari’s report about their
credit-worthiness and all that. But I should
like to bring to thc attention of thc House
a statement made by no less a person than
Shri Nijalingappa, thec President of the
Indian National Congress and Chief Minis-
ter of Mysore, My learned friend here who
spoke on behalf of the Swatantra Party
said that it was the Birlas who started
the automobile industry in this country.
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If they did so, I charge that it is these same
Birlas who stand in the way of the deve-
lopment of the car industry and who stand
in the way reducing the price of cars in
this country. As we all know, Mr.
Nijalingappa has been trying for the last
several years to get a small car factory
established in Mysore and this is what
appears in a newspaper :

“*Mr Nijalingappa said that he was.
trying his level best to get a licence from.
the Centre for this small car project.
Once clearance was received it would
not take long to manufacture it. Asked:
if his project was being bogged down by
somc capitalist at the Centre, he hesi-
tated and then remarked : ‘possible ;
it is for you to judge'.”

This is the statement of the President of the
Indian National Congress and still I am sorry
to point out that friends on that side are
coming forward with praiscs for the glo-
rious services rendered by Birlas. The indus-
trial philosophy and the outlook of this
Government has to be changed.

Now, the industrial philosophy of this
Government seems to be, strengthen mono-
polies, produce less, maintain high costs
and retain the benefits of modern science
and technology for the privileged few. This
philosophy has go to bc changed to in-
crease production, reduce costs, and bring
down the prices to the reach of the com-
mon man. This should be the objective
of any government.

1 now come to another point which has
not been touched by anybody here, that is,
the regional imbalance in industrial deve-
lopment. Dr. Hazari was asked to go into
that question also and he has made some
revealing observations. He says :

“the bulk of approved investments
during 1959-1966 were in Maharashtra,
West Bengal, Madras, UP, Bihar, MP,
Andhra Pradesh and Gujarat in that
order, with Maharashtra a way up on the
top. Curiously enough, the share of
Maharashtra, West Bengal and Gujarat
in the number of approvals was much
larger than the amount of investment.”

Then he says :

“About 46 per cent of the approved
investment in 1959-1966 was in the
three top States, Maharashtra, West
Bengal and Madras.”
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Again, he proceeds to state that “the
approved investment for new undertakings
in West Bengal during 1959-1966 was Rs.
100 crores only against Rs. 171 crores in
Mabharashtra”™ and so on.

MR. DEPUTY-SPEAKER : You
should conclude now.

SHRI P. VISWAMBHARAN : 1 shall
conclude in a couple of minutes. My
point is that somc States do not find a place
in the industrial map of India. Somebody
was boasting that this country finds a place
in the industrial map of the world. But in
this country certain States and certain areas
do not find a place in the industrial map.
Take the case of Assam, for example.
I have got all the tables with me. Now-
where does Assam find a place in the
industrial map of India.

SHRI HIMATSINGKA (Godda) : There
are a number of industrics in Assam.

SHRI P. VISWAMBHARAN : Permit
me to quote some figures according to Prof.
Hazari.

SHRI HIMATSINGKA : Prof. Hazari
may not have seen it.

SHRI A. S. SAIGAL (Bilaspur) : Most
probably Prof. Hazari has not visited Assam,

SHRI P. VISWAMBHARAN : It is not
we who appointed Prof. Hazari. It is this
Government who have appointed him and
it is this Governmecnt who have supplied
information to him. Not we. If we take
the approvals of licenses during the period
1959-66 State-wisc, the percentage for
Assam is 0-82, and the investment percent-
age is 1.27. For Kerala, it is 2.17 and
226, while the percentage for Maharashtra
is 31-90 and 2146 respectively. Well,
Assam’s case has been challenged, and so
1 leave it to the Assam people. But I have
the authority to say about Kerala ; I come
from the State of Kerala which has been
completely neglected during the last 16 to 17
years of planned development. Out of the
total industrial investment of Rs. 2,500
crores in the public sector, the total invest-
ment in Kerala State is a meagre sum of
Rs. 25 crores, which is just one per cent.
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And still you approach us to promote na-
tional integrity and all that. Of course we
are doing that. But that is the position.
My point is that the monopoly should end.
The monopoly enjoyed by invdividuals and.
business-houses should end and, at the same.
time, this regional monopoly should alsa.
end.

2302.

MR. DEPUTY-SPEAKER : Shrimati-
Tarkeshwari Sinha. Just 10 minutes. L
would like to appeal again that if you
confine your remarks to 10 minutes each,
1 can accommodate some¢ more Members.

SHRI K. N. TIWARY !(Bettiah) : But
you are giving 10 minutes to some, 15
minutes to some others and so on.

MR. DEPUTY-SPEAKER : That is
p_any-timc. 1 have explained it sevecral
times. There is no use compliaining.

vt R g (Iw)
INEAR AL, FF & 7 oo qv aww
AR AT IS FRT AT IH R 1,
# I Al FT FETT A AR | 9T
=T T FFAT A g oft gy
FT @1 TTRT § B T HT qTHA A0
FT9g q1 95T LY & | FE AW A IAHY
zig oY 41 &, F ot T T § fF S=EiT
Fo 3% e feard # e g 7w 20
gt Y T, 1 5 79t ¥ G & F4T
2o ¢ 3T T g & i fasre
g1 | Wl 9% 3® X F IGA
feanar € 3T AN ¥ femd &
Fifaw A &1 9T F 7 Iw I &

"t B W@ g TR F g

@ dY gF H9A & AF F FAAIT
F7 faar 1 3@ fRae 7 39 a9 Fv gaveny
¥ 7 ¥ f5 &% WAdt 7 @ q@ A
fasraa ag1 &, 9 3 SAUfaEt & g
QAT AAT §, IIX FAST W gAT &
s o faw, gy fav qfes ag &
ST & fF S o framra & Corporate
Scctor foa® ST a8 Fa7 & fF Zrer
sz wifeq & 7 St zaeT @ sk
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[fraeht e fame)
fasrr firart e fare e anfew o
7g = & o Fwafrar § e aga
7S G o fas g @ AR aga sar
Tradfea i gy | Armfe
T AT T F qRX A IR F7 F A
fFm g g ag aga s=or gan g A
I AW X T AT AT GIT AT § I
T A A g1 W FY € AT
“FRTGAT | TR & gy e §
<ft fae & AR A 71, & IqH! 9@
e g, AT T, & g s
& gt § wiifn gy fode o &
5.

) (a) “The recent general slack in invest-

ment or pessimism in expectations
has not affected Birlas.”

(b) When the other groups of industria-
lists were shy in active during the
period, the Birla group ventured into
new lines of manufacture.

4c) “Among business groups, Birla
appears to have reduced its import
component substantially”.  While
the average proportion of import

: Industrial and
\]

component out of total investment
of all private sector industries, in-
cluding Birla combpanies, for the
period 1964 June to 1966 was 63 %,
the average of Birla companies

only was 56%.

o FeA WEISH, AfwwHA qg &Y AT
2 fF g0 fee o A & 9 gEE
o & w1 @ A fE 7w
Foié ax ag® #1 S gig R anfee
Y ag 7 FF 989 g UF T fawer
anfew @t | farge™ FT AT FT F0
AT FCAT LT A AT FTHFT A F
fag, WA F1 ¥ FE F fam,
FIARWA AT Icq F FH FH & fomy
Fu% X F AT T A1 =80 4T |
Fai IRW a8 a9 A YFAETG i fr
< o afdferfa 8, fomar anfas
T emAfeaa § IHR AL & @ g,
Y TEET AY 71 AR 1 TF ATE QX
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e & iF 7t &1 v & gt A< wE
& & 7z 7t g wifgw av 1 @ g
fow a1 wfeww 21 et & i e ate-ar
TreT Ffeqar X 1 &5 oF & av g
&1 g fegell & oF @ srE AT
s & fergfr 1 sy arg, ooy st
wew 1 | favoy qrerw #37 §, aww dar
T oHET F a7 A &7 &
Y gy wew 7 st e § famfa
T &9 g F7 foar @1 g fau
73 wfvww & 5 29 F19-a1 T afe-
AT FT | THE AT 7 W qg e
FEAT 9EA & fr TAA w1 v A9
oA fAt A AT & aTE, W AER
ferey ST 23 1 A & o G g i 7
st gt aTea F AT 6t ;v ?
FIT WIEH F1 TATAT Tl T fE
qYFTY A G2 T A9 F1 A5 fr
ZTR ZAA A AT FE T g G
21 oY @ fF o= 7 27 Oeaiew e
ST & T T F1E % A1 TW ALY T
AN RIS A RARGE L (4015
U S U Sl o I B
f@Th F0 WY ITIT E | AT TgT AT
Y AT g% A1 gW T Area § i G
¥ il gE 7w aw g
R 99 9 faredr o @ 9 39
T T TGS TET IR | T FHAA
S g & aTHT A B A 3 gar & SE
Hiey I T § 1 AT A I qE &
aTer )T gAT #i ! 1951 F g fa«
a g sefEad [eme gRe o
1952 § g & &7 fear a1 1952
F qIX AT FAEY 1966 F FATE T |
I aut & a% @HEATIT qET W OF
FHEY qATE L 3 AT I AA FA &
foa | @anfiTa e & faw wE F
IR O F F F fog ¥ v sEd
g FOrk ATH AN g i fergwa
awT § wEt ¥t QX I orei B
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TH a%g ¥ a| g § | et g
T 919 1 gAY ArgE 1 Fod s
ER A A A 5 aR FE T
& JTEVE, ATIE AT T7H IIW F -
w7 Gar gom W PV F qg A ATy
FZAT AT g FF AT FEe A
R #1917 3G, ST Ae-sw-fedwe
IaH fear T , 39 0F a7 T FAqr
B—H I AV Al BN FAN T =
gAY g, FE IR IT TN FY AT
§ gy §—3gi T fa—

“He pointed out in his minute of dissent
that sincc the economic decisions of the
Government are taken in response to the
attitude of the person engaged in economic
Aactivities, these decisions are necessarily in-
fluenced by these people.”

qaTe ag & F anfaw e daer &4
AT, TR qEY TOF g GEAT AE) T,
T I et Y 21 Fram, s s Ay
g 3F7 gw frer s Sy &, A
0 gAY feieTa 1 @8 a 0% ¥ gfq-
aifE qE FGr | AF F—I9 fawww
F1 et Qf9d, zier B A Qv
et a0 &1 A HfT, &F o T
qTAT &, HWifH AT AT Feavead
T 359 FY AT 9fCHATAT &, T AT AT
21 AR oA e 8, Fee
I Fo9 FAT AT 2 | HANET A
qw FA & fad o7 gt 7 Wt FHA
T ge &, FAET § WY T a0 ga
—TA T8 W F qarfas FE g
I UF AN FT IeEA F7 @ E, AV
Fq% fAd ag I &Y 9 @ 6 ag gadi
1 oY UF TS § 21 FA A fAd 2
2q fa% I TF FRALIAT ATE AT FT
AT &, TITA ALY § Iq4T frewy 7Y
faerm, frewd gad fawdem v feasr
BR IefAa ® o A @ik
frasrry fe R Tig | o axel
A BN Y 919 F+EY e & R
MI1LSS/68--8
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F 1 g, T I AT AF
FT T 92 4T, 7 Forg a9 oy warer
H Y, A& Iy ——OF T Ay
feam, A 38% AT ATaET gATN Fh-
T & ATERT I 2§, J9d A
ST FE AP Y AW Jaw fad
T @ F TOT §, T av il &
A q T I § ) AT gE 99
A F TX T @A §, gt ¥
area faear § s 3ot & fawe
2T 2 | 1 O g% IfeeT o
@ A, fe ard $9fad & argdiw oF
# #ifag 73 fa¥ v gl angde
& fzd, o &€ 9 faar v ow
F1 ATz fear 9 G &, g ATeAw
T | & o = g o
FeFTe F7 fraer w®r & o) fRaAr s
TS AT F1 @/r g, foww o
AT T § | Far A s A
FZT—ATTH O] a1 fame fame o< gfa-
qT7 E, AT I TAFTY FT T 9,
ATTT SIAHI FT TEY AT |

IUAT AEIRY, § AT A AL
3f, ferh g & o et g o gamdy
FAA F—3qd fqmr A T=if v,
Zrer Y ==t & a1 7 Y, wifeaaw &
=1 21 a1 T H—a7 39 fFerd g
g fomr avg & gem &, o1 oo

fFrazydm g g aw

fora ST

AT G A AT FN—ZTeT B TAT-
Fww ok gf g—wfeameae & fad
—200 FAT  TIT FT TR a9 |
IR AT T AT & @ 5 & &t
T &9 FT AT & 4T 300 FAE 794
FT I &, A T9Y a1 FRGIAT 7 -
T ATH AT FY FYE T AR ALY
faeeft | a7 @ ToEEge AR §
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&1 aEaT § | TUEEY AR A1 i &Y
FUT TF A A 9%, TR fegEw
@ T TARET [T §—qF T
U 74T, A 9 FF 347 {6 qg &
i g a1 AT fret s &1 e &,
QA | &/ FAT TE ¥ SR ALY
R, TEA T ATH AT qT HAI-
ot A W, T TR A S
gt 8 o g ek fF oo A
THTEE Fg FAT & | AV ATIHT A AT
faer §, SOW M B W AW FA TR
g AT@HET FT F W a0 FT AET
Ffed fr it ot B T FUE O
Iy & ST gE Ay afed
T AT FA AT HIETHTT Y I &
§ @ fgd fF s Fhataeg T &1
FTH HTTHY GEL F T AT EFI, FI F 091
Hezq AT G TG TAEAT | T §
aeY aga @ FHIAT §, TAA HRTHT
FrY §, IAT Ao fFar o @ fF
40-50 a1 60 Sfawd &Z FT A7
AT FT AU FT F(E FLFL | A FH
TqZ FTA FT IAH! ATTHTC G Q |

#, I WEIGH, Ag FEAT ATed!
oAY, IR ATIHT ATHE AAGIAT FT FH
FTAT § Ay worgx At e #5
TR Ao, TET F ANEL Fi,
g TR 9T ag T §, 100 TRE Ne-

T A R IR A g T

gét,ugmg,immﬁﬂﬁiﬁ
faar | T TSR, FAT @A A
o) Ft WA T At F g §
¥ @ o, AT AEY T AIfEd | oY &
19 & aTed & | N9 F7 T g % 50
ST & SATET T ATTHT SqA AGH AT
#, o gER IGE A I | AT FE
Tty & ag 100 T fawaad
F w &, AT I Ffed F 60-70
AT 50—40 SRATT ATA AL FT 6T
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Iq e FY TrAdiE #L, AW
FX | AT T g 99 A FW &)
IR ATIHY T S & &Y T&T AT
mfwar gaar 2 &) Q= it
AT FT IIET-TH g1 ST 08N §
AT TEY Y ITHT SYATT AGY &Y aHav ¢
AT qITE ALY &Y T, ATIHT G-
7 J F AT T |

JUTEART HETET, § UF & W AIHT
AT ATRAY § | FEEE A § ar
IAFT SUTRT qATCAF TGl g, AfwA I8
S g anfRes €, S8 dReE €
g W AT Mee-feww g, @g Sy
TRIHIT HET &, 98G I H WA &
& a9 FH N T § 1T AR GaT oY
TG TAqT—AT EAT , FH-A-FH I9
H7-wved F1  fewra-feare AfeT
frew 15-20 auf & 2w J&q §, IR
T T WY E-—IFA TR 7
fafew sFR & grFm F IR F A T
A—aEY 3 9T W AW T 3—
FWHINAF fev QT & gFFHI S AU,
T IS Y 95 &, WY ATAR & A1 |

# T 9 qEAT dgw &
T AT FEAT AMEAT —AE qA § T
A AR €| FEEA HEd—

fez za= e Y A,
fora TR F W § |
SHRI HUMAYUN KABIR (Basirhat) :

Mr. Deputy-Speaker, Sir, after the remarks
of the hon. Minister the discussion on this
report has become largely academic and
that is one reason why I wanted to inter-
vene. He has himself said that the decision
is to be taken only when two other com-
mittees have completed their studies and

after that the Government will let us know
their views.

In this debate in the House, a certain
amount of heat has been introduced which
was probably unnecessary. There are cer-
tain firms in this country about which lots
of things can be said. Wherever there have
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been large industrial combines, occasionally
there have been lapses also. Lapses should
be .condemned but we should not have any
witchtunt. This also we should remember.
So far as the Birla house is concerned, I
think we should remember two things. Be-
fore independence they had identified them-
selves with the national struggle and after
independence they have taken the Indian
mercantile flag, the Indian commercial
flag, out to overseas countries. 1 have heard
in Nigeria, Ethiopia, even in Scotland and
Canada, praise for the efficiency and entre-
preneurship of this house. But that is not
the issue today.

The issue is : How are we going to control
the concentration of wealth and check the
tendency to monopoly of which, undoubtedly
signs have been known ? Therefore I am
afraid that Government cannot escape its
responsibility.

16.48 Hrs.

[MR. SPEAKER in the Chair]

When the entire licensing policy was in
the hands of the Government and not a leaf
could fall from a tree without the Govern-
ment’s permission so far as industry and
commerce in this country are concerned, it
does not lic with the Government to blame
anybody else. If there is any concentration
of wealth, it does not lic with the Govern-
ment to charge anyone else with responsibi-
lity for this kind of monopolistic tendency.

I think, it is duc primarily to defective
planning. In the Hazari Report there are
two observations to which I would like to
draw the attention of this House. In one
place Dr. Hazari has said :—

“Market mechanism has far greater
import than administrative fiats.”

This is a fact which we cannot ignore.
When certain economic forces are operative,
they have to be recognised and the policy of
the country has to be so shaped that recog-
nising those forces we give it a turn so that
the common man may benefit and there is
no monopoly and concentration of econo-
mic wealth. I am afraid, Government has
not moved in that direction.

1t is true that the Hazari Report has also

suggested that there should be a certain list
of priorities. On this matter I think there
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is room for far more careful thinking, If
we define those areas in industry which
from the nature of the case must be large
scale units and if we define that these units
will be of a particular character, the danger
of monopoly and concentration of wealth
can be very largely overcome. As far as I
can judge, there are certain industries which
must, from the nature of the case, for exam-
ple, production of power in any form—whe-
ther it is atomic power or electricity thermal
or hydro electric—be large concerns. Simi-
larly, metallurgy, whether it is iron and
steel or aluminium, must be a large concern.
Petrochemicals, whether it is refineries or
fertilisers, must also be large concerns.
Electronics must also be large concerns.
Transport also must be large concerns.
Banking also, which is the basis on which the
whole industrial development takes place,
must be in large concerns. These are six
areas where from the nature of the case the
unit has to be large.

If it is decided that these industries shall
be in the public sector, one of the major ins-
truments through which monopoly is esta-
blished, through which concentration of
wealth and control of economic life take
place, will be removed. But then we have to
change, simultaneously, the conception . of
what is a public concern, what is the public
sector. 1 think, here, the Government will
have to change its attitude. The public
sector need not mean' hundred per cent
ownership by the State. In fact, one of the
developments in recent years has been the
radical change in the industrial outlook
throughout the world. Ownership and
control have been separated and, not oaly
ownership and control, even control and
management have been separated. There-
fore, if we follow on the lines of development
in the other industrially developed countries
of the world, we can here also determine
that the major industries which provide
in a sense the basic structure of all the
industrial and economic development shall
be in the public sector,—that the Govern-
ment has a majority share, perhaps, 51 per
cent share and 49 per cent sharc may be
thrown open to the public. Similarly, in
the management also, in the Directorate, it
should not be a bureaucratic set-up alone.
Today, whenever there is any talk of nation-
alisation, one is apt to shudder because
nationalisation means bureaucratisation,
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In the existing conditions in India, this kind
of bureaucratisation, instcad of advancing
economic interests of the country, instcad
of destroying monopoly, may create a great-
er danger of concentration of economic
and political power in the same hands.
Therefore, we shall have to change the con-
ception of public enterprises. Anything in
which the Government or other public bodi-
es has 51 per cent share will be a public
concern and the 49 per cent share will be
distributed among the general public. In
the Directorate also, in the management
also, there should be this reflection so that
the Government does not depend only upon
its officers. I havé nothing against officers;
some of them are very good. But at the
same time, by their very training, by their
very attitude and outlook, they are not
always the best business entrepreneurs. An
industry must take risks; an industry must
g0 into new fields whereas a burcaucrat,
by the nature of the case, plays safe. For
this reason, if we change the character of
the Directorate in the public sector, that will
solve a number of problems.

There is a great deal of fear of nationalisa-
tion of banks among businessmen. If banks
are nationalised under this formula with
51 per cent of the shares owned by the Statc
and 49 per cent of the shares given to the
public and in the share of the administration
also, in the management and control also,
there is a proportionate voice of the
Government, but not an exclusive voice of
the Government, then in that case, we avoid
the dangers of nationalisation and, at the
same time also avoid the risks of concentra-
tion of capital or of monopoly production
or of monopoly distribution which have
bscome a danger in this country.

Along with this changes, I would like to
m1ike another point. In these great indus-
trial complexcs which may be built up
by Governmsnt, not built up by Govern-
mant alone but built up with Government
assistance, through Government initiativc,
with a major share owned by the State, in
these concerns, there must also be compcti-
tion. The idea of having only one unit for
one industry in the country has proved to
bs a costly mistake. Wherever there is
monopoly, there is loss of efficiency;
wherever there is monopoly, there
is a danger on and this danger docs
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not become less if instead in some private
individuals, you place some public official
there. The risk is always there. There-
fore, from that point of view, if we have
public enterpriscs of this type in the major
sectors of the industry which compete with
one another there will be no questionof con-
trol by any individual or by any family or by
private hands. At the same time, we pro-
vide for both efficiency and national welfare.
We have the advantages of national plan-
ning, we have the advantages of public
ownership and control and we avoid the risk
of monopoly.

If on these lines 4 move is made, I am
sure, we can to a great cxtent, avoid this
danger of momopoly development of any
type.

The Hazari Report has, again, made a
very interesting suggestion about planning.
That there may be two types of planning,
compulsive targets and indicative targets.
If that is combined with the other sugges-
tion made by Dr. Hazari that in the case of
a large number of industries—I would place
a very large section of the entire industrial
output of the country into that sector, what
may be called the consumer industries—if
for them the whole process of licensing
is abolished, I think, it would be a great step
forward. This would offer chances to the
small man, to the middic-man and to new
cntrepreneurs. Today, the position is that
the more regulations you have, the morc
agencies you have, the morc persons in
control you have, the more you play into
the hands of the big houscs. What happens
is that whenever one makes an application, -
that application has to be followed up.
Hundreds of forms arc to be filled up in
which information of all kinds is asked.
A lot of this information is unnecessary.
1 have seen somc of these forms myself and
in some cases I have tried to cut out some of
the unnecessary information. All kinds of
useless information is accumulated. A big
business house with its resources, with its
contacts, with its connections throughout
the country can very often satisfy thosc
conditions whercas the new cntreprencur
cannot. One of the spcakers suggested—I
forget who it was—that one of the means of
developing the economy, diversifying the
economy and broadening the base of our
economic structure is to allow young engin-
cers, young technocrats, to come forward.
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But how can a young engineer come for-
ward, how can a young technocrat come
forward, if he has to go through this jungle
of forms, the jungle of regulations, through
all these different committees?

You heard a little while ago, what has to
be donc after you get the licence. Getting
a licence itself is sometimes a painful process
and I know, months and sometimes years,
pass before the licence is issued. And that
is not the end of the story.  After the licence
has been issued, there is the Capital Goods
Committee; you have to go to the Capital
Goods Committee, you have to go from one
committee to another. A big firm—one
of the established industrial units—can find
the people who can look after all these
details, but a new entrcpreneur cannot.
Therefore, if licences are abolished so far
as a large sector of industries is concerned
you will encourage new people to come in.

The question arises where will they find
the finances, where will they find the funds?
1 have made a suggestion about modified
nationalisation of banking, as I would call
it, a kind of public control of banks without
the Government taking over the banks,
Because if the Government takes over the
banks entirely, therc are very grave risks
and it may result in a collapse of the cco-
nomy because of the improper and sometimes
injudicious use of funds. That danger will
also be therc. But wherever there is an
admixturc of public and private talent,
State may control and at the same time co-
operation of the private entreprendurs is
also taken—whoever has the skill, whoever
has the knowledge, whoever is experienced
will be given an opportunity. In that case,
these banks will finance to a large extent the
new entrepreneurs who want to come in.
The Government may even prescribe that a
certain proportion of the capital available,
the assets of any bank, will be given to such
new entrepreneurs. I think it was a year or
11 years ago, that a concept was introduced
that when loans are advanced, you should
not look at the mere material assets of the
applicants but look also at his trustworthi-
ness, look at his creditworthiness, look
at his skill and experience. If on the basis
of these factors, small advances are made,
I think, it would not only help to diversify
the economy, increase the employment in
the country, but it will also serve as a very
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effective check against the tendency to mono-
poly and concentration of capital against
which we are all fighting.

Then, Dr. Hazari has made one more
suggestion which, I think, is also deserving
of consideration, in regard to projects
of less than Rs. 1 crore. He has given this
figure, but what figurc should be there, the
Government can decide. Today upto Rs.
25 lakhs, no licence is necessary. ‘That figure
may be increased and the area may be en-
larged. On thesc lines, we could move.
Simultaneously we should strengthen the
public sector as well as the cooperative
sector and the private sector. Of course,
their co-operation is nceded. In the pecu-
liar situation in which we are placed in India
today, the major task, I think, for the coun-
try’s economy is to find employment on as
large a scale as possible. In order to find
employment, I think, we have to shift the
emphasis to some extent. For a little while,
a larger proportion of the national resources
should be diverted to consumer industries,
medium, small-scale and cottage industries.
We have the classic example of Bokaro. We
could have increased the steel and ircn capa-
city of the country, which is sought to te
provided by Bokaro, by investing about
Rs. 500 crores if wc hag developed and
expanded the existing units at Rourkela,
Bhilai and Durgapur. Instead of that, we
go in for a new plant and we spend over
Rs. 1000 crores for producing the same
amount of steel. In the economic situation
in which we arc placed in India today,
we cannot afford this luxury of tying Rs. 5C0
crores for some five to seven years in the
hope that later on steel and iron may be
required. Therefore, the emphasis should
be somewhat shifted and we should remem-
ber the three or four major points which I
will recapitulate now. We should earmark
six or scven major industries like transport,
power, banking, metallurgy, petro-chemi-
cals, heavy engineering, electronics, etc.—
the list may be examincd carcfully erd ex-
panded if necessary—in which the public
sector must play a decisive role. Foreign
collaboration should be allowed only in
those sectors. No foreign collaboration
should be allowed in any sector outside this
list of priorities.

17 Hrs.
Secondly, we should cncourage the banks
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to give advances to new entrepreneurs and
especially encourage technocrats to come
into the field so that they may start medium
small and cottage industries on their own and
develop them. We very often think that
cottage industry is not something worthy
of being looked at. But we should not for-
get that a large part of the total industrial
effort of Switzerland goes into cottage indus-
tries, and a very large part of the industrial
wealth and output of Japan is derived from
cottage industries. They have diversified
their output greatly. If we combine these
things, I think that not only can we prevent
the concentration of capital, not only
can we check monopoly but simultaneously
we can offer employment to millions of our
young men and women who are today with-
out any hope and because they are without
any hope there is a sense of despair and frus-
tration in the country. If we can lift that
atmosphere of despair, it will be the greatest
service that this Parliament can do; if this
Parliament can indicate this to Government,
then it will be the greatest service that Parlia-
ment can render to this country.

DR. MELKOTE (Hydevabad) : This
morning, we have spent a good bit of
time, may I say we have wasted a good bit
of time, in trying to bring down Mr. Birla
on the floor of this House. Birla is not
under discussion at present. What is under
discussion is the Government policy and the
principles enunciated by Government and
how they have been implemented.

If we consider the Hazari report in detail
we shall find that he has mentioned some of
these companies just to bring to our notice
how decisions can be taken on certain
matters, but incidentally possibly the con-
cerns of Birla and also several other compa-
nies have been mentioned. By referring to
these firms and mentioning them in his
report, I feel that Dr. Hazari has done a lot
of injustice to one particular firm. 1 belong
to the INTUC, and as such we dislike the
Birlas the most. And yet we have got to
look at these things in an objective manner.

We are here discussing this report be-
cause certain basic questions are involved.
I have been here in this House since 1957,
and I know that this question of monopoly
and concentration of power has been com-
ing up before us for discussion on various
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occasions. ‘1 remember that I was one of
the Members on the Committee on Wealth
Tax. At that time, a point was made out
that concentration of power was taking
place and we should called for a report.
The then Finance Minister Shri Morarji
Desai placed ‘before us the relevant data.
The data indicated that there were at that
time about 30,000 odd firms existing in India
and they could be divided into two catego-
ries, the big industries and the medium and
small industries. The total number of big
industries was somewhere about 7,000 and
the smaller industries were to the extent of
about 23,000 or 24,000. The -capital
investment on these 7,000 big industries was
about 80 per cent while that on the 25,000
or 24,000 small industries was only 20 per
cent. Therefore, concentration of power
was taking place in the hands of a few, be-
cause those 7,000 industries wcre manipulat-
ed by about 175 industrialists. That is the
main point here for consideratic n, namcly
that there is a concentration of power tak-
ing place not merely in the Birla group but
in the Tata group and in so many other
groups. And we have to consider how we
can stop this monopoly accruing in the hands
of a few.
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The main point is that in 1962 when the
Third Plan commenced, there were demands
made in this House and on account of pres-
sure from Members, a Committee was
appointed. We have got the report before
us.

Let us now take a few facts of detail into
consideration. In 1956, when 1 happened
to be a Minister in the ex-Hyderabad State,
1 happened to meet the late Panditji and
place before him very squarely some of the
problems facing the country. We were
trying to takc lands from the landlords and
distribute them. 1 asked, what about the
big people in the cities who have got money ?
What about these big industrialists ? Then
he casually remarked—I am mentioning
what I consider to be the purport of his talk
with me—'Dr. Melkote, how many indus-
tries have you in this country ? W have
just started industrialising’. In the First
Year Plan, we had an investment of Rs.
2,200 crores. Even then, how many indus-
tries could be put up, how much capital
could b> invested in industries ? In the
Second Pian, the figure went up to Rs. 7,000
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crores out of which about Rs. 2,000 crores
Was given to private industrics. Outof that
different industrialists got some allocation
and we had a number of industries. In the
Third Plan, we had the figure of about
Rs. 10,000 crores. Even there, on the
number of industries started in the public
sector, the money invested was much more.
©Of course, in the hands of a few people,
there was concentration of economic power
and there was a monopolistic tendency com-
ing up, But who was responsible for this?
Is it the industrialists ? We function in a
‘democracy and you have got particular
rules and regulations. Within these restric-
tions, these things have come up. If in
spite of that, this has happened, who is
responsible ? 1 would ask this question
-of Government and it is they who have got
{0 answer. It is not a question for Birla
or X, Y, Z to answer.

The Hazari Report brings to the forefront
the point that Government have not acted
wiscly. But then at what stage of develop-
ment were we ? We started from scratch,
We tried to build up the economy of our
<country. If these industrialists had not
come forward—I am not referring to any
particular industry; 1 am referring to all of
them in general—if these industrialists had
not developed industries in the manner they
did, in a manner in which Government were
not capable of doing, because the burecau-
cracy was not capable of doing it at that
particular time thcy had to be trained, if
these things had not been done by the indus-
trialists, would we have been able to facc
the Chincse aggression in 1962, and later the
Pakistani aggression in 1965 in which we
acquitted ourselves very nicely 2 Would
this have happened, if these industrialists
had not helped the nation in that way ?
If it is asked, are they patriots, I say, ycs,
they are patriots. They have also gone out
of the country and established industrics.
Let us give credit to them.

But while giving credit to them, 1 would
like to point out to the Government that
there is a big lapse on their part. By not
checking them, monopolistic tendencics
have developed. Concentration of ccono-
mic power has vitiated the social structurc
that we had envisaged. It is in order to
consider this aspect that this Report has
bren bought in.

Industrial and PHALGUNA 17, 1889 (S4KA)
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So far as the Report is concerned, Dr.
Hagzari has mentioncd at scveral places that
the data he has been able to collect
are inadequate. In many places, he has
over shot the mark, and he had to come to
some conclusions. Incidentally, I do not
consider as fortunate the reference in the
report to sections of our people, as for exam-
ple, so many Gujaratis, so many Marwaris
and so many others. In the context of
national integration, this question of bring-
ing in Gujaratis, Marwaris and others rather
vitiates that concept. But even so, the as-
pect of the distribution of econcmic power
which he has touched upon has got to be
taken into consideration.

Therefore, it is now for Government to
considcr in the light of the Report how we
have tried to develop the country, how
there could be diversification, what are the
defects and deficiencies which have to be
rectificd and what revision of policy is call-
cd for. B

Dr. Hazari has made numerous suggcs-
tions which it is for us to consideration. 1
personally feel that if the Government had
comc forward with their own conclusions
after full examination of the report and
placed them before the House for our con-
sideration, we would have been in a better
position to discuss the Rcport. Having a
discussion here bcfore Government had
taken their decisions docs not secm to me to
have much meaning, because it is Govern-
ment’s policy we have to consider, What we
have to consider is W%?:thcr the present
policy is adequatc or whether it has to be
reviscd in the light of the Report. So 1
personally feel that discussion at this stage
is premature. 1If thc Cabinet Committce
or thc committec appointed under the
chairmanship of Prof. Thacker had placcd
their conclusions before us, discussion here
would have been more fruitful,

i TR nat (Enfaay) e
werey, foraw o sfqdza gree F ama &
I TAT a2 faag A 9o, fomAT
A IS ATTZATY | NqH A & qg Fgn
wrET § 6 o1 gomdy # o foe g
77 UF AT FY 1 TMo T A TAR
o awr s v &, sroe agw &
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[st TwTaATT i)
fear &, o< ag uF sy g g £
3w & fawa &, a1 fqa geinmfy £,
B a1 %, 39 a9 * fqug §F 9=y 7
TMAT A TG F IHS | 79 fod 97 oF
safar ¥ foe o w8 &

FO0 AT AT =0 ZATE X 3yuet Foire
A 7 § 98 78 ¥ S ot g Fvwd
ITey gE TAW 7 a2 IYTEqer o1
sfavaaig oY, ga¢ 97 foaer anni
TR F 9 oY = ooy ¥ Iy A
[ | qw e za O s e g
& 9 o arnlt & qur Ad fy arf ?
TgHl § ager, fFogrd S A
TSt & 98 TEY AR A 99 W &
ATHIT T JTE T IART G@T &7 T T4
JATATAT @I} | for oY it =1 73
&g fed & § I & 7O F3-A3 wTAfEA
F ATHT FT Joarg o ZATA A fFam &
o W Jg Soaw g 2 fF ag amm g
& 5 q§-a3 s=fyai & wsaq fom
forea # far, zvey « farar | @a T 3EET
AT ISTAT AT T ATH IST §FA £ |
#fe ama a2 @fad fF e #1 376
¥ oy #1% qorreL AT A oY B @ ATE-
R G1F AR BT F1AT fogm a7
ag T AW w AT frar ST
g a<g 1 a7 I segfafay
1 farger oft & FvTaT a7 a9 & 959 a1
T Fre@TET fagar S 7 A, q oE-
&7 T qEw! 3 fzan S o d@n &
I F FT T gEAT 47, A7 fAA w1
s i & fear Stran &1 39T FAT AT ¢

iy St S g FEeT q
FASTAT AT AT {, T TET A28
T F qorrely T ST AR | I
TR T WY, 7 v FoherY @ore FY STt
§ Wk 3u% g a7 fear omar 2
Tt & et Y T T A9 # W A
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I T § SAHY gA F AR T 54 &
W1 3@ 59 w0 8 @1 & amer
Fardt fediet & s faege fasre 7t
fFrar @r g oz o 7 & fF o
FaTX AT fuwry 0% & o foww A
T A F I A1 T AT
TF FIX N T grew § QEw
1T & dY 77 A=S a1 @

# oy gt et e
g s &1 off gfgmar &1 F s|A
fedte & qem @ &7 Far & fF T
THAA, T AITOET, TAY ATETEY
fe@ T § 1 v 7 AvewETTaEaT 1 A
T &, T T ATfAaTE ag & fod faw
T OINAT AT T ¢ oW AR A
99 § qgeT fad § A1 9g Fg
afeaTie & 977 & F AR AT aT
Y THG FLATE foFaT o7 T & 98 3% AEH
£ 91T agT 9% gy f7AE 9% M7 9
T TET TG & |

# qgi 9T 9 T AT ATECT &G @
7 za wrew g & fF g fodre @
IE Teal T aGT FH AW 7 379 fA=me
aFe f5l &1 qF a1 08T YT ST 2
fr gamQr fooe & fam ar et o
FIqeY & @eew & Sy f feedy e &
foreeT aTeE & ATIS A1 ™ & | TEE
FTIO W AR T & | gfE X wW
G § 74T € qAT § 9% T AE
FaTeTY & F7 A fE g wmrfeme
s ¥ &1 I F7 o &, 9= ¥ e
Fir w1 dar a8} faear an, A ot
w2 wg fF oy ot # Gar A
forerar a1, fagen & &1 Jav 91 7 TR
% A7 3T § TR FHHE F I & TG,
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@ @R 3 uei ¥ a9 7 faear @
MR 37 qu7 foa ot 31 § 3% faear
R

A g @ e & fE e a3
FIEW & FAF ST w4 E 0 v
A7 agd FgT, wF a1 7Y 9rg s fw
AT &A1 o 1 ez & a
7% § 9T AR 2 fear w7 1 g A
TAET q7 A AE AW 1 R e
g 17 gfomr & fag § a8 8
gare ) faar f amedmt &1 faawor
4 foar 919 | weEw a7 & fad &
WT&aTT g | wTeEe & a1 & g 77
frez Wi A s #2571 97§ uE g9
AT ATET | T aTed, AT avga A
HF F7H § Fr@ET @A fod
ary &1 fazan wzg A mgEmR A9
FTHATTE |

OO a7 FgAr 9= g 5 Tem
qYFT! ¥ A7 G TAAE X faa v
1 T & 7 o feafq 20 & famer
FAfamr g afmasa § &
T g yrEw & fer SR €Y |E g
f qEy ) fev W § Ad9, F70
arEaT g fa St ot avEr wre 97
T2 9 9% fag fagan ot #1 g7 F7
IZ FET o FaTed | 39T afv-
U FT 49T AEl fAwer 7 stemer
HERT, A TF T F A% fafaey g
T &, ATTHT AT FET 1 AT ZnY R
fag=T & grq | N § 929 AT JgT
IR F FI@E T TAT Ge qATHE
7 qm 4v.1 g fa 9z fazem & a9
R TAT 4% 40 TVHI 9 TE | TEHT
FroUtfF TR g A FATE F W
g g, 9T Wy 2 ar 4, fR &
F ot faeer & T & WS
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Tod Y waAd € fe i dar ey €
fF 77 I Al T TuEd F AR,
AT AN ? ForAr R A A 0
# BITT-AT G HIAT TETHE FT W
77 2 fr a9 ®12 B 1 oY § I
1 TG, a9 1 v gEdr 41, S s
I FH &Y 3T 1 e ATy TR
T 3000 FUT TYT 3 qfedts T H
o T g, FfeT 3 @ faear
g7 g 9T ®vET & W &3 gu €,
AEIAAE | 3 Hz | AfFA AN TE-
T FANCG & 3% TE I FAT §, ITH
MR F TIT T g FTH T I4@T
qTATE | 9 e 1 AfEd fE ag feaer
FAT F7  TF §—9 TTAZ, qTIT ATT &1
72 E 13 9@z, fazam sawt F91 7
TTZE-——10TTHZ | A9 3000 FUT
G A § AT FATTZ E 1] 2 T,
I FAvE | g4 2 fF oo ag e
SHT AT & qF FAT I, AT 4T
FIE FT THAE &1 TT; S 10 A1@°
Fo HIT FT THFI Z1 TZT | AT TH
77 & F1C@ qar 7g 8, fawen aww

A=HT ATE T T £ AT F1E T AT gl
FTIRE

o agdt a Fer fF fagen 7 v
F1at & o dar ST 21 & e e
ATt g 1T wee Fxfrasmarg #1 gTAr
forea g, & @ qwa ¢ 5 onfoes @ &
faer 91 & F7% faman I% § AT
et & = g fa oofrafy &, 9K &
forey 7 €Y fFgT | S ITIEY A AT
g 7T & Tafed I F6 i #7 Afd,.
HrmameR frga TR E

g AT ag @ % oo di & -
FTO g7 a7 A7 FEAT AT @ | IR
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FF R A A2, A T
ey 1 3 faan Sfew &% |1 S 7
IT9 &Y Faensd fF afe % fagar Y =Y
] A T qg o A A 7 afEx
SR AT A I ? qo g W
Fg, TR av aer Ot e o & fr
T o Frg a1l 7 wgw fasar #1
T F3A * fod qae w0 & afw
% FT AT feoquly 11 & A FAA
T 3@ T g, o g wgt o e
HY TSTATAT & 619 AT | g 9 qA A%
Tt =t qEwe & qre daAT ff | 9T &9
AT §, STHT TG A=W TWIT 4T, T4
AN T3 ¥ A Tifx 79 99 § 98 F9H
F g ff | FF T GET AT FEE
T FATT AT, qg FHFA & A7 T2
TR fawelt | FW-FFw q@ A o
FE a1 wW Y g€ 1 qE A aw
fazar anfe sovmfagt & amg 21 7
21

SHRI HIMATSINGKA (Godda) : Sir,
the report has bcen discussed threadbare.
The suggestions made by Dr. Hazari werc
indicated by the minister when he moved the
motion. Birlas made applications for a
number of licences which were diffused over
a large number of industries which were
needed in the country to meet the growing
demands of the country. A large number
of things which were being imported are now
being manufactured here. There is no men-
tion in any of the findings of Dr. Hazari
that the Birlas have stood in the way of any
other applicant for licence. In fact, in page
11, about foreclosure, he himself has said :

‘‘Whether and if so to what extent this
performance actually blocks the entry of
other existing or potential entrepreneurs
and thereby shuts competition is an open
question which cannot be answered
straightaway on the basis of the data in
hand.”

Another factor why there are a number
of applications by a particular firm is that
certain other big houses which might have
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come forward to industrialise the country
did not take any interest. It has been
mentioned by Dr. Hazari himself that they
did not make any application. Therefore,
if a firm makes an application and others do
not come into the field, that firm should not
be blamed for that. On the contrary, a
large number of industries have been set up
by them and they are running very well.

As mentioned by Mr, Sharma just now,
the communist members have tried to show
that Birlas influenced whom when thcy
were requested to sct up a factory in Kerala
for manufacturing pulp ? That is the only
factory producing rayon variety pulp from
bamboos in the whole world. Special terms
were offcred by Mr. Namboodiripad, the
Chief Minister of Kerala, to induce Birla
Brothe:s to set up the factory, because they
felt that nonz clsec would perhaps be able
to do that.

SHRINAMBIAR (Tiruchirapalli) : That
is an exception, not the general rule,

SHRI HIMATSINGKA : The com-
munists offered special terms. They pro-
mised that there will be no labour trouble,
that bamboos will be supplied at cheaper
rates, ctc. Now they say they have got a
monopoly.

Nothing has bcen said in the report to
show that they have stood in the way of small
entrepreneurs. On the other hand, thou-
sands of small industrics have been started
with the finance supplicd by the number of
financial institutions started by Govern-
ment. As a matter of fact, Government
has tried to do as much as possible for
industrialising thc country. The report has
also indicated a number of defects which
exist in the grant of licences. It is for the
Government to take steps to plug them,

=l AFMEAIT wrE () e
LT, AT @1 Fg 98 & f g@ afax
3 fergem & wew & w4 foam ? ag
77 qf TR  JIgT AgwAT ey T ATAT
Ffad @@ B IR @R =_F I
o ot aferdy @@ & 1| AgWAT
dfeq wgA WA @A  Jq HTAAY
fawafagreg snfug #33 A FrEesar
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TAHY a9 9§ AT { AT FEE TF
% A F7 weqra fRar A1 | LRI qoAA-
WTE 39 ¥ o JoAW faeme, s
# TqTgAT A o g ff IR ST IF
farer F7 99% aA @ & 1 T FaAA
derfors & & afew aias R arfas
& & oY oo 3G A1 faoelt € § Fy
AR #fET g AW qI R AR
fegem & fog TomEmEl #1 SRR
uFfaq =3 FTyaE fFar g | T avE
arere #1 Fafater g fawe @
q 99 @ W | IfeH T AW F AR
faRwt & ot g ag aridT & v -
ferar &Y, Fwaifear 21, A &1, FFT &,
Fui 8Y, 3@ qf@™ #Y qg T Y
f& ag @t TgEl 9T 2w A oamEw
aresfas AraaTet #1 3fee ¥ oREd
FTAT FTEAT 9T, FEY WX IqHT qg TAT
T fF 3o 99 O I & 9T @A
W & 9 939 % I IqF! 98
oo T T ST Y AT SAAHTA IHT
T & &9 & faenm a1 aae 99 afv-
T HT JTOW F &Y fvra 9 89T g
I gH AW F qHIOEIE F7 q1€qy |
Tg Y afrafag w3 foan & fF oF faora
s deam #3139 T it ]
2 % yqwifaa fan s 7 fawesa
T s &Y /1= 2R fF 7w gt a7
Az FT fog g T F91 F@ & A
WERF M@ F aEI ¢’ g7 39
T IFI & 514 77 w1fed forqd 3w &
¥ 49T & i sreqr o |

TS §9 & 737 9 4% & ¥ fegeme
F TOR Y A g frar o AT 21
2 fegeaw & a1s aux sfawa aafa
Nt F o fie & R Hfewwr &
35 gfawa st 1 @ TwC F &
afaw A § o1 eI A € av gwy T
TH & gyl F &% § | w@r q% a2
1 avaey ¢ 7t feaf o faegw fow
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g T T AN W AT AGRAFCT
aff fear ol o s fafa @&
AV =TT AEY AT R KT et ;o
Fo TFo [T ¥ oA #Y FwTQ
F AR T FHTey 1 gU g% fRar &
IET Fg & F T = W
Ffifaae fgrgeaw & J E ik &7
AT’ FTH 9T T g E | T FW TFT
FUSHITE T g T 3 T FRGRAFTT
FAF DT | gE AR AT @R
FEAT AR § F g d F s
A g F02 TIAT o < § fored &
TF AR FUT 77T Fa fgegeam &
¥ HFIT T gIAT ] | Y qg A @
qToFt 99 X fred r fAmar @ 7
IR FT sfawra 737 g ? fAoit It
F < 9 fAdr FT 5T got &7 fgama
SIATAT ST AT HTIHT TI0 ToqT o IT*H
fed &1 3o SfawE 6-7 TW@e 1
za% faeg @ g g T
IR FAT Y goft a7 e A arar
AN UF TH F AT T § | |7 qEIW
% g7 & g9 f@aars ad § |

uF faa 52 @ 4 fr dwl w1 UL (T
FI FT 297 AT § Iq Q&% AT
FEAT ATGATE | AFT & T G ATT
fradt § ? @a faqwT 481 & 9
3600 F§ &97 & {1 § | WA &
fad-d% # qra WIE d g O FAT
TIAT NI § AT H15 &Y FAE T
Tadde fagafeiia & mar atei & a7
ZTE | qg §IT TAATAHFTH I @Al
g1 qrEY qraz @ FIT T9AT T9ATE
foad § €z dF aqqr 99 wrAfaq
Wt a5 § gAd A dar g AT AR &
g W dar &1 BIZ-81 IuW dai F
Wt Far § H a3-qT IO gat § o
AT ¢ | T orgear § fradt gt 393
qr fY @ AT 3, TART A AV ATAA
a9 qTH |

A W FE UF AT AT AZ R
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[sft swroefiT wwet)

HTHIT F 99 qIEF ARG &7 dur
&, Tieew afawy afefrres &7 dar &
AT At ST FETG T O A W E
TN dETY | awm A A e &
6T F1A-8T 6T @t & 1 AT F I9-
AR & fAU ST & 1 ZAAT e dar
FTFT qON Fo 7 57 §5 § o< Taw
FF 7 AW F od da 71 @G JMEH
Frgfag T @ fwf‘smsmtﬁ
=1 AT & WY & ST g F AT AR
+t SaTeT ga e

IR I g e #7 gvaey @
IR Y qH 9IF F1 AT 3 q1 F 4
frae & & & =7 GfFat g F RT F
9% FT ATIHT GATT =AEAT E | F ARG
ug q/ g 5 310 29T A 7y fd

8 AT qeuT #Y g F o et
gafr s fod frdt 21 o Y
ey —

‘g g F fAardT W & ad-
ax & fawm & wriy am feam @
msrf‘a’tmtr,a‘fm ufaearfor

et a i e
C R, g, nmfrﬁw AT,
maf«vmmw\m
m&umwm&ual”

T Y T ag FedT Tt 1 S §
= foiE & ag W femar mm @ fF o
70 3w & faww F avzv aga AW
AR TR ) 3 T F AT 9}
TMo AT TG ool fire & gy &
Tq AT F L A I AR 7AW
& 1T 79 AY g9 ATsEEi 7 /ey
FHMA F AT 9 FAT 151 F9 qf-
FITH R T o &) 5T g ag oY
& fr o8 & af@r 21 91 daw T8
%) o g% frodem @ §, w9
T W § 1 39 IS qeT F
ETT I ST T IANT gedi § &Y arg
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M@ & FAT A6 FW T T T § b
9 79 % fAg I F1 IAHT |V AT
1fgd | TTo FATA ¥ M IFFT T4
st frng 7 farar & o saw grar gand
ST T IANT R FH ¥ A fagay q@v
FT Q0T E1AT1 § | a9 GAF 7 Y AT
& f sro g9 A% Saar wr glefede
W T AT A I AR FAT AR
g1 7z uF qar i@ g faaer g &
fawm #, sitnfrs faem 7 faag e
TEE | T 99 F1 3@ go afz swest
T &Y TTNT FTAT 4T AT 39 q 17 &
& y=7 7@ g fA=r &1 & 77 wfa-
TR #1 fa99g T 97 &1 § T8 qHAAr
fr Tar 7% gaR I Al F A7 0
#1 ATCATE §7 A Ha famr a0 gy ?
g a1 % IedTg HT FZTAr EY I |
ZAA1 AT 90fgd f6 5@ 2AR AW |
a7t Afag &, af@ fadea & -
A1 % 310 g¥ fame 72 72 & f few
A T 999 W I qHEAT T A(AF
FHRTITT FT a1 AT Jq9 L7 & IAWT-
i T FEEAT W | A A% IANT-
ddT F1 TG FT TW &, ALF IANT-
sht v feafer 1 faaor §7 spfy v &
21 T JEEAT § AR F8 37 30 ]
sfas wweaT &1 qaE &9 ! e
gforfera AR F1 M G ATEA ?

Mo AR @ auAT R 7 fraw
FAFGSE £, & TAHT Wl TH IR AT
qEATE | I & A UK £, AN AMA-
#1077 feey frepd o3 wg= & fAg
sawE 4Y, qg g0 7 faw a9y | g
angdr, wfawaadta ot iR G
IqFT Fgm & B Fawr st s aqeat
F IR T IR 77 FE A A,
¥ “oTire, AFTIAIE 1T 3 A9 HEq
ATz Gt [WEEw” § | T ¥ qEg _
afer 1960 § gwTATHES Awet |
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Fga1 ¢ 5 = srnfr doam &
346 WTEEE &, aG & 1961 | FgaT §
5 Sa% o\ 270 w5dE § A< foe
7 o9 g FzaT & % S¥F 99 160
A & | I fF ARG FHE
U FrEafawar ag & fF 99 0w
faw 151 @=EaE

o9 STo AT 7 gat faega fad
da A, ar faegerar @ gfer & @7
Y & T UF T w3 F fom
Y I vF SRNfE T & g
AT gEl deami ®1 @ @ adat
TIT g Frafead ATFel qraed) @) A7
A wfgw & | arfs uF gaeTeRs faasm
AT AT 9T | I Fae UF A
of@ a1 ife goam &1 7 9
FEHEIT FT UF £ 987 AT V@, AT
ey 7EY @ |

T fooe & U% S 9 qAEAT
|TE, TTo Ae@E A ymfa & g1 &
FEAT 15T § FF IEET 07 F AR FaAqQ
JEAOE & A g€, afew e N oF
gidammm g fFam & wow
AT qgew w1 gfafwar ot @y S
TH 9 TR 39 FY CHAT FT &A 377 §
AR FFATY § FIEAT T AL T
¥ ABT qF KA T AT FT TF A &
FT § @Y &\ AfFT us Af oAt
oY & wgar & fr a7 gd9 AR-
aifeqt =1 fqd «d, gay Fmiedt 1,
o qorrfagi &t o gaq fafaqi 1 fzq
T | T ZE gF FY FE FAT FF
Y Afaal & wfecass § 3w ¥ oFar
A AT AT Y FouAr § 7 F A0 wAE-
A AT, AT TR F FAT AEA §
fF TUA-AgEET g8 gee #y foret
# AT FUJ I97 9 T AW F
wferer! $1 92 9T ATH FT 24T FI,
qif wgeagur faoig ST fawrfedr F 3
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gL IF WA F 3 9T FT Gyfaae
AR T8 TR A SR Y@ 7 & 9
¥ WF 9T F A1 39 9AR famare
T F

Ara St ferfy 8, sed q W
foaan & waa afrare-fagiem ov s,
aMe G FT 6T A 97§ @y A
Fifma # afe afs staviewor &
AT A T AT IAR-HET F A gw
AT F I aferm &1 g -
TS, SO AT fRRT & w0 F fr
™, & gH 30 & erfaw wiiw &7
goferT 7l 77 75T 1 ) s £ fE
FHR T 3z &7 3w qw 97 famme
F |

MR. SPEAKER : Thc hon. Minister.

SHRI SONAVANE : Sir, nobody from
Maharashtra has spoken,

SHRI TULSHIDAS JADHAYV : We had
also given our numes.

SHRI1S. M. BANERJEE : You speak on
the Thacker Committee Report.

MR. SPEAKER : I cannot helpit. I had
announced it in the morning.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : Mr.
Speaker, Sir, towards the concluding portion
of my introductory statcment I had stated
that a committee has been appointed under
Professor Thacker to enquire into the work-
ing of the industrial licensing system during
the past ten years. 1 had also indicated that
a committec of the Cabinet has also becn
sct up to review the overall economic and
industrial policics of Government to sec how
far the objectives for which they were fram-
ed have been achicved and whether any
modifications were necded in those policies.

I had mentioned that the discussion of the
Hazari Report in the context of the action
taken by Government will be helpful because
the suggestions which hon. Members may
have occasion to offer will be helpful to us
in formulating our policy and, if necessary,
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in changing the objective which we have
adopted for the purpose of industrial deve-
lopment. From that point of view I am
grateful to hon. Members that the debate
lasting over seven hours has served a very
useful purpose.

SHRI D. C. SHARMA (Gurdaspur) :
No purposc at all !

SHRI] F. A, AHMED : Well, I am not so
ungrateful to thec hon. Members for the very
valuable suggestions which some of them
have given in the course of this discussion.
I do not know if my friend who has raised
this objection was present here when thesc
observations were made. But I, certainly,
think that some of the observations are help-
ful and will be taken note of when we take
a final decision with regard to our policy in
this matter.

1 would like to remind the House that the
objective of our industrial policy is the
growth of industries in our country. It is
with that objective that certain guide-lines.
certain principles. were laid before the
country of which the House is awarc, Under
that guide-line which was adopted as a po-
licy, .a certain number of industrics werc
fixed only for being developed in the public
sector. Then, there were other industries
for which both public sector and private
sector were permitted to come in the field
and help cach other for the purpose of
their development and the rest of thc indus-
tries were left in the private sector to deve-
lop. It is on this basis that we have been
proceeding since 1952 and this licensing pro-
cedure was adopted after the Act was pass-
ed by this House in order to regulate the
development of industries having regard to
the principles we had laid down in the Indus-
trial Policy Resolution.

Now, Sir, if we look into those principles,
we find that those principles themselves are
conflicting and will not serve the very pur-
pose for which those principles were laid
down. Onthe onc hand, in those principles,
it was said that we must have quick indus-
trial development in our country by having
bigger units and, on the other hand, we said
that we should also not neglect smaller
units. Now, in the same Industrial Policy
Resolution, it was also said that the ques-
tion with regard to the regional imbalance
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should also be taken into consideration.
If we look into these things, we find that
there arc inherent contradictions in the very
principles which we have adopted. There
fore, if in some direction or in any direction,
things have gone wrong, we cannot say that
it is only because of the licensing policy but
it is also because of the very conflicting
principles which we have been pursuing
and which may also be responsible for that.
So, the question before us is not to give a
subjective consideration of what Dr. Hazari
has placed before us but to consider this
Report with certain objectives.

Here. I would like to point out that some
of the hon. Members have suggested that
Dr. Hazari was appointed by the Govern-
ment at the instance of some Congress
Members. 1 would like to disabuse the
minds of hon. Members who have this impres-
sion because no Congress Member had taken
pari or inpitiative in suggesting that Dr.
Hazari should be appointed for the purpose
of giving this Report and the Government
had not appointed Dr, Hazari to give this
Report.  Dr. Hazari was appointed, as the
hon. Mecmbers are aware, as the hony.
Consultant in the Planning Commission to
review the operation of licensing and so
on. He was not appointed by the Govern-
ment. The Report which was submitted by
him was not made to the Government but
to the Planning Commission.

Some of the hon. Members have also
criticised that he had gone beyond the terms
of reference. If I read the Report, I find this
is what Dr. Hazari himself has said :

“*The precise areas of industrial planning
and licensing policy on which I was to
work left to my discretion in consulta~
tion with the Industrial and Mineral
Development Division of the Planning
Commission.” \

Therefore, I submit that it is not proper that
we should impute any motive either to Dr.
Hazari or to anyone who had appointed him
for the purpose of surveying the cntire licens-
ing policy and submitting a Report before
the Planning Commission. We may not
agree. 1 myself do not agree with many of
the things which have been suggested in this
Report, but because we disagree with some
of the observations which have been made
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by Dr. Hazari, we should not say this. I
can see that he has spent a good deal of time
and also put in a hard labour in placing this
Report before the Planning Commission.
Therefore, it would not be proper that the
hard work put in by Dr. Hazari should
be interpreted as if he had done this work at
the instance of cither the Government or
any Congress member or that there was a
bad motive on his part in submitting this
Report. I hope, the members will not have
that point of view, will not accept that point
of view. ...

SHRI J. B KRIPALANI : Has the
Planning Commission revicwed this Report ?

SHRI F. A. AHMED - This Report was
submitted to the Planning Commission and
1 do not know how actually it came into the
bands of some membeis. T was asked to
place this Report in Ruajva Sabha......
(Interruptions)

SHRI PILOO MODY : From this you
infer that the Planning Commission is
looking at it !

AN HON. MEMBER
leakage !

: A dcliberatc

SHRI F. A. AHMED : 1 have no doubt
whatsocver that the Planning Commission.
when they are engaged in preparing a plan
for tae futurc. will cortainly look into this
valuable documcnt which has been prepared
by Dr. Hazari......

SHRI S. M. BANERIJEFE : [ want to
know whether the “lanning Commission
has seen the Report. Let him reply to this.

MR. SPEAKER : Hc has :aid that it
will look when the plan 1s preparea icr the
futurc. . . .(Interruptions)

AN HON. MEMBER : The only copy
was spirited away.

SHRI F. A. AHMED : What are the
important aspects which have been consi-
dered and observed by the hon. members
in this connection. . ..

SHRI R. K. AMIN (Dhandhuka) : May
1 know why was the Report out before you
could consider it ?

SHRIF.A. AHMED : I am not responsi-
ble for it.
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One of the questions which have been
taised by the hon. members is with regard (o
canalising the invesiment inic peiurity fields.
That was also one of the cbjectives of our
Industrial Policy Reselution which we had
adopted in 1956, and I can say that, by and
large, that objective has been fulfilled.
During the past three Plan periods, I would
like to remind the hon. members, we have
mad* a substantial and noteworthy progress
in the industrialisation of this country. The
basic industries. particularly, machinc-
buiiding industrirs and, of late, the chemical
industries, as also a iarge variety of consum-
er industries, have been developed. It is
not necessary for mc to cite any dectailed
figures in support of this. The House is
awarc of this. But the main point which I
would like to stress is that our policies and
perspective have been generally in the right
direction. Then it has been pointed out.. ..
(Interruptions) ’
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SHRI SAMAR GUHA (Contai) : There
was a lot of conflict between your policy and
the actual practice. How do you say that
they have been in the right direction ?

SHRI F. A. AHMED : I have said that
in the priority sector—one of the main prin-
ciples of the Industrial Policy Resolution is
this—wc have devcloped industries and I
have given a few instances where the deve-
lopment has already taken place, whether in
the public sector or in the private sector.
Therefore, one of the objectives of the
Industrial Policy Resolution has, to a great
extent, been fulfilled.

We have been criticised by some members.
that instcad of preferring investment in the
public sector, therc has been investment
under the private sector. 1 would like the
hon. House to remember as to what has been
the nature of investment, both in the private
sector and in the public sector, in the last
three Plan periods.

So far as the figures are concerncd, in
1950-51 the contribution of the public sec-
tor was less than 2 per cent; this contribution
rose to about 8 per cent in 1960 and to about
20 per cent at the ¢nd of the Third Five
Year Plan, In terms of actual figures, the
investment in organiscd public sector of
industry had bcen Rs. 260 during the First
Plan period, Rs. 770 crorcs during the
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-Second Plan period and about Rs. 1,330
.crores during the Third Plan period.

SHRI S. K. TAPURIAH : What is
-the return ?

SHRI F. A. AHMED : I shall just give
-those figures. 1In the Fourth Plan, the csti-
.mate is Rs. 3,543 crorcs.

SHRI J. B. KRIPALANI : With what
.results ?

SHRI F. A. AHMED : The investment
-in the private sector during the correspond-
-ing periods was Rs. 338 crores, Rs. 850
crores and Rs. 1,275 crores respectively,
and during the Fourth Plan period, it would
‘be Rs. 2,650 crores. Therefore, hon.

Members would realise that one of the ob-
jectives of the industrial policy namcly that
.we should increasingly go in for the public
.sector has to a great extent been achicved.

‘SHRI S. S. KOTHARI (Mandsaur)
:And maximiscd losses.

SHRIF. A. AHMED : If the hon. Mcm-
-ber would allow me to proceed in my own
.way, I shall certainly deal with that aspect

of the question also. In this context, 1
. would like the hon, Members to consider the
.question of monopoly which has been rais-

ed by several Members in this House. First
of all, we have to consider whether the sizc
of a particular unit, namely whether it is

‘Rs. 200 or 300 or 500 crores is the matcrial
(thing which has to be taken into considcra-
(tion or whether in considering the question

of monopoly we have to consider the ques-
ction whether the concentration of wealth

.and power has gone into the hands of a few
. persons to the detriment of the public inte-

rest. Itis only in this context that we have
¢to consider whethcer there is a certain mono-

_poly and whether there is concentration of

power which will be to the detriment of the
public interest. Then only we can say

.whether a particular house, whether the
-Birlas or the Tatas or Martin Burns and so

on are such a house about whom we have to

‘be careful and take the necessary action.
.1 submit that this is a question of policy and

on the basis of the achievement and on the

“basis of the activitics of the various houses
-we have to see whether any of the houses
has reached a stage where ‘they can utilisc
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their wealth for the purposes of wielding
any power to the detriment of the public
interest, and if they do, then Government
will have to look into it and see What mca-
sures are called for in order to curb that
tendency.

Dr. Hazari has submitted this report on
the basis of the figures before him and exa-
mined by him. He has come to the conclu-
sion that there were certain irregularities
which helped certain people in preventing
others from coming in, Itis for that pur-
pose that another committec has bcen
appointed. Some hon. Members have ask-
cd why only Birlas have been named and
why the other business houses have not been
included in this. It is only for that purposc
that the Thackzr Committee was appointed.
1 would like to remind the House of the terms
of refercnce to the Thacker Committee and
they are : to inquire into the working of the
industrial licensing system in the last ten
ycars with a view to ascertaining whether
the large industrial houses have in fact
secured undue advantage over other appli-
cants in the matter of issue of such licences
and they have reccived a disproportionately
larger share of such licences; whether there
was sufficient justification for this; to
assess to what extent licences issued to the
larger industrial houses have been actually
implemented and whether failure to do so
has resulted in pre-emption of capacity
and shutting out of other ¢ntrepreneurs; to
cxamine to what extent licences issued have
bcen in consonance with the policy of
Government as laid down in the Industrial
Policy Resolution of 30 April 1956,

Therefore, when this report is before us,
it will be possible to sce whether in any
particular direction thcre has been abusc
any attempt on the part of any industrial
house to prevent other pcople from coming
in and getting licences.

In this connection, 1 would also like to
point out that from time to time we have
oursclves been giving consideration to the
action taken under the licensing system.
First of all, for the purpose of procedure,
the Swaminathan Committee was appointed.
They laid down certain guidelines which
arc being followcd. From 1964, instead
of giving a licence, we have introduced
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this letter of intent. Under this system,
first of all, a letter of intent is issued which
holds good for a period of six months. Un-
less and until action is taken within period
the letter is automatically cancelled, unless
the applicant applics for extcnsion of the
letter giving reasons why he has not been
able to comply with the directions in that
letter. This has been introduced for the
simple reason that once a licence is issued,
it is a long procedure before it can be
revoked. But so far as the letter of intent
is concerned, we need not give notice. 1t
automatically ends if action is not taken
within the time stipulatcd therein.

We have been very careful during the past
few years to scc that whenever any applica-
tion is made and whenever any letter of in-
tent is issued on that application, it is not
allowed to be extended, and only in excep-
tional circumstances pcrmission is granted
for cxtension, if for some good reason the
party has not been able to undertake comple-
tion of the work which has been indicated in
the letter.

I am very sorry that our revercd leader,
Acharya Kripalani, made a reference to
HMT Bangalore wherein he said that goods
of the value of Rs. 3 crores are lying in stock
and suggested that it was not being managed
properly. If a unit has continued produc-
tion and has not been able to sell, not be-
causc of any defect in the working of thc
unit but because of recession and lack of
orders, can the fault be attributed to it ? May
1 point out that it is one of our public scctor
units which has even in 1966-67 yielded a
profit of Rs. 126:23 lakhs. It has not
given dividend only during the last two
years; previous to that it was giving a divi-
dend of ncarly 10 per cent, that is till 1964-65,
before recession came upon us. I would
humbly ask him to kecp this in mind. We
are trying to sell the stock with us. 1 hope
with the orders we arc getting from outside
and also with the improvement in the reces-
sion position, it will be possible for us to
dispose of the stock which has piled up in
this unit.

It is for that rcason that we wanted to
to sct up a large number of units of HMT
in many other areas, to removc the imba-
lance of some of the States. We find that
there is recession and there has been no
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flemand for these things and so those pro-
Jects have also been postponed. I hope
that he will be satisfied that this unit is not
in a bad way.

SHRI S, S. KOTHARI : Acharyaji has
unwittingly made the Minister confess it
for the first time.

SHRI F. A, AHMED : Many of my
hon. friends have raised objection to the
public sector because it does not yield ten
or thirtcen per cent profit as the private
sector units do in some cases, but yiclds only
0-2 or 0-3 per cent profits. It must be rc-
membered that the public sector units had
been set up not only for profit but also for
the purpose of satisfying certain social
needs. . .(Interruptions). Whatever the hon.
Members may say, when we consider thc
question of profit and loss, we must take
into account the expenditure incurred on
constructing and maintaining a township,
schools and other facilities which are not
available in the private sector. Besides,
some of the public sector industries arc
manufacturing capital goods and therefore
their gastation period is longer compared to
industries which manufacture consumer
goods. The private sector engages itsclf in
the manufacture of consumer goods.

SHRI PILOO MODY : You cannot muke
profit cven on shoes.

SHRI F. A. AHMED : We should not be
carricd away by such statcments.

So far as the allocation of expenditure to
small scale sector is concerned, the amount
has been increased from Rs. § crores in the
First Plan to Rs. 114 crores in the Third
Plan. Apart from the direct assistancc and
incentives given by the Government to the
growth of the small sector and the big organi-
sation built up for this purpose, Govern-
ment have also used the Industries Act
as an instrument to give protection to small
scale industry and as many as 47 industries
have been reserved for the small sector.
I am prepared to consider the question
whether some more small industries could
be reserved for the small sector. An hon.
Member suggested that we should allow
import of items even though they are manu-
factured indigenously, if the import price is
cheaper.
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SHRI BAL RAJY MADHOK : It is Haza-
ri’s recommendation.

SHRI F. A. AHMED : 1 am not referring
to you alone; some others also referred to
it. We must be very careful in allowing
such imports; if they are allowed, it is not
possible to manufacture indigenous items
cheaply. And so we must find out what
are the reasons, why that particular item is
more expensive than the imported item and
if we can take steps to reduce the cost of
production, surely that will be a better way
than encouraging the import of thosc items
from outside our country.

18 hrs.

SHRI S. S. KOTHARI : There is a wide
gap between profession and practice.

SHRI F. A. AHMED : I am sorry Prof.
Humayun Kabir is not herc. I would just
conclude by saying that certainly it is the
Government’s responsibility, and we arc
entirely responsible to sec that whatever
goes wrong is put in order, and 1 am sorry
that such an observation should have come
from no less a person than Prof. Humayun
Kabir, because he was one of the important
members of the Cabinet when these policics
were pursued and it is now being considered
on the Hazari Committee report.

I submit that so far as the Government
are concerned, we are not interested in
either A or B. We are only concerncd
with certain objectives and we arc only
concerned, whether it is the licensing systcm
. or any other system, with what is intended to
develop the industry and to see what has
gone wrong or anything requires any modifi-
cation. It is only with that purposc in view
* that this report will be considered by us and
the report submitted by Prof. Thacker will
be considered by us and the Cabinet Com-
mittee is also considering to what extcent the
modification in 'the policy is called for.

Before 1 conclude, 1 would like to point
out that certain Members are under thc
wrong impression that no assistance is given
to the Thacker Committee for the purposc
of doing their work. As far as I know, every
facility has been provided to them and they
have been given a big office to work and they
have also been given a large personpel to
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do their work and they are engaged in this
work. I can assure this House that when—
cver they were in any difficulty, the Chair-
man or the Secretary saw me and I personally
saw to it that most of their complaints
were removed.

SHRIMATI SUCHETA KRIPALANI :
The Chairman’s last letter has remained un-
replied to for the last two months.

SHRI F. A. AHMED : After all, when-
cver there was difficulty, they brought it to
my notice or to the notice of the Minister
of State. I can assurc the House that all
their grievances will be redressed and that
their work is progressing well.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : At this rate, the wholc
House will begin to ask for clarification.
No please. Otherwise, we will have to go
on up to 8 o’clock. (Interruption) Every-
body would like to have a clarification. No

plcasc. Mr. S. M. Krishna’s substitute
motion is there : he is not present.
SHRI S. KUNDU : I am here. Itisa

joint motion.

MR. SPEAKER : Yes; | know. Arecyou
pressing it ?

SHRI S. KUNDU : Yes, Sir.
be read out.

MR. SPEAKER : Everybody has got it.

It must

SHRI S. KUNDU : It is better to rcad it
to refresh onc’s memory.

It will take not more than a minute. It
is better you rcad it.

MR. SPEAKER : No pleasc.

SHRI S. KUNDU : I will read it. The
substitute motion standing in the name of
Shri S. M. Krishna and in my name reads as
follows :

That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered thc
Interim and Final Reports on Industrial
Planning and Licensing Policy by Dr.
R. K. Haazari, laid on the Table of the
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House on the 7th April and 16th Novem-
ber, 1967 respectively, is of the opinion
that the Government has miserably
failed to implement the licensing policy
in a manner so as to curb the concentra-
tion of wealth in a few hands as directed
by the Constitution and has deliberately
pursued a policy influenced by big capi-
talist interests which has resulted irf the
growth of big industrial houses to the
detriment of progress of socialist econo-
my in this country.” @

MR. SPEAKER : I will now put the sub-
stitute motion No. 1 which has becn read
out just now by Mr. Kundu,

The substitute motion No. 1 was put
and negatived.

MR. SPEAKER : Mr. Banerjee's motion
also is there.

SHRI S. M. BANERIEE : I will read it.
1t says : That for the original motion, the
following be substituted, namely ;

“This House, having considered the
Interim and Final Reports on Industrial
Planning and Licensing Policy by Dr,
R. K. Hazari, laid on the Table of the
House on the 7th April and 16th Novem-
ber, 1967 respectively, holds the Govern-
ment responsible for showing favor
uritism in the matter of granting
licences and therefore recommends to
Government ; —

(i) to amend the Companics Act ban-

ning donations to Political Parties;

and

(ii) to appoint a Commission of
Inquiry to investigate into the
whole affair.” (2)

MR. SPEAKER : I will now put Mr.

Banerjee’s substitute motion No. 2 to the
House.

The substitute motion No. 2 was put
and negatived.

18-06 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—Comd. ... . ... .
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REPORTED KIDNAPPING OF POLICE

CONSTABLE BY CHINESE EMBASSY
ReD GUARDS—Contd.

MR. SPEAKER : Shri Dwivedy.

SHRI SURENDRANATH DWIVEDY'
(Kendrapara) : I have already called the
attention of the Minister of Home Affafts;

MR. SPEAKER : The Minister may now
make his statement. ’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : We have
becn informed by the Delhi Administration
that on March 6, 1968 constables Ghani-
sham Parshad and Ram Richpal Singh of
24th Btn, of the C.R.P. were returning at
about 15.15 hrs. from beat duty in Railway
Colony at Sardar Patel Marg to Police
Station, Chanakyapuri. They were in
uniform. They took a short cut through the
Chinese Embassy premises by entering from
onc of the gates on Nyaya Marg and emerg-
ed on the main gate on Shanti Path, When
the two constables had come out of the main
gate of the Embassy, they were called back
by the gatc-keeper Bir Bahadur of the Chi-
nese Embassy. One of them, namely,
Ghanisham Parshad complied and entered
the gate. Bir Bahadur caught hold of him
and took him inside the room meant for the
gate-kecper and forcibly detained him.
Soon after this some Chinese and others
came from the main Embassy building and
took Ghanisham Parshad inside the main
building,

2. At about 17-15 hours the Station
House Officer told another Chowkidar of
the Embassy, Suraj Bahadug, to inform the
Chinese inside the main building that the
Sub-Divisional Magistratc and the Sub-
Divisional Police Officer would like to talk
to them about the detained constable.  After
some time he returned and intimated that the
Chinese would not talk to the local autho-
rities but would deal only with the Ministry
of External Affairs. After about 15 minutes'
the Sub-Divisional Magistrate spoke on tele-
phone to the Chinesc authorities in the
Embassy and requested them to release the
constable. His request was turned downt
and he was told that they would deal only
with the Ministry of External Affairs,



